FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s. NICO ALLEN INFRASTRUCTURE

PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor M/s. NICO ALLEN INFRASTRUCTURE
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 25-08-2021
3. | Authority under which corporate debtor | Registrar of Companies - Chennai
is incorporated / registered
4. | Corporate Identity No. / Limited | U45200TN2021PTC145697
Liability Identification No. of corporate
debtor
5. | Address of the registered office and | 1/44, S2 Parvathy Appartment Bazzar Road
principal office (if any) of corporate | Mogappair East, Chennai, Tamil Nadu, India,
debtor 600037
6. |Insolvency commencement date in 10" March 2026 (Order of NCLT, Division
respect of corporate debtor Bench-II, Chennai received through mail on 13-
03-2026)
7. | Estimated date of closure of insolvency | 06™ September 2026
resolution process
8. | Name and registration number of the | AYYAMPALAYAM VENKATESAN ARUN
insolvency professional acting as interim | Registration No: IBBI/IPA-001/IP-
resolution professional P01079/2017-18/11792
9. | Address and e-mail of the interim | AYYAMPALAYAM VENKATESAN
resolution professional, as registered | ARUNRam’s Court,10/2, Balaji Nagar Ist
with the Board Cross,Advaitha Ashram Road,Salem 636004.
Email : avarun77@gmail.com
10. | Address and e-mail to be used for | AYYAMPALAYAM VENKATESAN ARUN
correspondence  with the interim | “Akshayam” 4th Floor,0ld No 4/1, New No 153-
resolution professional B, Sugavaneswara Street, Salem 636004.
Tamilnadu
Email : nicoallencirpservices@gmail.com
11. | Last date for submission of claims 24-03-2026 (CIRP order received on 13-03-2026
through mail)
12. | Classes of creditors, if any, under clause | Not available as per information available with
(b) of sub-section (6A) of section 21, | IRP
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and www.ibbi.gov.in >> Quick Links >> Downloads
(b) Details of authorized | >> IBBI(Insolvency Resolution Process for
representatives Corporate Persons) Regulations, 2016.
ere available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement

of a corporate insolvency resolution process of the M/S. NICO ALLEN INFRASTRUCTURE
PRIVATE LIMITED on 10-03-2026.




The creditors of M/S. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED, are hereby
called upon to submit their claims with proof on or before 24th March 2026 to the interim
resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

The Proof of Claims is to be submitted as per the following specified Forms

Form B - For Claims by Operational Creditors

Form C - For Claims by Financial Creditors

Form D - For Claims by Workman or Employees
Form E - For Claims by Authorised representative of Workman or Employees

Form F - For Claims by Creditors other than Financial and Operational Creditors

Submission of false or misleading proofs of claim shall attract penalties.

/2 m regn
] *
Date: 16-03-2026 \.

Interim Resolutional Professional
Place: Salem Reg.No.: IBBI/IPA-001/IP-P01079/2017-18/11792
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"Apphcations Supported by Blocked Amount
("ASBA"] is a better way of applying to offers by
simply blocking the fund in the bank account.
Far further details, check section on ASBA,
Mandatory in public issues.

Mo cheque will be accepted.
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MIFAE PATMENTS IWTERFACE

In caze of any revision in the Price Band, the Bid'Cffer Period shall be extended for 3l least three additional Working Days after such revision of the Price Band, subject io the fotal
Bid/Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking strike or similar unforeseen circumstances, cur Company, may in consultation with the BRLMs, for
reasans 1o be recorded in wriling, extend the Bid/Ofler Period for a minimum period of one Werking Day, subysct to the BidfOfer Period nol excesding 10 Workeng Days. Any revision in
the Price Band, and the revised Bid/Cffer Period, if applicabile, shall be widely dissaminated by notificaton 1o the Stock Exchanges by issuing a public notice and atso by indicating the
change on the respective websites of the BRLMS and at the terminals of the Membars of the Syndicate and by intimation to the Self-Cartified Syndicate Banks ("3C5Bs"), Designated
Intermediaries znd the Sponsor Bank(s}, as applicable.

The Offer is being made in terms of Ruie 19(21(k) of SCRR, read with Regulabon 31 of the SEBI ICOR Reguiations, The Offer i being made through the Book Building Process m
accordance with Regulaton 6{1) of the S3EBI ICOR Regulations wherein not more than 50% of the Net Offer shall be available for allocation on a propartionate basis to Qualified
Institutional Buyers ("QIBs") (the *QIB Portion”), provided that our Campany in consuftation with the BRLMs may allocate up to 60% of the QIB Portion to Anchor investors and lhe
basis of such allocation will ba on 3 discretionary basks by cur Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Portlon™), of which 409 shall ba avafiable for alhocation as follows: (i} 33.33% to domastic Mutual Funds and (i} 5.67% tolife insurance companies and pension furnds; subject 1o vaid
Bids being recetvad from domestic Mubsal Funds; life insurance companies and pension funds at or above the price at which allocabion is made to Anchor Invesiors Anchaor Investor
Allocation Price’]. In the event of under-subscriplion i i) above, the allocation may be made to domestic Mutual Funds. In the avent of undersubscription or non-aliocation in the
Anchor Investor Portion, the balance Equily Shares shall be added to the QIB Porlion {other than the Anchor Investor Porfion) {the "Net QIB Portion™). Further, 5% of the Met QIB
Portion shall be available for aliocation on & proporbionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QI8
Porion shall be available for allocation on a proporbionate basis 1o al QIBs, including Mutual Funds, subject ko vabd Bids being received at or above the Offer Price. Further, nol less
than 15% of the Nat Offer shall b2 availabie for allocation 1o Mon-tnstitufional Investors (Non-Institutional Portion™) of which one-thard of the Non-Instiutional Portion shall b
availabla for allocation o Beddars with an application size of mora than 0.2 millionand upto 1.0 million and two-thirds of the Non-Institutionsl Partion shall be available for allocaton
to Bidders with an application size of mara than 1.0 million and undersubscrplion in edther of these two sub-categorias of the Noa-Instiubonal Partion may be allocated to Bidders n
the other sub-category of the Nan-Institulional Poertion in accordance with the SEBIICDR Reguiations, subject o valid Bids being recelved at or above the Offer Price, Further, notless
than 35% of the Net Offer shall b avaliable for allocation to Retall Individual Investons ("Retall Portien), in accordance with the SEBI ICDR Regulations, subsect to valid Bads being
raceived fram them at or above the Offer Prce. All Bidders (excapt Anchor Inveslors) are mandatorly requirad to wiilise the Application Supporiad by Blocked Amount "ASBA")
procass by providing dadails of their respective ASBA accounts and UP 1D (defined heseinafiar) in case of UP| Biddaers (defined hanginafter), as applicable, pursuant to which thesr
corresponding Bid Amount will be biocked by the 3C56s or by the Sponsor Bankis) under the UF| Mechanism, a8 the caze may be, 1otha extent of the respactive Bid Amounts. Anchor
Investors are not permatted io participate in the Offer through the ASBAProcess. Forfurther details, see "Offer Procedure"on page 478 of the RHP

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UP ID {for UPI Bidders bidding through UPI Mechanism) are correctly fitled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the OP 1D, PAN, Client 1D and UPI 1D available (for UP1 Bidders
bidding through the UPI Mechanism] in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID-and UP1 1D (for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant az available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Alloiment Advice or unblocking of ASBA Account or for other correspondence(s} related io the Offar.

BOOK RUNNING LEAD MANAGERS
'@ IDBI capital O SBICAPS
IDBI Capital Markets & Securities Limited sB1 Eﬂplhﬂ Markets Lumuteﬂ

oth Fhoar, IDB| Tawer, WTG Complex

Cuife Parade, Mumbai-= 400 003, Maharashira, India

Tel; #9122 40691953; E-mail; cmpdd. Ipodiadbicapdal com
Website: wew idbicapilal com

Invastor grievance e-mail: redrassal@idhicapital com
Contact person; Himanshy Shekhar Jhal Lokendra Paribar
SEBI regla'aralﬂ:ln number; INMODDD 0865

Unit No.1501, 13th floor, A&B Wing, Parinee Crescenzo Building,
(5 Biock, Bandra Kurs Complex; Bandra (East), Mumoai - 400 051
Tel; #91 22 4006 980T, E-mail: cmpdil ipo@sbicaps.com
Website: www shicaps.com

Investor grigvance a-mail: investorrelations@shicaps.com
Contact person: Krisking Dias

SEBI reglatﬁhun number: INMODOGIAS3]

AVAILABILITY OF THE RHP: Investors are advised fo refer io the RHP and the "Risk Facfors” beginning on page 38 of the RHP bafore applying in the Offer. A copy of the RHP will be
matle available on the website of SEB a1 www sebi.govin and is available on the websiles of the BRLMs, ID8] Capital Markets & Securities Limited al www.idbicapital.com and SBI
Capital Markets Limitad at www.sbicapgs.com and at the wabsite of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at waw.cmpdi.coin and the websites
ofthe Stock Exchanges, for BSE atwww bseindia.com and for NSE Limited at www nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Regestrar fo the Offerat
W cmpdi, oo in, wwaidbicapital com, www shicaps. oom and www kfintach.com, respactvaly,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Repisterad Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +81 651 - 223018% BRLMs: IDBI Capital Markets & Securities Limited, Tel: +91 22 40691953; SBI Capital Markets Limited, Tel: +91 22 4006 S80T and
Syndicate Members: Investec Capital Services (India) Privale Limited, Tel: +91 2268407465, SBICAP Securibes Limited, Tel: +31 2269316411 and Regislered Brokers, SC58s,
Designatad RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Application Forms will also ba available on the websites of the Stock Exchanges at
www, bseindia com and wiww.nssindia.com and at all the Designated Branches of SCSBs, the list of which is available on the websites of the Stock Exchanges and SEB!
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limited, Anand Rath Share & Stock Brokers Limited, Asd C, Mehta Invesiment Interrmediales Limited, Axs Capital
Limited, Centrum Broking Limited, Eureka Stock & Sharé Broking Services Lid., HOFC Securilies Limited, 1CICI Securibies Limited, [IFL Capital Services Limifed, JM Financial

AKF INTECH

fidjiAiimel VE AR ErOFPMATION

KFin Technologies Limited

Selenium Towear-B, Plot 31 832, Gachibowli, Financial District,
MWanakramguda, Senlingampally. Hyderabad - 500032, Telangana. India
Tel: +81 4067162222, E-mail; centralmine. ipoi@kfintech.com

Wabsite: waw kiinlach. com

Investor grievance e-mail: einward ns@kfintech.com

Contact person: M. Murad Krishna

SEBI registration number; INRDDDOD022T

MONDAY, MARCH 16, 2026

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to thelr PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Septamber 17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASEA has to be availed by all the investors sxcept Anchar invesfors, UPI may be avalied by (i) Retail Individual invesiors i the Relall Category; (i) Nov-Institulional Investors wilth an application size of up fo T 500, 000 tn the Non-instititiona! Podion: (i) Efgible Employes bidding in the Employes
Rezervation Porfion with an applicalion size of uplo < 500,000 (nef of discouni). (iv] Eligibie Sharehoiders in the Shareholders Rezenvalion Portion. For delails on the ASBA and UP process, please referto the details given in the Bid CumApplication Form and abridged prospechus and &iso please rafer
to the sechion “Offer Procedure " on page 47%af the RHP. The process is also avallabie an the wabsite of Assoclation of imeasiment Bankers of India (AIBI) and Stock Exchanges and in the General Information Document. The Bid Cum Application Farm and e Abridged Prospactus can be downloaded
fram the websifes of BSE Limited ("BSE’) and National Sfock Exchange of India Limited (“"NSE", and together with BSE, the “Sfock Exchanges’) and can be obtaimed from the fisf of banks that is dispfayed on the websihe of SEB &l www sebi gov in‘sshiwebvothenDiherdction doPdoRecognised
For=yas&infmic=35 and Atips:fwww sebi gov indsebivebithenTitherdction. do *doRecognisedfp=yes &infmid=43, respectively as updated from fime fo ime. Far the sl of UP! apps and barks ive on [P0, please refer to the (ink: www sebd gowvin. UFT Bidders Bidding uzing the UP Mechanism may
appy through the SCSBs and mobile spplications whose names sopearon ihe website of SEBI, a3 updaled from fme fo time. Axis Bank Limiled amd HOFC Bank Limited have been appainfed a5 the Sponsor Banks for the Offer, m accordance wilh the requirements of SEBI circular dated November 1,
2018 as smended. For Ofer related quanis, please confact the BRLMS an thelr mspective emall 10 a8 mentioned below. For UPT related gueries, imvestors can contas! NPCHal the tall freg number: 18007201 740 and maf 1d: ipo.pkEnpel org,in

Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant o ensure accuracy of
records, Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: Forinformation on the main objects of our Company, please see "Histary and Ceriain
Corporale Malters — Brief history of owr Campany” and “Histary and Certain Corporate Malfers - Changes in the registered office” on page 231 of the RHP, The Memorandum of
Asgociation of our Company is a material document for inspection in ralation 1o the Offer. For further details, ses “Malarfal Contracts and Docurments for [nspaction” on page 542
afthe RHF.

Liability of the Membaers of our Company: Limied by shares.

Amount of Share Capital of our Company and Capital Structure: As on the date of the BHP, the authonsed share capital of our Company & 31,500,000 000 divided into
750,000,000 Equity Shares of face value of T2 each. The ssued, subscribad and paid-up Equity share capital of our Company is T1,428,000,000 dwvided into 714,000,000 Equity
Shares of face value of T2 each_ Fordetails of the capial struciure of the Company, see “Tapital Struciure"beginning on page 103 of the RHP

Mamas of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The mifial signatones of the
Memorandurm of Association of the Cormpany ana as follows: 5 equity sharas 1o Coal India Limited and 1 equity shara each ta {i| Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and [i) Kumar Prazad Mukerjee [as nominees-of Coal India Limitad) of face value of £1000- each. For detads of the share capital history of our Company please zee "Capial
Sfrnctiire” baginning on page 103 of the RHP.

Listing: The Equity Shares offered through the FRed Herring Prospectus are proposed to be listad on the Stock Exchanoes. Cur Company has recenved in-principle approvass from BSE
and NSE for Bsting of the Equity Shares pursusnt bo their letters each dated September 3, 2025, For the purposes of the Offer, NSE shall be the Designated Stock Exchangs. A signed
copy of the Red Hamng Prospecius and the Prospectus shall be filed with the ReC in accardance with Seclion 26(4) and Section 32 of the Comganias Acl For details of the matenal
contracis and documents availabbe for mspecton from the date of the Rad Herring Prospectus up to the Bid'Offer Closing Date, see ‘Material Contracts and Documents for Inspection”
beginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives its observations on the offer decuments and this does not consbiute approval of either the Offer or
the spacified securties stated in the Offer Documents. The investors ane advissd to rafer to page 451 o the RHP forthe full text of the disclaimes dlause of SEBI,

Disclaimer Clause of BSE: I Is fo be distinclly undersinod that the permission given by BSE Limited shoubd nat in any way be desmed or construed that the RHP has been ciearad or
approved by BSE Limited nor does it certify the correciness or completenass of any of the contents of the RHP. The investors are advised 1o refer to the page 454 of the RHP for the full
fexiof the disclaimer clause ofBSE.

Disclaimer Clause of NSE {the Designated Stock Exchange): |tis to be distinctly understood that the permission given by NSE should notin any way be deemed or constreed that
the Crffer Document has been cleared or approved by NSE nor does it cerlify the comeciness or completeness of any of the contents of the Ofter Document. The investors ane advisad to
refer o page 454 of the RHP for the full text of the disclaimer clause of NSE

General Risks: Investmants in aquity and aquily-related secunties imvolve 2 degree of risk and investors should not invest any funds in this Offer unless thay can aford Lo take the risk
of Insing thelr entire invastmant. Invastors ana advised to raad the risk factors carefully before taking an investmant dacision in this Offar. For taking an invesiment dacision, invasiors
must rely on their own examination of the Company and the Offer, including the risks involved, The Equity Shares have nof been recommended or approved by SEBI, nor does SEB!
quarantes the accuracy or adequacy of the contents of the Rad Herring Prospactus. Specific altention of the investors is imited to “Rlisk Faclors” beginning on page 38 of tha RHP.

REGISTRAR TO THE OFFER i 'COMPANY SECRETARY AND COMPLIANCE OFFICER | il

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
Gondwana Place; Kanke Bosd, Banchi, Jhadkhand - 334008, India
Tal: +31 651 - 2230160

E-mail; compliancendf cmpdi@ooalindia.in

Website: www.crmpdicoin

Bidders may: confact the Company Secratary and Compliance Officer, the BRLMs or the
Registrar fo the Offer in case of any pre-Offer or post-Offer related problems, such as non-receipt
of letters of Allotment, mon-credit of Allotted Equity Shares in the respectiive baneficiany acoount.
nan-réceaipt of refund orders or non-receipl of fends by eleclronic moda. For all Dffer-ralated
quenes and forredressal of complaints, investors may also write o the BRLMs,

Services Limiled, Jobanputra Fiscal Services Pyt Ltd., Kantilal Chhaganlal Securities Pyt Lid., Keynole Capitals Limited, KJMG Capital Market Services Limited, Kotak Securilies
Limited, LKF Sacurities Limiled, Motilal Oswal Financial Services Limited, Muvama Wealth and Investment Limited (Edelweiss Brokeng Limited), Prabhudas Likadher P, Lid., Pravin
Ratilai Share and Stock Brokars Lid., RR Equity Brokers PyL Ltd., Sharekhan Limited, SMC Global Securities Limited and YES SECURITIES (IND1A) Limited.
ESCROW COLLECTION BANKIS): Axis Bank Limited.
REFUND BANKI(S): Axis Bank Limited
PUBLIC OFFER ACCOUNT BANK: HDFC Bank Limitad,
SPONSOR BANKS: Axis Bank Limited and HOFC Bank Limited
UPIL: UPI Bidders can also Bid through LIP| Mechanism
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Board of Directors
Sl
Abhishek Mundhra

sompany Secratzry and Compliance Cficer

Place: Ranchi, Jharkhand
Date: March 13, 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subject to receipt of requisite approvals, markel conditions and ather considerations, 1o make aninial public Offer of its Equity Shares and has filed a red herring prospecius dated March 12, 20026 with the RoC, The RHP is made available on the website of the SEBI at www.sebi.gov.in as well as
on the website ofthe BRLMsi_e., IDBI Capital Markets & Securities Limitad al www.idbicapital.com and SBI Capital Markets Limited at www.sbicaps.com. the website of tha NSE at www.nseindia.com and the website of the BSE at www bseindia_com and the website of the Company at www.cmpdi.co.in_Any potentiat investor should nota that investmant in equity sharas
mwolves a high degree of nsk and for details relating fo such nsks, please see the section "Risk Faciors " beginning on pege 38 of the RHP. Potential mvestors should not rely cn the DRHP for making any investment decision tut shousd only rely on the mformatson included in the BHP filed by the Company with the RolC, the SEB! and the Siock Exchanges.

The Equity Shares offered in the Offer have nol been and will not be registered under the LS, Securities Act of 1933, as amended ("U.5, Securities Act”), or any state sacuribes laws in the United States, and unless so reqisterad may not be offered ar sold withn the Uinited States, excepl pursuant to an exemplion from, orin a transaction not subjact to, the registration
raquiremanis of the L.5_ Securitins Act and applicable state sacurities laws: Accordingty, such Equity Sharas ane baing offared and sold {i) outside of tha Unitad States in offshora transactiong in reliance on Regulation 5 under the U5, Securities Act and the applicable Baws of the jurisdiction whera those offers and sales occur; and (if) within the United States to “qualified

instilubional buyers” {as defined in Fude 1445 underthe U5, Securities Act), pursuani io the privale placement exemplion setoutin Section 4{z) of the LS. Securities Act

COWCEPT

NOTICE i h
Balmer Lawriez= Co Ltd. .
GLAXOSMITHKLINE PHARMACEUTICALS LTD I = (A SGovermnmeaenl of India Enterprise)
Registared Office: GSX HOUSE, DE. ANKIE BESANT ROAD WORLI, = \\
. , TR . Ftegd. Office : 21, Metajl Subhas Road, Kolkala - 700001,
NOTICE is hereby given that the cerificatefs] for the under mentioned securities of the CIN : L15497WE1974G 004815 1
A : o7 Inmman
Company hasfhave been lostimisplaced and the holder(s] of tha said securities | 1 =
applicantis] has'have appéied to the Company to issue duphicate certiicatels] ExprE55|Dn of Interest (ED[} 5 J'{' ‘:‘l';l'l‘:";"
Any person who has.a claim m respactof the said securities should lodge such claim with Offfine EO is invited from experienced service providers for empanelment
e Company at its Registered Cffice within 15 days from this date, else the Company will with Balmer Lawrie & Co, Ltd,, SBU - Cold Chain, for providing Operation
procesd o ssus duplicale certincate]s] without further intimation B Maintenance Services of Temperature Controlled Vehicles (Reefer
o Vehicles) across India.
Mame|s] of older]s] s:'"d_:_'f Mo of coio | Cartifiatte Distinctive EQI No. BL/CC/EQI/25-26/002 dated 16.03.2026 due on 06,04.2026.
[and -'J-:“ml'l"]- m‘;rar Sacirities Na Ne numbser{s] Any amendment f corrfgendum, as and when reqguired, will be uplaaded anly on
oy vl the website of the Company www.balmerlawrle.com and interested bidders
0 I]I'.'IEEEH Hiﬁ“"ﬁﬂﬁ % | 6237165 should regularly wisit this website for any update.
Contact Person - Mr. Rajesh Patil
15 0099522 | 88536 | 10206469 | 10206495 L Tel No. +91 B983370959; email: patil.br&balmeriawrie.com .|
PRI 15 0099522 | 138434 | 13796980 | 13796994
J
Equity 30 0099522 | 241548 | 14874443 | 14874472
S "C|Rs.10/-|_20 | 0099522 | 414532 | 27988468 | 27988487 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 o PUELI. ANNOUNCEMEN ¥
[Unider Regulabion 6 of the Insotvency and Bankmuptoy Board of India
Tdd4134 (Imsedvency Basalubion Process lor Gorparabe Persons Regulations, 2016]
220 0023522 | 1280211 [1TI4E3727 (1714683046 FOR THE ATTENTION OF THE CREDITORS OF
(Names] of Applicant[s]] OMEGA PREMISES PRIVATE LIMITED
{Place] - PUNE MIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
[Dada] - 163/2026 ABHISHEK PRAKASH KAMAT | [ 1 [ name of Corperate Dabiar (GO OMEGA PREMISES PRIVATE LIMITED
2, | Data of mcorporaton of Carporate Debtor | 24/081905
FORM A 3, | Awilharity unier which Camperala Deblor 5 | Registrar of Companies - Pune
PUBLIC ANNOUNCEMENT roarporsied { registersd
{Under Regulation & of the Inselvency and Bankruptcy Board of India &, | Gorporate identity Mo, of Comporate Deblor | UTOID3PNIS26PTCOB4912
fineitvency Roncinion Procoas et Cerporats Parsoks) Ropulations, Sid6) Aeldress of the ragistered ofice and Regd Address: 929, F. C. Road, Mann Housa,
FOR THE ATTENTION OF THE CREDITORS OF pnncpal office {if any) of corporate destor | 27 Foor Fnlr'.e. Mararashire, incia, 417004
M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED aataeblA
fi, | nsolvancy commencament date in 13/03/2026
Relevant Particulars resnach of Corporata Debiar
L | Mama of comorses debior [/ NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED 7. | Essmated dale of closwre of msalvancy 08/09/2026
7 | Daleof I"'"I'.‘-I'.l'|.l.'| TR Of CONpNOrAE | P e ] resobilion process

| datrior
3| Aufiodiny rndes wliich oomorsts
e I1‘._:-r 5 :-.'.rr.-l:rm:-l:l I rr.y_r_:e_.r-'""
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whatsoever.
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.continued from previous page.
ASB A* Simple, Safe, Smart
way of Application!!!

"Applications Supported by Blocked Amount
["ASBA") is a better way of applying to offers by
simply blocking the fund in the bank account
For further details, check section on ASBA.
Mandatory in public issues.

Mo cheque will be accepted.
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LINIRED) PAFMENTS (NTERFACE

In case of any rewvision in the Price Band, the Bid'Offer Peniod shalf be extended for a1 least three additional Working Days after such revision of the Price Band, subjec! 1o the faotal
Bid/Offer Period not exceading 10 Waorking Days. In cases of force mapeurs, banking strike or similar unforesesn circumstances, our Company, may in consultation with the BRLMs, for
reasans o be recorded in writing, exdand the Bid/Offer Period for a minimum period of one Warking Cay, subsect 1o the Bid/Offar Pariod not exceeding 10 Working Days_Any revision in
the Price Band, and the revised Bid!/Offer Period, if applicable, shall be widety disseminated by notification fo the Stock Exchanges by issuing a public notice and atso by indicafing the
change on the respactive websites of the BRLMs and at the terminalsof the Members of the Syndicate and by intimation to the Self-Cerfified Syndicate Banks ("SCSBs"), Designated
Intermediaries and the Sponsor Bankis), &5 applicable.

Tha Offer s baing made In tarms of Rule 19(2)ib) of SCRR, read with Regulation 31 of the SEBI ICOR Reguiations. The Offer i being mada through the Book Bullding Procass in
accordance with Regulation 8{1) of the 3EB! ICDR Regulations wherein not more than 50% of the Met Offer 2hall be available for allocation on a proportionate basis o Cualified
Institufional Buyers ("QIBs") (the *QIB Partion”), provided that our Company in consultation with the BRLMs may allocate up fo 60% of the QIB Portion to Anchor Investors and the
basis of such allocation will be on a discrelionary basis by our Company, In consultation with the BRLMs, in accordance with the SEBI ICOR Regulations (the “Anchor Investor
Portion), of which 40% shall be availzble for allocation as foliows: (i) 33.33% to domestic Mutual Funds and (i) 6.67% to life insurance companies and pension funds, subject o vaid
Bids being recerved from domestic Mutua! Funds, life insurance companies and pension funds at or above the price &l which allocation is made to Anchor Investors " Anchor Investor
Allocation Price”). In the svent of under-subscaption in (i) abova, the allocation may be made 1o domestic Mutual Funds, In the event of undersubscnption or non-allocation in the
Anchor Investor Porlion, the batance Equity Shares shall be added to the QIB Portion {other than the Anchor Investor Portion) {the “Net QIB Partion”). Further, 5% of the Net QI8
Portion shall be avallable for alliocation on a proporbonate basis to Mutual Funds only, subject to valid Bids being received at or above the Ofer Price, and the remalnder of the Net QI8
Portion shall be available for alfocation on a proportionata basis to all Ql8s, including Mutual Funds, subject to valid Bids being recaived at or above tha Offer Prica. Further, not less
than 15% of the Nat Offer shall be availabée for allocation to MNon-Insfitufional Investors ("Non-Institutional Portion™) of which one-third of the Non-Instiutional Portion shaii ta
available for allocation to Bidders with an application size of more than £0.2 million and up bo $1.0 million and bvo-thinds of the Non-Instituticnal Portion shall be avadabie for allocation
to Bidders with an application size of more than £1.0 millicn and undersubscription in either of these two sub-categonias of the Mon-Instifutional Portion may be allocated to Bidders in
the ather sub-catagory of the Non-Instituional Porion in-accordance with the SEBI ICDR Reguiations, subjact to valid Bids being recaived at or above the Offer Price. Further, not less
than 35% of the MNet Offer shall be avalable for aflocation o Retail Individual Investors ("Retail Portion”), in accordance with the SEB| ICDR Regulations, sulipect to valid Bids being
receivad from them- at or above the Offer Price. All Bidders [except Anchor Investors) are mandalornily required to wilise the Application Supporied by Biocked Amount ["ASBA”)
process by providing details of their respective ASBA accounts and UPI 10 (defined hereinafier) in case of UP| Bidders (defined hereinafier), as applicable, pursuant to which thesr
corresponding Bid Amount will be biocked by the SCSBs or by the Sponsor Bank(s) under the UP| Mechanism, a5 the case may be, 1o the extent of the respeclive Bid Amounts. Anchor
Investors are not parmitted o participata in the Ofer through the ASBA Process. For further detalls, sae "0ffer Procedure"on page 478 af the RHP.

Bidders{Applicants should ensure that DP ID, PAN and the Client ID and UPI ID (for UP! Bidders bidding through UP1 Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the DPID, PAN, Client ID and UPI ID available (for UP1 Bidders
bidding through the UFl Mechanism] in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active, Bidders/Applicants should note that on the basis of the PAN, DP 1D, Client 1D and UPI 1D {for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demegraphic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) rﬂhted to the Offer.

[  OSBICAPS A

S8l Capital Markets Limited
fith Fioor, 108! Tower, WTC Complex Unit No.1501, 15th floor, A& Wing, Parinee Crescenzo Building,
Cufle Parade, Mumbai — 400 005, Maharashira, India

G Block, Bandra Kurla Complex, Bandra (East), Mumbal — 400 051
Tal: «31 22 40681953 E-mail: cmpdd ipof@idbicapital com Tal: +31 22 4006 9807, E-mail: crmpdil ipo@sbicaps com
Wabszite: wewwidbicapital. com

Webszite: www sbicaps.com
Investor grievance e-mail; redressabiidbicapial com Investor grievance e-mail; investorrelations@sbicaps.com
Contact person; Himanshy Shekhar Jha! Lokendra Parihar

Contact person; Fristna Dias
SEBI registration number: INMOOCO1 (856 SEBI registration number; INMOOOO03531

AVAILABILITY OF THE RHP: investors are advised fo refer fo the RHP and the “Risk Facfors” beginning on page 38 of the RHP before applying in the Offér. A copy of the RHF will be
mada availahlia on tha wabsite of SEB| at www sabigovin and is available on the websites of the BRLMs, IDB| Capital Markats & Securities Limitad a1 www idbicapital.com and SBE
Capital Markets Limited at www sbicaps.com and at the website of the Company, CENTRAL MINE FLANNING & DESIGN INSTITUTE LIMITED at wew cmpdi co.in and the websites
of the Slock Exchanges, for B3E atwww bsaindia com and for NSE Limited 2t www ngaindia,com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of tha Abridged Prospecius shall be available on the website of the Company, the BRLMs and the Registrar 1o the Offerat:
www.cmpdi.co,n, www.idbicapital.com, wew,sbicaps.com and www kfintech.com, respectvely.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Appiication Form can be obtained from the Registered Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +31 851 - 223016%; BRLMs: IDBI Capital Markats & Securities Limited, Tel: +81 22 40691953, SBI Capital Markets Limited, Tel: +81 22 4006 5607 and
Syndicate Members: Investac Capital Sarvices (India) Private Limited, Tel: +581 2268407465 SBICAP Securities Limited, Tel: 451 2269316411 and Registered Brokars, 5C58s.
Dessgnated RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Applcation Forms will also be availablie on the websites of the Stock Exchanges at
www.bseindia_com and www.nsaindia.comand at all the Designatad Branches of 5C3Bs, the list of which is available on the websites of the Stock Exchanges and SEBI.
SUB-EYMNDICATE MEMBERS: Almondz Gliobal Securities Limited, Anand Rathi Share & Stock Brokers Limited, Azl C. Mehta Investment Inferrmediates Limited, Aods Capital
Limited, Centrum Broking Limited, Eureka Stock & Share Broking Senvices Lid., HOFC Securities Limited, ICIC] Securities Limited, IFL Capital Serices Limied, JM Financial

KFINTECH

ciariniimel fRAABNraiMA iGN

KFin Technologies Limited

Selenium Tower-B, Plot 318 32, Gachibowli, Financial District,
Nanakramguda, Serilingampally, Hyderabad — 500 032, Telangana, India
Tel: +81 4067162222; E-mall: cantralmmne. ipaf@ifintach.com

Website: www.kfintech.com

Investor grievance e-mail: einward.ns@kintech,com

Contact person: M. Murah Krishna

SEBI registration number: INROO000G221

UPI-Now avaitable in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amountis up to T 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ansure that the bank account usad for
bidding is linked to their PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT nofification dated February 13, 2020 and press release dated June 25, 2021 read with press release dabed September 17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASBA has o be avalled by all the investors excepf Anchor imvestors. UPI may be avaied by (1) Relail Individual investors in the Refall Categary; (i) Non-Institufional investors wilh an appication si26 of 4o fo T 500,000 i the: Non-institufional Porfion; (ii] Efgble Emplopee hidding in the Employes

Resenvation Porfion with an spplication size af upho T 500 000 {net of discount). (iv] Elgitiie Shareholders in the Sharehoiders Reservahion Porfion. Fordelais on the ASBA and UP process, please referto lhe defals given in the Bid Cum Appiication Form and abridged prospechis and atso pleass refer

tathe sechion “Offar Procediure” on page 473 of the RHE The process is also avallable on the wabsite of Associstion of imvastment Bamkars of India (“AIBI) and Stock Exchanges and in the Genars! information Documant. The Bid Cum Applicafion Fomm and the Abridged Prospectus can be downloaded

from the wahsifes of B5E Limitad ("BSE’) and National Slock Exchange of India Limited ("NSE", and togather with B5E, the “Stock Exchanges’] and can be obfaimad from the fizt of banks thal is dispiayed on the wabsile of SEBT sl wwwsebl gov in/sebiwab/atherOthardction. doPdoRacognised

Fpi=yesdintimia=35 and htlps e sabi gov i'sebivebiothen Ciherdction de?doRecognizedFp=yas intaid=453, respectivaly as updated from tima to ima. Farthe i of UP! apps-and banks e on [P0, pleasa rafar 1o tha fink: www el gowin. UPT Bioitars Bidding using the UPT Mechanism may

apply through the SC5Bs and mobile spplications whose namas appearon the websie of SEA!, as updated from hma fo time. Axis Bank Limifad and HOFC Bank Limited have boen agpoinfed as the Sponsor Banks for the Offer, in accordance with the raquiremants of SEBI circufar dated Novembar 1,
| - 2018 asamendad. For Offer ralated quenes. pleass confact the BRLMs on thair respective emal (D a5 mantianad below. For UPf related quieres, investors cancontact NPCH at the toll frae number 18007201 740 and mad td: ipo.upiEinpel ong.n:

Bidders!Applicants are advised to update any changes to their Demegraphic Details as available in the records of the Depository Participant fo ensure accuracy of
records, Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: For infarmation an the main objects of our Company, please see “History and Cerfain
Corporale Matlers — Bl Kistory of cwr Company ™ and-“History and Certaln Corporate: Malters - Changes in the registered office™ on page 231 of the RHP. The Memorandum of
Association of our Company i a material document for ingpection i refation to the Offer. For furiher details, see "Materal Conlracts and Documents for Inspechion” on page $42
afthe RHP,

Liability of the Members of our Company: Limied by shares

Amount of Share Capital of our Company and Capital Structure; As on the date of the RHP, the authorised share capital of our Comgany i 31,500, 000,000 divided into
750,000,000 Equity Shares of face value of 2 each. The msued, subscribed and paid-up Equity share capital of our Company is $1,423,000,000 divided into 714,000,000 Equty
Shares of face value of ¥2 each. For details ofthe capial structure of the Company, see “Capifal Structure”beginning on page 103 of the RHP

Names of the Initial Signatories to the Memorandum of Association of the Company and the number of equity sharas subscribed by them: The initial signatones of the
Memaorandum of Association of the Company are as foliows: 5 eguity shares fo Coal India Limited and 1 egquity share each ko (i} Bam Gopal Mahendru (t) Ramaswamy Chandra Sekhar
and (i) Kumar Prasad Mukerjes (a5 nominees of Coal india Limied) of face value of $1000/- each, For detads of the share capital history of our Company please see “Capial
Siruciure” beginning on page 103 of the RHP.

Listing: The Equity Shares offersd through the Red Herring Prospectus are proposed ta be listed on the Stock Exchangss. Our Company has recenved in-principle approvats from 85E
and N3E for isting of the Equity Shares pursuant to their latters sach dated Saplamber 3, 2025, For the purposes of the Offer, NSE shall ba the Dasignatad Stock Exchange. A signed
copy of the Bed Hemring Prospecius and the Prospectus shall be filed with the FoC in accordance with Section 26{4yand Section 32 of the Comganies Act. For details of the maternial
contracis and documents available for mspecton from the date of the Red Herring Prospectus up to the Bid/Offer Closing Date, see “Matena! Contracts and Documents for Inspection”
beginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives ils absarvations on the offer documents and this does not conglilute appraval of either the Offer or
the spacified securfies staled in the Offer Documents. The investors are advized torefer o page 451 of the RHP for the full text of the disclaimer clause of SEBI

Disclaimer Clause of BSE: Itis t0 ba distinclly understond that the permission givan by BSE Limited showld not in any way be deemad or construed that the RHP has been cleared or
approved by BSE Limited nor does it cerfify the correciness or compledeness of any of the condents of the RHP. The investors are advised to refer tothe page 454 of the RHP for the full
texl of the disclaimer clause of BSE.

Disclaimer Clause of NSE (the Designated Stock Exchange): |t is to be distinctly undersiood that the permission given by NEE should not In any way be deemed or construed that
the Offer Document has been cleared or approved by NSE nor does it certify the corraciness or completeness of any of the contents of the Offer Document. The investors are advised to
referto page 454 of the RHP forthie full text of the disclaimer clause of MSE.

General Risks: Investmants in aquity and aquity-related secunties involve a degree of risk-and investorsshould notinvest any funds in this Offier unless thay can afford to take the risk
of lnsing thewr enfire investment. Investors are advised to read the nsk factors carefully before taking an investment decision in this Offer. For taking an invesiment decision, invesiors
must rely on their own examination of the Company and the Offer, including the rsks involved, The Equity Shares have not bean recommended o approved by SEBI, nor does SEBI
guarantes the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attenteon of the investors is inviled to “Risk Faciors”baginning on page 38 oftha RHF.

REGISTRAR TO THE OFFER |

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Abhlshek Mundhra

CENTRAL MINE PLANNING & DESIGM INSTITUTE LIMITED
Gondwana Place, Kanks Road, Ranchi, Jharkhand - 834008, India
Tel: +91 651 - 2230160

E-mail; complancacd f:mpdi@r:ualindia in

Wehsua wwc:m-;-:!l c:-::n in

Eh-:lu:lei':a may D:nntat:t the l::-::nmp-anw secretary and Complance Officer, the BRLMs or the
Registrar to the Offarin case of any pre-0ffer o post-Offer ralated problems; such agnon-recaipt
of kethers of Aliotment, non-credit of Allothed Equily Shares in the respective beneficiary actounl,
non-receipt of refund orgers or non-receipt of fends by alectronic mode. For all Offer-related
queres and for redressal of complaints, inveslors may also write o the BRLMs.

Services Limited, Jobanputra Fiscal Services Pyt Lid., Kantilal Chhaganlal Securities Pyl Lid., Keynote Capitals Limited, KJMC Capital Market Services Limited, Kotak Securities
Limited, LKP Securities Limitad, Motilal Oswal Financial Services Limited, Nuvama Weaith and imvastmant Limited (Edelweiss Broking Limited), Prabhudas Lilkadher Pu. Lid., Pravin
Rabital Share and Stock Brokers Lid,, RR Equity Brokers Pyt. Lid., Sharekhan Limited, SMC Global Securities Limited and YES SECURITIES {INDIA) Limited

ESCROW COLLECTION BANK(S); Axis Bank Limited

REFUND BAMNK(S): Axis Bank Limited

PUBLIC OFFER ACCOUNT BANK: HOFC Bank Limited.

SPONSOR BANKS: Axis Bank Limited and HOFC Bank Limited

UP: UP| Bidders can also Bid through LIP| Mechanism,

All capitalised terms used herein and not specifically defined shail have the same meaning as ascribed to them in the RHP.

For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behall of the Bosrd of Direclors

Sdl-

Abhishek Mundhra

Eurrlpany' SEcret.arg.l and '-..-I:II'I'I|:I|IHI'ID=' Officer

Place: Ranchi. Jharkhand
Date: I'-'Ia'ch 13, 2026

IL‘.EHTEAL IIIHE F'LAHHIHG &DEEIG:H IHETI‘I'UTE LIHITED IS proposing, subject to rmalpt c-ffequmnﬂ approvats, market :::ﬂ&dlunsaab:iuthar-::unmdﬂratmns 1o make an iniial pul:nllr: Clﬁarnflrs EﬂUI['!.' Shares and has Hm:lared h&rrlng prospecius dated Man:n 12, E-EIEEI '.-'.uth the RoC. The RHF‘ & mada EI'-'EI|E||:||E onthe website of the SEBL at www.sebi.gov.in a5 wel as
on thewebsite of the BRLMsi.e., IDBI Capital Markets & Securities Limited at www.idbicapital.com and SBI Capital Markets Limited at www. sbicaps.com, the website of the NSE at www.nseindia.com and the website of the BSE at www.bseindia.com and the website of the Company at www.cmpdi.co.in.Any potential investor should note that investment in equity shares
imvalves a high degres of risk and for details relating to such isks, please see the ssction “Risk Factors beginning on page 38 of the RHP. Polential investors should not rely on the DRHP for making any investmen! decision bul should only refy on he information included in the RHP filed by the Company with the RaC, the SEBEand the Stock Exchanges.

The Equity Shares offered in the Offier have not been and will not be registerad under the LS. Securities Act of 1933, az amendad ("U.S. Securittes Act”), or any slate securibes [aws in the United States, and unlass so regiztered may nod be offered or sold within the United States excepl pursuant to an exemplion from, or i a iransaction not subject to, the regisiration
requeremeanis of the L. 5. Securities Act and apphcable state securibes laws. Accondingty, such Equity Shares are being offered and sold (1) outside of the United Siates in offshore transacbona in reliance on Regulation 5 underthe U.S. Secunities Act and the applicable laws of the junsdiction where those offers and sales occur; and (i} within the United Siates to "qualified

instiutional buyers® (s defined in Rule 144Aundar the LS. Securities Acl). pursuant fo the private placement exemplion sel oulin Section 4(a) of the U.S, Securties Acl

NOTICE i

GLAXOSMITHELINE PHARMACEUTICALS LTD
Registered Office; GSK HOUSE, DR. ANNIE BESANT ROAD WORLI,
MUMBAIL MAHARASHTRA 400030

Balmer Lawriesz Co Ltd. .

|3| {45 Govarnmeant of incdia Entaerprisal

SBU-Cald Chain, 5, J N Heredia Marg, Ballard Estate, Mumbal - £00 001.
Regd. Office : 21, Metaji Subhas Read, Kolkata - T00001.

MOTICE is heraby given that the cartificatefs] for tha under mantionad securities of tha
Company has/have been lostmispleced and the hodder(s] of 1he said securities |
applicant]s] has/have appled o the Company b0 isses duphaate certificale|s)

Any person who has a claim in nespect of the said secunties should lodge such ciaim with
the Company at its Registered Office within 15 days from this date, else the Company will
proceed 1o issua duplicate cartificates] without further intimation

CIN ; L15492WB1924G01004835

Expression of Interest (EOI)

Offtine EGI |s invited from experlenced service providers for empanslimeant
wilth Balmer Lawrle & Co. Ltd., 5BU - Cold Chain, for providing Operation
& Maintenance Services of Tempearature Controlled Vehicles {(Reefer

T Kind af Vehicles} across India.
Securities| MNo-of Failo Certificate Distinctive EOQI No. BLYCC/EOIf25-26/002 dated :I.'E,'I:IJ.I'!HE dl.!E on (6.04.2026,
[and J. haider]s], and face | Securlties Na Ha mumber(s] Any amendment / corrigendum, as and when reguired, will be uploaded only on
Wam valise the website of the Company www.balmerlawrie.com and interested biddars
10 po9asz? | 28108 6237136 | 6237165 should regularly visit this website for any update.
Contact Person - Mr. Rajesh Patil
13 MUSNLT | Salie 1 ITANOMD L IRENGNS L Tl No. +91 8983370959, email; patil.br@balmeriawrie.com )
15 0099522 | 138434 | 13796980 | 13796994
GAJAMAN ;
Equity 30 0099522 | 241548 | 14874443 | 14874472
EAE};AE:rTRAG RS.1y-| 20 0099522 | 414532 | 27988468 | 27985447 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 PUBLIC ANNOUNCEMENT |
[Under Regulation & of the Insolvancy and Bankrupteoy Board of India
744134 {Imschvency Resolution Process for Corporate Fermns:::ﬁagula!mna. 2016]
20 | Wz | 1208211 171403727 [ 171483046 FOR THE ATTENTION OF THE CREDITORS OF
[Name(s] of Applicantfs]] OMEGA PREMISES PRIVATE LIMITED
[Flace] - PUNE NIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
[atn] 163 32026 ABHISHEK PRAKASH KAMAT | |1 | name of Cororate Dabror GO DMEGA PREMISES FRIVATE LIMITED
& | Diaba of moorporafion of Caporata Dablor | 24005985
FORM A 3. | Autharity under which Comporate Debtoris | Registrar of Companies - Pune
PUBLIC ANNOUNCEMENT moarpiraled | regisierad

{Under Regulation & of the Insolvency and Bankruptey Board of India
{Insalvency Resolwtion Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED

Relevant Particulars
[ M5 MCO ALLEN INFRASTRUCTURE PRAVATE LIMITED
R

L | Mame of conporie detxion
Z | Dabe of Incorponation of comporats |
2 | Awrthoriy under which comporate Registrar of Comparess - Chenral
| debior s inconporsted / registerad
4| Corpontiz Kentity M,/ Limigsd
Lishiity Identification Mo, af
j_l:l:l'|:l:'l'l1-_'|'|l%l:|'!"f:||'l"
5, | Adiiress of the registend offica
| princiad office (IFary) of
CorpareE: Cefioe

[ UEE200TNZ0ZIPTC145EST

| 174940, 52 Parvatiy Appartment Bazzar Aoad
| Megappear Easl Oherral, Tarmil Madu, india, SO000E7T

m |

| et of ccuporste chadaior Dnaion Benchdl, Chesrnd recrised Bnoogh mad on
7 Estimanad date of clkaure of OEh Septeniber 2026
irsoimney TEsiution proosss
& | Mame end regsbElion numberal | Ay ranERLihd VENEATESAN ARLEY
e Esehency, prolessional ading | Registrbion o
| B imterim resclution poofessional | EBLPA-DOT/APPOAOTY 20T -18/11702 .
b o | Adoiress ard esrai ol thea interim | SYYARPALAYAR VEMEATESOM ARLIN Rarm's Coir,
restution professional, as 102, Balaji Magar 15t Cross, Arvedtha Asham Road
| regstered with the Board | Sakern 536004, Emal: avenunT?@gmaloom
107, | Achictress ared ereii W b i for | Sy ahAPALEYARE VENIATESAN ARLIN Alehaam
| eoemespondance with the interim | 45h Floor, Old Mo 471, New No 153-B, Sugasanecward
| el LEEGT Dreifess ol | St Sabern BIG00S. Terndrack
| Email ; nicoafencipsenicesBpmalloom
E'ﬂ-D}.-JI'J-'FE-
I}EHF ey recaned on 130200 though mad)
Mot a'-.-ﬂi.eﬂeasnerlnn'rum syt wilh [RF

11| Lot clate for sibimission of claima

12| Classes of creditors, If amy; under
| clausa (b of subsection (B4 af
| section 21, sereetainad by the
| irferinn resaiution peofessional
13, | Mo of Insthoncy Prfessonals
| identfied @ act &5 Authorised
| Represeriatie of (redlion in o
__| Class [Thee names for aach cass)
14. | [ah  PFakesanl Fooms and

| it Apglicatio

[l B @ iny =2 Quick Links > Dowrioads > 158l
| (b Dhstziks of aukhorimed {insnivency Resolution Pmosess. for Compormie Persons)
| representatives Be avakatie at | Regulations, 2006

| Treokency commencement date | 100h Merch 2026 (omer of NCLT CPIB036,CHE 2025,

Motice s herehy given that the Natienal Company Law Tribunal has ordered the
commencemant of 3 corporate insolvency resolution process of the M5, NICO ALLEN
INFRASTRUCTURE PRIVATE LIMITED on 10-03-20286.

The creditors of M8, NICD ALLEN INFRASTRUCTURE PRIVATE LIMITED, are herely callad
upon o submadl their ciams with prool on or before 24th March 2026 to the interim
resolution I:lrEll'ElEﬁlEer! atthe addmes mentionad againstantry Mo, 10

The hnancial credibgrs shial subanit thelr claims with proot by lectronic means I:II'I|:|'. All othear
creditess rody Slbrail the claims with poaol in pegon, By past o by electronic means.

The Praaf of Claims i te be submittsd a5 por the following specified Fomms

Farm B-FarClaims by Oparational Creditors

Farm C-For Cialms |.'l!|' Financial Craditors

Farrm O - For Clabmis by Workman or Emglayess

Farm E - For Cia mstq.'ﬂ.ulr".'.rsc;"lreprn&untnlwenr%urkmanﬁ Employees

FarmF- |'EIF‘L-|E|I'I'rEl‘-!r J[redibors ather than Financal and Operaticnal Ceeditors
Subrmission o 1alse or reisleading proods of claim shell attrecl genaltieg.

Date: 16-03-2026 CA. AYYAMPALAYAM VENKATESAN ARUN
Interim Resolutional Professional
Reg.No.: IBELAPA-OOL IP-POLOTS, 204T-1B,11 792

Piace: Salam

4. | Corporate idendity Mo. of Corporate Dabbor | UFGHOSPMNIB95PTCOE4842

5. | Address of the registered ofica and
princpal offce {if any)-of corporate debitor

Regd Address: 929, F, C, Road, Marin Houss,
2 Fioar, Pura. Maharashira. Inciz. 413004

Wetrsibe: M

6. | Insalvency commercament dabe in 12032026
resoect aof Corperats Debier

7. | Estmated date of closura of insatwancy CROSH026

Tesakilion process

8. | Mame and Registrabion Mumbar of the
ingatvancy professioral acting 8 intanm
resalulion professicnal

Name: Mr. Prashant Jaim

Regisiration Mo.
IBBIPA-GO1TP-F01 366/20M8- 201823031

4, | &ddress and e-mail of the Infanim
Resalution Prafessional, a5 ragislered with
ihe Boam

Read. Add: 4501, Shanti Heights,

Plot Mo, 2:3,98010, Sectar 11, Koparkharins,
Tharm, Nani Mumbai- 400703

Emall Id: Ipprashantjalni@gmall.com

10| -Address and e-mail Io be used for
corezpandance wih tha inberim rasolulion
prafesaipnal

Pudicl: OfMice Mot Ganmd Teera, Plol Mo 45-51,
Sectar 4, Sanpaca, Navi Muambai - 400705

Email; omegapremises.cirpi@gmail.com

11.| Lasl dale for sibmission ol claimes 26032026

12} Clzsses of creditars, f amy, under clzse (B ol
subi- sectbon (Gl of =ection 21, ascertained by
fhe inferim mesolution professional

by

1| Names ol Ingoiidy Frolessinals aenlilied o NA
act'as Authonzed Representzine of crediters in
A clazs (Thres names. far pach dass)

14| i8] Relewant Foms and hitte: fwww, Ibbi gov.inhome/downloads

ik Detalbs of silhanzed representaives. | MA
are evalabl &

Motics is hereby givan thal the Hon'ble Matonal Company Law Tribungl, Mambai Bench has ordesed the
m;‘gﬁmcﬂl of & Carperabe inselvency Resoluton Process of Omega Premises Private Liméted on

Ther crndibors of Cemega Pramises Private Limited are fiereby called upan o scbmil these claimss wilh
praaf an or bafore JRIGAIA2E 1o the inbaim resclusion professional at the sddrass mentoned againsd
antry Mo, 10,

The firancial crecitons shall submit their claims wilth prood by electrers; means anby Al other credéars may
sutirel The claims withprao? in parsan. by post af by alaciranic means,

Submisslon of false or misleading praofs of clalm shall sttract penalties,
Sdi-
Mr. Prashant Jaln

Diate : 16TEZ02E Registration Ha.: 1BEIIPA-DD1TR-PO1368/2018-20984 211
Place: Mumioai  Inferin Resoluflon Professionsl in the matler of Omega Premsses Privale Limited

"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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*
ASBA ‘ way of Application!!!

"Applcations Supported by Blocked Amount
(“ASBA’") is a better way of applying to offers by
simply blocking the fund in the bank account.
Far further details, check section on ASBA.
Mandatory in public issues.

No cheque will be accepted.

LI

LASTRNED PATMENTS N TERFACE

In caze of any revision in the Price Band, the Bid'Offer Period shall be extended for at least three additional Working Days after such revision of the Prica Band, subject to the fotal
Bid/Offer Period not excesding 10 Working Days. Incases of force majeurs, banking strike or similar unforsseen circumsiances, ow Company, may in consuttation with the BRLMs, for
reasans 10 be recorded in wriling, extend the Bid/Ofer Period for & minimum period of ane Working Day, subsect 1o the BidiOffer Period not excesding 10 Working Days. Any revision m
the Price Band, and the revised BidCffer Period, if applicabile, shall be widely dissaminated by notificaton 1o the Stock Exchanges by issuing a public notice and atso by indicating the
change on the respective websites of the BRLMs and at the terminals of the Memibars of the Syndicate and by intimation to the Self-Cartified Syndicate Banks ("3C5Bs"), Designated
Intermediaries zrd the Sponsor Bank(s}, as applicable.

The Cffier is being made in terms of Rule 19(21(b) of SCRR, read with Regulabon 31 of the SEBI ICOR Reguiations, The Offer s being made through the Book Building Process m
accordance with Regulaton 6{1) of the SEBI ICOR Regulations wherein not more than 50% of the Net Offer shall be available for allocation on a propartionate basis to Qualified
Institutional Buyers ("QIBs") (the *QIB Portion”), provided that our Company in consuftation with the BRLMs may allocate up to 60% of the QIB Portion to.Anchor investors and lhe
basis of such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Portion®), of which 40% shall ba avaiable for allocation as follows: (i) 33.33% to domaestic Mutual Funds and {ji) 6.67 % to lifa insurance companies and pension funds.; subject 1o vakd
Bids being recetvad from domestic Mubsal Funds, life insurance companies and pension funds at or above the price st which allocation is made toAnchor Invesiors Anchor Investor
Allocation Price’). In the event of under-subscriplion i i) above, the allocation may be made to domestic Mutual Funds. In ihe avent of undersubscription or non-aliocation in the
Anchor Investor Portion, the balance Equily Shares shall be added to the QIB Porlion {other than the Anchor Investor Porfion) {the "Net QIB Portion™). Further, 5% of the Met QIB
Portion shall be available for aliocation on & proportionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QIB
Portion shall be available for allecation on a proportionate basis fo all QIBs, ncluding Mutual Funds, subject to vabd Bids being received at or above the Offer Prica, Further, nol fess
than 15% of the Nat Offer shall b2 availabie for allocation 1o Mon-tnstitufional Investors (Non-Institutional Portion™) of which one-thard of the Non-Instilutional Portion shall be
availabla for allocation o Beddars with an applcation size of mora than T0.2 millionand upto 1.0 million and bwo-thirds ol the Non-Institutional Parion shall be available for allocaton
to Bidders with an application size of mora than 1.0 milion and undarsubscrplion in edher of these two sub-categorias of the Noa-Instilubonal Partion may be allocated to Biddars n
the other sub-categany of the Non-Institulional Podion in accordance with the SEBI ICDR Reguiations, suibject 1o valid Bids being received &t or above the Offer Price, Further, not less
than 35% of the Nel Offer shall be avaliable for allocation o Retall Individual Investons ("Retall Portien), in accordance with the SEBI ICDR Regulations, subsect o valid Bids being
raceived fram them at or above the Offer Prce. All Bidders (excapt Anchor Inveslors) are mandatorly required to wiilise the Application Supporiad by Blocked Amount "ASBA")
procass by providing datails of their réspective ASBA accounts and UP 1D (defined heseinafiar) in case of UP| Biddars (defined hanginafter), as applicable, pursuant to which thesr
corresponding Bid Amount will be blocked by the S3C5Bs or by the Sponsor Bankis) under the UP| Mechanism, a2 the caze may be, io the extent of the respective Bid Amounts. Anchor
Investors are not permatted io participate in the Offer through the ASBA Process. For further details, see "Offer Procedure "on page 479 of the RHP

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client 1D provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1 1D available (for UP1 Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form s active. Bidders/Applicants should note that on the basis of the PAN, DP 1D, Client ID-and UP1 1D (for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requestad Demographic Details of the Bidder/Applicant as available on the records of the depositaries. Thesa Damagraphic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s} related io the Offar.

MONDAY, MARCH 16, 2026

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors
and Non-Institutional Investars also have the option to submit the application directly to the ASBA Bank (SC5Bs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to thelr PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subseguent press releases in this regard.

ASEBA has to be availed by all the investors except Anchar invesfors, UPI may be avalied by (i) Retail Indivdual imvesiors i the Relall Category; (i) Nov-Institulional Investors with an application size of up fo T 500,000 in the Non-instititona! Padion: (i) Efigble Employes bidding in the Employes
Rezervalion Porfion with an spplicalion size of upto T 500,000 (nef of discouni). [iv] Eiigibie Sharehoiters in the Shareholders Resenvalion Portion. For delails on the ASBA ang UP] process, please referto the details given in the Bid CumApplication Form and abridged prospechis and &iso please refer
to the sechion “Offer Procedure " on page 473 af the RHP. The process is also avallabie an the wabsile of Assoclation af imasiment Bankers of Indfa (TAIBI) and Stock Exchanges and in the Genera! Information Document. The Bid Cum Application Farmn and the Abridged Prospactus can be downloadad
fram the websifes of BSE Limied ("BSE’) and Nalional Slock Exchange of India Limited [“"NSE", and together with BSE, the “Sfock Exchanges’] and can be oblaimed from the fisf of banks that is dispiayed on the website of SEBI &l www: sebi gov in‘ssbiwebvothenDiherdotion doPdoRecognised
Foi=yes&infmic=35 and Atips:fwww sebi gov indsebinvebithenTitherdction dePdoRecognisadFp=yes &infmid=43, respectively as updated from fime fo ime. Far the fsf of UP! apps and barks ive on [P0, please refer fo the link: www sebd govin. UPT Bidders Bidding uzing the UPT Mechanism may
appy through the SCSBs and mobile spplications whose names sppearon ihe website of SEBI, a3 updated from fme fo time. Axis Bank Limited amd HOFC Bank Limited have been appainted as the Sponsor Banks for the Offer, m accordance wilh the requiremeants of SEBI circular dated November 1,
2018 as smended. For Offer related quanes, please confact the BRLMS on thelr mspective emall 10 a8 mentioned below. For UPT related auenes, imvestors can confas! NPCHal the toll free aumber: 18007207 740 and maf 4" ipo.dpkiEnpel org,in

Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant lo ensure accuracy of
records, Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: For information on the main objects of our Company, please see "Histary and Ceriain
Corporate Malters — Brief atory of our Company” and “History and Cerfain Corporate Malers - Changes in the registered office " on page 231 of the RHP, The Memorandum of
Asgociation of our Campany is a material document for inspection in ralation 1o the Offer. For further datails, sea “Malarial Contracts and Docurments for [nspaction” on page 542
afthe RHF.

Liability of the Members of our Company: Limied by shares.

Amount of Share Capital of our Company and Gapital Structure: As on the date of the BHF, the authorised share capital of our Company & 71,500,000 000 divided into
750,000,000 Equity Shares of face vaiue of T2 each. The ssued, subscribed and paid-up Equity share capital of our Company is T1,428,000,000 divided into 714,000,000 Equity
Sharesof face value of T2 each. For details of the capital structure of the Company, see “Capilal Structune”beginning on page 103 of the RHP

MNamas of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The mdial signatones of the
Memorandurm of Association of the Cormpany ana as follows: 5 equity sharas 1o Coal India Limited and 1 equity shara each to i) Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and i) Kumar Prazad Mukerjee (as nominees-of Coal India Limitad) of face value of £1000- each. For detads of the share capital history of our Company please zee "Capital
Sfrnctiire” baginning on page 103 of the RHP.

Listing: Tha Equity Shares offered through the Ked Herring Prospectus are proposed to be listad on the Stock Exchanges. Our Company has recenad in-principle approvas from BSE
and NSE for Esting of the Equity Shares pursuant bo their letters each dated Septermber 3, 2025, For the purposes of the Offer, NSE shall be the Designated Stock Exchangs. A signed
copy of the Red Hamng Prospecius and the Prospectus shall be filed with the RoC in accardance with Seclion 26(4) and Section 32 of the Comganias Acl For details of the matenal
contracis and documents availabhe for mspecton from the date of the Rad Herring Prospectus up to the Bid'Dffer Closing Date, see ‘Material Contracts and Documents for Inspection”
baginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives its abservations on the offer documents and this does not constitute approval of gither the Offer or
the specified secunties stated inthe Offer Documents. Theinvestors are advisad torefer to page 451 of the RHP for the full text of the disclaimer clause of SEBI,

Disclaimer Clause of BSE: I |5 fo be distinclly undersinod that the permission given by BSE Limited should not in any way be desmed or construed that the RHP has been ciearad or
approved by BSE Limited nor does it certify the correciness or completenass of any of the contents of the RHP. The investors are advised 1o refer (o the page 454 of the KHP for the full
fexiof the disclaimer clause ofBSE.

Disclaimer Clause of NSE (the Designated Stock Exchange): |tis to be distinctly understood that the permission given by NSE should not in any way be desmed or constneed that
the Crffer Document has been cleared or approved by NSE nor does it cerlify the comeciness or completeness of any of the contents of the Offer Document. The investors ane advisad bo
refer 1o page 454 of the RHP for the full text of the disclaimer clause of NSE.

General Risks: Investments in aquily and equily-related secunties mvolve & degree of risk and investors should notinvest any fundsin this Offer unless they can alford b take the risk
of Insing thelr entire invastmant. Invastors ana advised 1o read the risk factors carefully before taking an investmant dacision in this Offar. For taking an invesiment decision, invasions
must rely on their own examinafion of the Company and the Offer, including the risks involved, The Equity Shares have nof been recommended or approved by SEBI, nor does SEB!
quarantes the accuracy or adequacy of the contents of the Rad Herring Prospeactus. Specific altention of the investors is imited to “Rlisk Faclars” beginning on page 38 of tha RHP.

BOOK RUNNING LEAD MANAGERS
'@ IDBI capital O SBICAPS
IDBI Capital Markets & Securities Limited SB1 Eapul:ai Hlarkel:s Lunlted

Bth Fioar, IDB] Tawer, WTC Complex

Cuife Parade, Mumbai— 400 003, Maharashira, India

Tel: #8122 40691953 E-mail; cmpdd. Ipodidbicapdal com
Website: wew idbicapital com

Investor grievance e-mail: redrassalfidbicapital com
Contact person; Himanshy Shekhar Jha' Lokendra Parihar
SEBI :Eglatralmn number; INMODDH 0865

Uinit No.1501, 15th floor, A&8 Wing, Parines Crescenzo Bullding,
(3 Biock, Bandra Kurla Complex; Bandra (East), Mumibai - 400 051
Tel; #91 22 4006 980T, E-mail: cmpdil ipo@sbicaps.com
Website: www shicaps.com

Invastor grievance e-mail: investor relations@sbicaps.com
Contact person: Kristing Dias

SEBI reglstmhu-n number: INMOOOGIAS3]

AVAILABILITY OF THE RHP: Investors are advized io refer io the RHP and the "Risk Facfors™ beginning on page 38 of the RHP bafore applying in the Offer. Amp:,- of the RHP will be
matle available on the website of SEBI a1 www sebi.govin and s available on the websiles of the BRLMs, ID8] Capital Markets & Securities Limited al www.idbicapital.com and SBI
Capital Markets Limitad at www.sbicaps.com and at the wabsite of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at waww.cmpdi.co.in and the websites
ofthe Stock Exchanges, for BSE atwww bseindia.com and for NSE Limited at www nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Regestrar io the Offerat:
W cpdi, oo in, wwsidbicapital com, www shicaps. oom and www kfintech.com, respactivaly,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Repisterad Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +21 851 - 223018% BRLMs: IDBI Capital Markets & Securities Limited, Tel: +91 22 40691953; SBI Capital Markets Limited, Tel: +91 22 4006 S80T and
Syndicate Members: Investec Capital Services (India) Private Limited, Tel: +81 2268407465, SBICAP Securibes Limited, Tel: +51 2269316411 and Registered Brokers, SC5Bs,
Dessgnatad RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Application Forms will also ba available on the websites of the Stock Exchanges at
www, bseindia. com and wiww.nssindia.com and at all the Designated Branches of SCSBs, the listof which is available on the websites of the Stock Exchanges and SEBI,
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limited, Anand Ralh Share & Slock Brokers Limited, Asd C, Mehta Investment Interrmediales Limited, Aws Capital
Limited, Centrum Broking Liniled, Eureka Stock & Sharé Broking Semvices Lid., HOFC Securilies Limited, 1CIC| Securities Limited, IIFL Capital Services Limifed, JM Financial

AKF INTECH

iR Aiimel] VEnmbronwali

KFin Technologies Limited

Sedenium Towear-B, Piot 31 &332, Gachibowli, Financial District,
MWanakramguda, Senlingampally. Hyderabad - 500032, Telangana. India
Tel: +81 4067162222, E-mail; centralmine. ipoi@kfintech.com

Website: waw kfinlech.com

Investor grievance e-mall: eimvard ris@kfintech.com

Contact person: M. Murad Krishna

SEBI registration number: INREDDDOO0ZZT

REGISTRAR TO THE OFFER |

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
Gondwana Place; Kanke Rosd, Banchi, Jhadkhand - 334008, India
Tal: +31 651 - 2230169

E-mail; compliancendf cmpdi@ooalindia.in

Website: www crmpdicoin

Bidders may: confact the Company Secretary and Compliance Officer, the BRLMs or the
Registrar fo the Offer in case ol any pre-Offer or post-Offer related problems, such as non-receipt
of letters of Allotment, mon-credit of Allotted Equity Shares in the respective beneficiany account,
non-récaipt of refund orders of non-receipl of fends by aleclronic moda. For all Offer-ralated
quenesand for redressal of complaints, imvestors may also write to the BRLMs,

Services Limited, Jobanpitra Fiscal Services Pyt Ltd., Kantilal Chhaganlal Securities Pyl. Lid., Keynole Capitals Limited, KJMG Capital Market Services Limited, Kotak Securities
Limited, LKF Sacuribes Limiled, Motilal Oswal Financial Services Limited, Muvama Wealth and Investment Limited (Edelweiss Brokang Limited), Prabhudas Likadher Py, Lid., Pravin
Ratilai Share and Stock Brokars Lid., RR Equity Brokers PyL Ltd., Sharekhan Limited, SMC Giobal Securities Limited and YES SECURITIES (IND1A) Limited.

ESCROW COLLECTION BAMK(S): Axis Bank Limited.
REFUND BANKI(S): Axis Bank Limited
PUBLIC OFFER ACCOUNT BANK: HOFC Bank Limited,
SPONSOR BANKS: Axis Bank Limited and HOFC Bank Limited
UPI; UPI Bidders can also Bid through LP| Mechanism
All capitalised tarms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Bosrd of Directors

Sdl-
Abhishek Mondhia

wompany Secratary and Compliance Oificer

Place; Ranchi, Jharkhand
Date: March 13, 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subiect to recaipt of requisite approvats, markel conditions and ather considerations, io make an inifial public Offer of its Equity Shares and has filed a red herring prospecius dated March 12, 2026 with the RoC, The RHP is made available on the website of the SEBI al www.sebi.gov.in as well as
on thie websita of the BRLMsiLe., IDBI Capital Markets & Securities Limited al www.idbicapital.com and SBI Capital Markets Limited at www. shicaps.com. the wabsite of the NSE at www.nseindia.com and the website of the BSE at www bseindia_com and the website of the Company at www.cmpdi.co.in. Any patentiat investor should note that investmant in equity shares
involves a high degree of risk and for details relabing to such risks, please see the section *Risk Factors " beginning on page 38 of the RHP. Potential mvestors should not rely on the DRHP for making any investment decision but shousd only refy on the information included in the RHP filed by the Company with the RoC, the SEB! and the Siock Exchanges.

The Equity Shares offered in the Offer have nol been and will not be registered under the LS, Securities Act of 1933, as amended ("U.5. Securities Act®), or any state secunbes laws in the United States, and unless so registerad may not be offared ar sold withn the Uinited States, excepl pursuant o an eéxemplion from, orin a transaction not subjact to, the registration
raquiremanis of the L.5_ Securitins Act and applicable state sacurities laws: Accordingty, such Equity Sharas ane baing offared and sold {i) outside of tha United States in offshora transactiong in reliance on Regulation 5 under the U.5. Securities Act and the applicable laws of tha jurisdiction whera thase offers and sales occur; and (i) within the United States to “qualified

instutional buvers” {as defined in Fude 1444 underthe U5, Securities Act), pursuani io the privale placement exemplion setoutin Section 42} of the LS. Securties Act

COWCERT

NOTICE: | Balmer L ColLtd.
adivrie
GLAXOSMITHKLINE PHARMACEUTICALS LTD E e M e Rt E i iy
Registered Office: G54 HOUSE, DR. ANNIE BESANT ROAD WORL, — e R PR SR e N
: : : 21, Metajl o kala - ?‘l]l]ﬂ 1.
NOTICE is hereby given that the cerificatefs] for the under mentioned securities of the R*gd m“ﬂi { Liﬂﬁila mf;;:mn;ﬁ:;;la 0 A
Company has/have been lostmisplaced and the holder[s] of the said securities / - Af i__':"l'_".‘l-"‘
applicant{s] has'have appbed to the Company to issue duphcate certificatels). ExprEESH:lnn ﬂf |nte re St [ED!} E_] : ,:w'l'l"“"‘
Any person who has a claim mrespactof the said securities should lodge such claim with Offfine EQI is invited from experienced service providers for empanelment —x
e Company at its Registered Cffice within 15 days from this date, else the Company will with Balmer Lawrie & Co, Ltd,, SBU - Cold Chain, for providing Operation
proceed to issue duplicate cerificate]s] without further intimation E Maintenance Services of Temperature Controlled Vehicles [Reefer
= Vehicles) across India.
Name|s] of hakdeds] E:::;;‘L No. of Felio | Cortificate Diskinictive EOI No. BL/CC/EQI/25-26/002 dated 16.03.2026 due on 06.04.2026.
[and JL. holdar]s], and face | Securities MNa N number(s] Any amendment ¢ corrigendum, as and when regulred, will be uploaded only on
¥ any] value the websibe of the Company www.balmerlawrle.com and Interested bidders
30 0099522 28108 B21T1%6 6X1T1R5 should regularly wislt this website for any update.
Contact Person - Mr. Rajesh Patil
15 0099522 | 88536 | 10206469 | 10206485 L Tel No, +91 B983370959; email: patil.br&balmeriawrie.com )
AT 15 0099522 | 138434 [ 13796980 | 13796994
J
Equity 30 0099522 | 241548 | 14874443 | 14874472
SADASHIVRAD) ps. 10i- |20 | 0099522 | 414532 | 27988488 | 27988487 FORM A
110 0099522 | 744134 - | 34449676 | 34449785 PUBLIC AHHGUHCE'.‘E‘HT
[Under Regulabion 6 of the Irsobvency and Bankruptcy Board of India
744134 finsohvency Besolution Process lor Gorporate Persons Regulations, 2016]
200 | WOSNET RN PTTALSE 1T T FOR THE ATTENTION OF THE CREDITORS OF
[Name[s] of Applicantis]] OMEGA PREMISES PRIVATE LIMITED
[Place] - PUNE NIRAMNJAN PRAKASH KAMAT RELEVANT PARTICULARS
[Data] ~ 166032028 ABHISHEK PRAKASH KAMAT Marme of Cargorate Diablar (CD) OMEGA PREMISES PRIVATE LIMITED
2, | Date of incorporaton of Carporate Debtar - | 24/081905
FORM A 3, | Awtharty uncer which Corporate Deblor s | Registrar of Companies - Pung
PUBLIC ANNOUNCEMENT moarperated [ registerad
{Under Regulation & of the Inselvency and Bankruptcy Board of India &, | Gorporate identity No, of Corporate Debtor | UTOIO3PN1925PTCOB4912
finsitvency Readiutis Procoas et Carporats Parsaks) Rogutations, S6:16) Aeldress of the ragistered ofice and Regd Address: 929, F. C. Road, Mant Housa,
FOR THE ATTENTION OF THE CREDITORS OF principal office {if any) of corporate deblor | 27 o, Fulr'-a. Mararashire, incia, 417004
M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED il
6, | nsolvency commencement date in 12/03/2026
Relevant Particulars resnach of Corporata Diebiar
L [ Nama of corpormee detior [/ NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED 7. | Essmated date of closure of insahvency 0R/09/2026

7 | Date of Ncorporation of corporale | 2o etz ]

rezablicn process
| chobdor

4. | Mama and Registratian Humbsar of e
insalvancy professioral acting as infanm

3 | Authorty ander which comorste | Registrar-of Companees - Chenral Name: Mr. Prashant Jain

GAPITAL
ONE CAN

Ragistration No.

| delrion s ncorpoeied [ gt ned " e g

. | Corporate ety ./ Limied | G45200 TN 2021 CIASEET el lon Binfassicnd IBBI/IPA-0011P-PO1368/2018-2019/12131
Lishiity kfenlifcation Mo of 4. | Address and email of the Inbanm Regd. Add: A0, Shanli Heighls

Plot Mo, 23,5610, Sector 11, Kapaskbaring,
Theng, Mes Mumbsi- 400708,

Email id; ipprashantjaini@gmail.com

Add: Office No.1, Gami Terra, Fiiod Ma: 45-51
Seciar G, Sappaca, Moyl Mumbai - 400705

Resalution Prafessional, &5 regiatered with
ihe Board

[Ewyn et ichaleaiing
%, | Address af the repsiemd aiiica | 1,94, 5.2 Parveihy sopartiment Baczar Road
i principad aoffice (if ary) of Mopnppair East, Chaena, Tl Maclu, India, G00C0ET
Ilr-nh'nn:'_,. TR dale 10 Wtaech 2020 (O oF NOLT CRIBCHLAG/CHE, 2028,

Address and amall o be used for
comespandencs wih the inkzrim rasolution

&

| In-rerspect of corporate dabeor | Civesion Benchil, Ciennal recaived through rad an oralessional Email: omegapremises.cirp@gmail.com
. | L3033006)
» | Extimabod dote of dosur of 0Bth Septormber 3026 11.| Last date for submissian of clalms 2E/03/2026
Ireoiency resolution process 12 | Clesses of creditors, if aay, under cléase (5 of ”
| = | Mare and regrtsation tomberaf | AYYANPALAYANM VENIATESAN ARLEY suft- saction (BA) of saction 21 ascertained by
the nschency professional acting. | Registration Ma: hiz mbaren resalulion gelissanal
| £ tesim maclution professional | BRLPA-D0AP-POI07O, 20478/ 11700 13| Namas of Insoivency Protessionals dantified fo N

1 a5 Authorzed Reprsentatn of credibers in
a class (Three names for sach-tlass)
i) Retesant Foms and

ik Details of autharized reapresenlafes
arg aanle @

A anaea Sk VENRATESAN ARLN Ram's Cour,
| resolurion prdessioral. as 102, Balgjl Magar 15t Cross, Advating Achram Roacl.
| registen] with the Boand I“hl-c m G004, Emall | imanm TV Egmal oom 14
140, | Adorees ard eqmal oobe used for | SYYANPALAYANM VEMEATESAN ARLIN “Ahshayam”
| EreTEspy Jerce with the inledm daby Fleors, Okt Bio G971, Meas Mo 1538, 'E-IWIE?A#H
resclution professioral | Sreet. Sakerr 536004, Tarminady

| o] Address and omail of the interm

KNOWLEDGE

hitps:/feww. ibbi govinhome/downloads
KA

| | Ervsail - recoabencipeericesigmaloom
11| Lot chaber o submigssion: of claimes Ed-l'*:}F'D?E

i 12.&% o Eﬁ;ﬂlu“i'l[:—]iﬂ ureler ‘».l'r' e .,ﬁ- T |rr|i;_:-rlr|..'-|"!:|1'| aaibbie with IRP
| clausa () of subsection (G4) of
| Becfaen 1, H“.—»EE"LIFM"‘} iha

Irenir resition professional

Midoce ig heredy gredn thal The Horbis Masonal Camparsy Law Trbunal, Murbial Bench has ordened The
commencement of & Carporata nsclvency Resolision Pracess of Omega Premises Privatea Limited on
120352028,

The craditors, of Gmega Premlses Private Limibed are hereby callad upon o sumit thesr claims with
praal *:r:;-u;ntm[wc SHINWI0DE |0 e inbaam resdlubian pralessonal & e address mantoned s
eniry :

The Arcancial cradibars shall submit thiar clabms il prood by ehectrane means only, A olhes cred®ars may

13.| Mames of Insoivency Professionals | Mot Applcabie submit the claims with prood in parean, by post, ar by elecironic means
identfad to a0t &5 Aubansed Submission of false or misleading procfs of claim shail altract penalties.
Raprasentative of crediiors in a
class [Thiee names for each oass) Sdi-
14, (E Rzkssant Forms and w.u,-.'n;u;uiﬁ;l.-ln == Cuick Lnle == Downipads == B8] Mr, Prashant Jaln
iy Detalis of autharmed tinecheency Resoluton Process for Comporste Persans) Date : 1GTAHIE Registration No.: 1BENPA-DDYP-PIAZER201 820121211
repregentalnes e aaiabie al | Begubitons, 2008 Place: Mumbial  Inferim Resolufion Professional in the matter of Cmega Preméses Private Limited

Motice s hardby diven that the Matienal Company Lew Trbunal has ordered the

commencensnt of & EIZIII.'II:Il'El.lE- |I'|5-EI|'.|'EI'IE‘_|- resolution process of the lﬂ,-"s. MNICO ALLEN

INFRASTRUCTURE PRIVATE LIMITED on 10-03-2028,

The creditoss of M/5, NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED, are horeby catied

upen 0 subnit their claims with proof anoor before 24th Mareh 2026 to the interim

I'E'EI:IllJEII'.-I'.prI'.II'EEEiI:II'-.:.I at the address mantkaned ARS8y Mo 10,

The fenancial Credibors shall subanit their claimswith proal by electronic méaans anby, Al ophes

creditors may submit the ciaims with proof in parson, by post or by electronic mearns

The Proof of Claims s to be submitted &3 per the following spscified Farms

Farim B- Fat I!’.'lF.lil'lﬂl:":-:.l Oparations Crediors

Form G- For Claims by Financial Creditors

Farrm D - For Claimis by Workman or Emplovess

Formy E - For Ciakme tfr.ﬁul“-}r‘EE'ﬂlE'FlrEfEE'ntﬂle of Warkman or EI'I'!"'_"'iujIE'E‘El

Farrm F - For Claims by Creditess al e than Financial snd Operational Creditors

Submession of false or misleading proods of clabm shadl attract ponalties

Date: 16-03-2026 CA. AYYAMPALAYAM VENKATESAN ARLUN
Interim Resplutional Professiomnal

Reg.No,: IBBLAPA-O0L/IP-POLOTS 204718,/ 11792

"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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*
ASBA ‘ way of Application!!! | |

"Apphcations Supported by Blocked Amount
("ASBA"] is a better way of applying to offers by
simply blocking the fund in the bank account.
Far further details, check section on ASBA,
Mandatory in public issues.

Mo cheque will be accepted.

LIPD

MIFAE PATMENTS IWTERFACE

In caze of any revision in the Price Band, the Bid'Cffer Period shall be extended for 3l least three additional Working Days after such revision of the Price Band, subject io the fotal
Bid/Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking strike or similar unforeseen circumstances, cur Company, may in consultation with the BRLMs, for
reasans 1o be recorded in wriling, extend the Bid/Ofler Period for a minimum period of one Werking Day, subysct to the BidfOfer Period nol excesding 10 Workeng Days. Any revision in
the Price Band, and the revised Bid/Cffer Period, if applicabile, shall be widely dissaminated by notificaton 1o the Stock Exchanges by issuing a public notice and atso by indicating the
change on the respective websites of the BRLMS and at the terminals of the Membars of the Syndicate and by intimation to the Self-Cartified Syndicate Banks ("3C5Bs"), Designated
Intermediaries znd the Sponsor Bank(s}, as applicable.

The Offer is being made in terms of Ruie 19(21(k) of SCRR, read with Regulabon 31 of the SEBI ICOR Reguiations, The Offer i being made through the Book Building Process m
accordance with Regulaton 6{1) of the S3EBI ICOR Regulations wherein not more than 50% of the Net Offer shall be available for allocation on a propartionate basis to Qualified
Institutional Buyers ("QIBs") (the *QIB Portion”), provided that our Campany in consuftation with the BRLMs may allocate up to 60% of the QIB Portion to Anchor investors and lhe
basis of such allocation will ba on 3 discretionary basks by cur Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Portlon™), of which 409 shall ba avafiable for alhocation as follows: (i} 33.33% to domastic Mutual Funds and (i} 5.67% tolife insurance companies and pension furnds; subject 1o vaid
Bids being recetvad from domestic Mubsal Funds; life insurance companies and pension funds at or above the price at which allocabion is made to Anchor Invesiors Anchaor Investor
Allocation Price’]. In the event of under-subscriplion i i) above, the allocation may be made to domestic Mutual Funds. In the avent of undersubscription or non-aliocation in the
Anchor Investor Portion, the balance Equily Shares shall be added to the QIB Porlion {other than the Anchor Investor Porfion) {the "Net QIB Portion™). Further, 5% of the Met QIB
Portion shall be available for aliocation on & proporbionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QI8
Porion shall be available for allocation on a proporbionate basis 1o al QIBs, including Mutual Funds, subject ko vabd Bids being received at or above the Offer Price. Further, nol less
than 15% of the Nat Offer shall b2 availabie for allocation 1o Mon-tnstitufional Investors (Non-Institutional Portion™) of which one-thard of the Non-Instiutional Portion shall b
availabla for allocation o Beddars with an application size of mora than 0.2 millionand upto 1.0 million and two-thirds of the Non-Institutionsl Partion shall be available for allocaton
to Bidders with an application size of mara than 1.0 million and undersubscrplion in edther of these two sub-categorias of the Noa-Instiubonal Partion may be allocated to Bidders n
the other sub-category of the Nan-Institulional Poertion in accordance with the SEBIICDR Reguiations, subject o valid Bids being recelved at or above the Offer Price, Further, notless
than 35% of the Net Offer shall b avaliable for allocation to Retall Individual Investons ("Retall Portien), in accordance with the SEBI ICDR Regulations, subsect to valid Bads being
raceived fram them at or above the Offer Prce. All Bidders (excapt Anchor Inveslors) are mandatorly requirad to wiilise the Application Supporiad by Blocked Amount "ASBA")
procass by providing dadails of their respective ASBA accounts and UP 1D (defined heseinafiar) in case of UP| Biddaers (defined hanginafter), as applicable, pursuant to which thesr
corresponding Bid Amount will be biocked by the 3C56s or by the Sponsor Bankis) under the UF| Mechanism, a8 the caze may be, 1otha extent of the respactive Bid Amounts. Anchor
Investors are not permatted io participate in the Offer through the ASBAProcess. Forfurther details, see "Offer Procedure"on page 478 of the RHP

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UP ID {for UPI Bidders bidding through UPI Mechanism) are correctly fitled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the OP 1D, PAN, Client 1D and UPI 1D available (for UP1 Bidders
bidding through the UPI Mechanism] in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID-and UP1 1D (for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant az available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Alloiment Advice or unblocking of ASBA Account or for other correspondence(s} related io the Offar.

BOOK RUNNING LEAD MANAGERS
'@ IDBI capital O SBICAPS
IDBI Capital Markets & Securities Limited sB1 Eﬂplhﬂ Markets Lumuteﬂ

oth Fhoar, IDB| Tawer, WTG Complex

Cuife Parade, Mumbai-= 400 003, Maharashira, India

Tel; #9122 40691953; E-mail; cmpdd. Ipodiadbicapdal com
Website: wew idbicapilal com

Invastor grievance e-mail: redrassal@idhicapital com
Contact person; Himanshy Shekhar Jhal Lokendra Paribar
SEBI regla'aralﬂ:ln number; INMODDD 0865

Unit No.1501, 13th floor, A&B Wing, Parinee Crescenzo Building,
(5 Biock, Bandra Kurs Complex; Bandra (East), Mumoai - 400 051
Tel; #91 22 4006 980T, E-mail: cmpdil ipo@sbicaps.com
Website: www shicaps.com

Investor grigvance a-mail: investorrelations@shicaps.com
Contact person: Krisking Dias

SEBI reglatﬁhun number: INMODOGIAS3]

AVAILABILITY OF THE RHP: Investors are advised fo refer io the RHP and the "Risk Facfors” beginning on page 38 of the RHP bafore applying in the Offer. A copy of the RHP will be
matle available on the website of SEB a1 www sebi.govin and is available on the websiles of the BRLMs, ID8] Capital Markets & Securities Limited al www.idbicapital.com and SBI
Capital Markets Limitad at www.sbicapgs.com and at the wabsite of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at waw.cmpdi.coin and the websites
ofthe Stock Exchanges, for BSE atwww bseindia.com and for NSE Limited at www nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Regestrar fo the Offerat
W cmpdi, oo in, wwaidbicapital com, www shicaps. oom and www kfintach.com, respactvaly,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Repisterad Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +81 651 - 223018% BRLMs: IDBI Capital Markets & Securities Limited, Tel: +91 22 40691953; SBI Capital Markets Limited, Tel: +91 22 4006 S80T and
Syndicate Members: Investec Capital Services (India) Privale Limited, Tel: +91 2268407465, SBICAP Securibes Limited, Tel: +31 2269316411 and Regislered Brokers, SC58s,
Designatad RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Application Forms will also ba available on the websites of the Stock Exchanges at
www, bseindia com and wiww.nssindia.com and at all the Designated Branches of SCSBs, the list of which is available on the websites of the Stock Exchanges and SEB!
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limited, Anand Rath Share & Stock Brokers Limited, Asd C, Mehta Invesiment Interrmediales Limited, Axs Capital
Limited, Centrum Broking Limited, Eureka Stock & Sharé Broking Services Lid., HOFC Securilies Limited, 1CICI Securibies Limited, [IFL Capital Services Limifed, JM Financial

AKF INTECH

fidjiAiimel VE AR ErOFPMATION

KFin Technologies Limited

Selenium Towear-B, Plot 31 832, Gachibowli, Financial District,
MWanakramguda, Senlingampally. Hyderabad - 500032, Telangana. India
Tel: +81 4067162222, E-mail; centralmine. ipoi@kfintech.com

Wabsite: waw kiinlach. com

Investor grievance e-mail: einward ns@kfintech.com

Contact person: M. Murad Krishna

SEBI registration number; INRDDDOD022T

MONDAY, MARCH 16, 2026

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to thelr PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Septamber 17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASEA has to be availed by all the investors sxcept Anchar invesfors, UPI may be avalied by (i) Retail Individual invesiors i the Relall Category; (i) Nov-Institulional Investors wilth an application size of up fo T 500, 000 tn the Non-instititiona! Podion: (i) Efgible Employes bidding in the Employes
Rezervation Porfion with an applicalion size of uplo < 500,000 (nef of discouni). (iv] Eligibie Sharehoiders in the Shareholders Rezenvalion Portion. For delails on the ASBA and UP process, please referto the details given in the Bid CumApplication Form and abridged prospechus and &iso please rafer
to the sechion “Offer Procedure " on page 47%af the RHP. The process is also avallabie an the wabsite of Assoclation of imeasiment Bankers of India (AIBI) and Stock Exchanges and in the General Information Document. The Bid Cum Application Farm and e Abridged Prospactus can be downloaded
fram the websifes of BSE Limited ("BSE’) and National Sfock Exchange of India Limited (“"NSE", and together with BSE, the “Sfock Exchanges’) and can be obtaimed from the fisf of banks that is dispfayed on the websihe of SEB &l www sebi gov in‘sshiwebvothenDiherdction doPdoRecognised
For=yas&infmic=35 and Atips:fwww sebi gov indsebivebithenTitherdction. do *doRecognisedfp=yes &infmid=43, respectively as updated from fime fo ime. Far the sl of UP! apps and barks ive on [P0, please refer to the (ink: www sebd gowvin. UFT Bidders Bidding uzing the UP Mechanism may
appy through the SCSBs and mobile spplications whose names sopearon ihe website of SEBI, a3 updaled from fme fo time. Axis Bank Limiled amd HOFC Bank Limited have been appainfed a5 the Sponsor Banks for the Offer, m accordance wilh the requirements of SEBI circular dated November 1,
2018 as smended. For Ofer related quanis, please confact the BRLMS an thelr mspective emall 10 a8 mentioned below. For UPT related gueries, imvestors can contas! NPCHal the tall freg number: 18007201 740 and maf 1d: ipo.pkEnpel org,in

Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant o ensure accuracy of
records, Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: Forinformation on the main objects of our Company, please see "Histary and Ceriain
Corporale Malters — Brief history of owr Campany” and “Histary and Certain Corporate Malfers - Changes in the registered office” on page 231 of the RHP, The Memorandum of
Asgociation of our Company is a material document for inspection in ralation 1o the Offer. For further details, ses “Malarfal Contracts and Docurments for [nspaction” on page 542
afthe RHF.

Liability of the Membaers of our Company: Limied by shares.

Amount of Share Capital of our Company and Capital Structure: As on the date of the BHP, the authonsed share capital of our Company & 31,500,000 000 divided into
750,000,000 Equity Shares of face value of T2 each. The ssued, subscribad and paid-up Equity share capital of our Company is T1,428,000,000 dwvided into 714,000,000 Equity
Shares of face value of T2 each_ Fordetails of the capial struciure of the Company, see “Tapital Struciure"beginning on page 103 of the RHP

Mamas of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The mifial signatones of the
Memorandurm of Association of the Cormpany ana as follows: 5 equity sharas 1o Coal India Limited and 1 equity shara each ta {i| Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and [i) Kumar Prazad Mukerjee [as nominees-of Coal India Limitad) of face value of £1000- each. For detads of the share capital history of our Company please zee "Capial
Sfrnctiire” baginning on page 103 of the RHP.

Listing: The Equity Shares offered through the FRed Herring Prospectus are proposed to be listad on the Stock Exchanoes. Cur Company has recenved in-principle approvass from BSE
and NSE for Bsting of the Equity Shares pursusnt bo their letters each dated September 3, 2025, For the purposes of the Offer, NSE shall be the Designated Stock Exchangs. A signed
copy of the Red Hamng Prospecius and the Prospectus shall be filed with the ReC in accardance with Seclion 26(4) and Section 32 of the Comganias Acl For details of the matenal
contracis and documents availabbe for mspecton from the date of the Rad Herring Prospectus up to the Bid'Offer Closing Date, see ‘Material Contracts and Documents for Inspection”
beginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives its observations on the offer decuments and this does not consbiute approval of either the Offer or
the spacified securties stated in the Offer Documents. The investors ane advissd to rafer to page 451 o the RHP forthe full text of the disclaimes dlause of SEBI,

Disclaimer Clause of BSE: I Is fo be distinclly undersinod that the permission given by BSE Limited shoubd nat in any way be desmed or construed that the RHP has been ciearad or
approved by BSE Limited nor does it certify the correciness or completenass of any of the contents of the RHP. The investors are advised 1o refer to the page 454 of the RHP for the full
fexiof the disclaimer clause ofBSE.

Disclaimer Clause of NSE {the Designated Stock Exchange): |tis to be distinctly understood that the permission given by NSE should notin any way be deemed or constreed that
the Crffer Document has been cleared or approved by NSE nor does it cerlify the comeciness or completeness of any of the contents of the Ofter Document. The investors ane advisad to
refer o page 454 of the RHP for the full text of the disclaimer clause of NSE

General Risks: Investmants in aquity and aquily-related secunties imvolve 2 degree of risk and investors should not invest any funds in this Offer unless thay can aford Lo take the risk
of Insing thelr entire invastmant. Invastors ana advised to raad the risk factors carefully before taking an investmant dacision in this Offar. For taking an invesiment dacision, invasiors
must rely on their own examination of the Company and the Offer, including the risks involved, The Equity Shares have nof been recommended or approved by SEBI, nor does SEB!
quarantes the accuracy or adequacy of the contents of the Rad Herring Prospactus. Specific altention of the investors is imited to “Rlisk Faclors” beginning on page 38 of tha RHP.

REGISTRAR TO THE OFFER i 'COMPANY SECRETARY AND COMPLIANCE OFFICER | il

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
Gondwana Place; Kanke Bosd, Banchi, Jhadkhand - 334008, India
Tal: +31 651 - 2230160

E-mail; compliancendf cmpdi@ooalindia.in

Website: www.crmpdicoin

Bidders may: confact the Company Secratary and Compliance Officer, the BRLMs or the
Registrar fo the Offer in case of any pre-Offer or post-Offer related problems, such as non-receipt
of letters of Allotment, mon-credit of Allotted Equity Shares in the respectiive baneficiany acoount.
nan-réceaipt of refund orders or non-receipl of fends by eleclronic moda. For all Dffer-ralated
quenes and forredressal of complaints, investors may also write o the BRLMs,

Services Limiled, Jobanputra Fiscal Services Pyt Ltd., Kantilal Chhaganlal Securities Pyt Lid., Keynole Capitals Limited, KJMG Capital Market Services Limited, Kotak Securilies
Limited, LKF Sacurities Limiled, Motilal Oswal Financial Services Limited, Muvama Wealth and Investment Limited (Edelweiss Brokeng Limited), Prabhudas Likadher P, Lid., Pravin
Ratilai Share and Stock Brokars Lid., RR Equity Brokers PyL Ltd., Sharekhan Limited, SMC Global Securities Limited and YES SECURITIES (IND1A) Limited.
ESCROW COLLECTION BANKIS): Axis Bank Limited.
REFUND BANKI(S): Axis Bank Limited
PUBLIC OFFER ACCOUNT BANK: HDFC Bank Limitad,
SPONSOR BANKS: Axis Bank Limited and HOFC Bank Limited
UPIL: UPI Bidders can also Bid through LIP| Mechanism
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Board of Directors
Sl
Abhishek Mundhra

sompany Secratzry and Compliance Cficer

Place: Ranchi, Jharkhand
Date: March 13, 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subject to receipt of requisite approvals, markel conditions and ather considerations, 1o make aninial public Offer of its Equity Shares and has filed a red herring prospecius dated March 12, 20026 with the RoC, The RHP is made available on the website of the SEBI at www.sebi.gov.in as well as
on the website ofthe BRLMsi_e., IDBI Capital Markets & Securities Limitad al www.idbicapital.com and SBI Capital Markets Limited at www.sbicaps.com. the website of tha NSE at www.nseindia.com and the website of the BSE at www bseindia_com and the website of the Company at www.cmpdi.co.in_Any potentiat investor should nota that investmant in equity sharas
mwolves a high degree of nsk and for details relating fo such nsks, please see the section "Risk Faciors " beginning on pege 38 of the RHP. Potential mvestors should not rely cn the DRHP for making any investment decision tut shousd only rely on the mformatson included in the BHP filed by the Company with the RolC, the SEB! and the Siock Exchanges.

The Equity Shares offered in the Offer have nol been and will not be registered under the LS, Securities Act of 1933, as amended ("U.5, Securities Act”), or any state sacuribes laws in the United States, and unless so reqisterad may not be offered ar sold withn the Uinited States, excepl pursuant to an exemplion from, orin a transaction not subjact to, the registration
raquiremanis of the L.5_ Securitins Act and applicable state sacurities laws: Accordingty, such Equity Sharas ane baing offared and sold {i) outside of tha Unitad States in offshora transactiong in reliance on Regulation 5 under the U5, Securities Act and the applicable Baws of the jurisdiction whera those offers and sales occur; and (if) within the United States to “qualified

instilubional buyers” {as defined in Fude 1445 underthe U5, Securities Act), pursuani io the privale placement exemplion setoutin Section 4{z) of the LS. Securities Act

COWCEPT

NOTICE i h
Balmer Lawriez= Co Ltd. .
GLAXOSMITHKLINE PHARMACEUTICALS LTD I = (A SGovermnmeaenl of India Enterprise)
Registared Office: GSX HOUSE, DE. ANKIE BESANT ROAD WORLI, = \\
. , TR . Ftegd. Office : 21, Metajl Subhas Road, Kolkala - 700001,
NOTICE is hereby given that the cerificatefs] for the under mentioned securities of the CIN : L15497WE1974G 004815 1
A : o7 Inmman
Company hasfhave been lostimisplaced and the holder(s] of tha said securities | 1 =
applicantis] has'have appéied to the Company to issue duphicate certiicatels] ExprE55|Dn of Interest (ED[} 5 J'{' ‘:‘l';l'l‘:";"
Any person who has.a claim m respactof the said securities should lodge such claim with Offfine EO is invited from experienced service providers for empanelment
e Company at its Registered Cffice within 15 days from this date, else the Company will with Balmer Lawrie & Co, Ltd,, SBU - Cold Chain, for providing Operation
procesd o ssus duplicale certincate]s] without further intimation B Maintenance Services of Temperature Controlled Vehicles (Reefer
o Vehicles) across India.
Mame|s] of older]s] s:'"d_:_'f Mo of coio | Cartifiatte Distinctive EQI No. BL/CC/EQI/25-26/002 dated 16.03.2026 due on 06,04.2026.
[and -'J-:“ml'l"]- m‘;rar Sacirities Na Ne numbser{s] Any amendment f corrfgendum, as and when reqguired, will be uplaaded anly on
oy vl the website of the Company www.balmerlawrle.com and interested bidders
0 I]I'.'IEEEH Hiﬁ“"ﬁﬂﬁ % | 6237165 should regularly wisit this website for any update.
Contact Person - Mr. Rajesh Patil
15 0099522 | 88536 | 10206469 | 10206495 L Tel No. +91 B983370959; email: patil.br&balmeriawrie.com .|
PRI 15 0099522 | 138434 | 13796980 | 13796994
J
Equity 30 0099522 | 241548 | 14874443 | 14874472
S "C|Rs.10/-|_20 | 0099522 | 414532 | 27988468 | 27988487 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 o PUELI. ANNOUNCEMEN ¥
[Unider Regulabion 6 of the Insotvency and Bankmuptoy Board of India
Tdd4134 (Imsedvency Basalubion Process lor Gorparabe Persons Regulations, 2016]
220 0023522 | 1280211 [1TI4E3727 (1714683046 FOR THE ATTENTION OF THE CREDITORS OF
(Names] of Applicant[s]] OMEGA PREMISES PRIVATE LIMITED
{Place] - PUNE MIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
[Dada] - 163/2026 ABHISHEK PRAKASH KAMAT | [ 1 [ name of Corperate Dabiar (GO OMEGA PREMISES PRIVATE LIMITED
2, | Data of mcorporaton of Carporate Debtor | 24/081905
FORM A 3, | Awilharity unier which Camperala Deblor 5 | Registrar of Companies - Pune
PUBLIC ANNOUNCEMENT roarporsied { registersd
{Under Regulation & of the Inselvency and Bankruptcy Board of India &, | Gorporate identity Mo, of Comporate Deblor | UTOID3PNIS26PTCOB4912
fineitvency Roncinion Procoas et Cerporats Parsoks) Ropulations, Sid6) Aeldress of the ragistered ofice and Regd Address: 929, F. C. Road, Mann Housa,
FOR THE ATTENTION OF THE CREDITORS OF pnncpal office {if any) of corporate destor | 27 Foor Fnlr'.e. Mararashire, incia, 417004
M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED aataeblA
fi, | nsolvancy commencament date in 13/03/2026
Relevant Particulars resnach of Corporata Debiar
L | Mama of comorses debior [/ NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED 7. | Essmated dale of closwre of msalvancy 08/09/2026
7 | Daleof I"'"I'.‘-I'.l'|.l.'| TR Of CONpNOrAE | P e ] resobilion process

| datrior
3| Aufiodiny rndes wliich oomorsts
e I1‘._:-r 5 :-.'.rr.-l:rm:-l:l I rr.y_r_:e_.r-'""
A, | Corporate identity Mo, / Umiad | U4B200TN202TFTC1A56GT
Lishiity kienlificaton Mo of g,
I:l:-'l:-:l'TﬂB dofior
%, | Address of the repEemd aiiicg | 194, 52 Parveily Aopartrment Baczar Road
i principad affice (if aryl of Mopnppair East, Channa, Tl Machy, India, G00CET
ol L A IS, 10
& | Irsaheny corrmeresmen dals

4. | Mame and Registratian Humbsar of e
insalvancy professioral acting as infanm
resafition professional

Mame; Mr, Preshant Jain

Ragistration No.

IBBLIPA-D011P-PO 368, 2018- 201921 31
Regd. Add: A0, Shanli Heighls,

Plat Me. 33,5840, Sectar 11, Kopaekbanineg,
Thang, Mes Mumbeai- 400700,

Email id; ipprashantjainiBgmail.com
Add: Office Mo, Gami Terma, Fiot ha: 45-51,
aechar 6, Sanpac, Mav Marmai - 4007005

| Registrar of Companes - Chenral

GAPITAL
ONE CAN

fckdress and il of the Inkénm
Resalution Prafessional, &5 reglatered with
ihe Board

fddress and a-mal 1o be used for

[ 108h Wowch 2006 (Order of NCLT CRIBG| 136,/ CHE, 20225, camespandance with the intarim resalution

ir-espect of comporate daboor Crvision Bench-i, Crennal recaned thiough mad on professional Emadl: omegapremises.cirpi@gmail.com
| L30Eonos -
» | Extimatod dote of dosur of 06th Septreriber S00E 1_1. L.asl date for submissan of claims 2E/032026
IrEoency resOlLEn process 12| Classesof crditors, f any, under chise (B) it KA
& | Mo ann egeation number of | SyYRNPALEYAM VENFATESAN ARLEY subi-saciien (hR) of sechion 21 asceriained by
thie mscivency professional actng. | Re i o e ibare ezoluhon grolssenal
| e e reselution poofessional | IBRLIPAD0PPOAOTE, 204718,/ 11783 13| Names of Insovency Prolessionals idantified fo N

#ctas Muthanaed Representatno of coedbers in
3 class (Three pames far sach-tlass)
i) Relewant Foms and

ity Detaiz of autharized apresentatives
arg aadanle @

Modce |s hereby gren bl the Herboe Natsonal Comgany Law Tibunal, Muméal Bench hag ordesed (he
commencement of & Camporate nsclvency Resolison Pracess of Omega Premises Private Limited on
121032028,

The craditors of Gmega Premlses Private Limibed zre hereby callad upon o suomit thesr claims with
prial on of balone JUDRIO2E 1o ke inbanm rescluban pralesond al the address mantoned afrs
eniry Mo 10.

The firaanccial crecktars shall submil thidr claims wilh proof by electronic means only, Al othes crediars may
submit the claims withiprood in parean, by post, ar by elecironic means

Submission of false or mislading procfs of claim shall atiract penalties,

A ARRA SN VEMRATESAN ARLIN Ram's Court,
02, Balajl Magar 15t Ceoss, Adbaiting Achram Roacl.
:Eﬂl-c:n: G500, Fr|_1.e|il T anawLm T 7 el oo 14
Sy ANRAL AN VEMEATESAN ARLIN “Ahshayam”

by Flens, Okt Bio 71, Meaw' Mo 1538, SUgeanedwan
| Sareet, Salerm BIG00A, Taminadu
| Ervsail - recoabencineervicesigmaloom

2032036
[ (CIRP crdar raceived on 13-00-2005 thnouwsh mail)

MR e A e irfonmaton avtabie wih [RP

o ¢ Adess and omal of tha interim
respLticn predessioral. as

| registen] with the Boand
Adoness ared edmal o be used for

| cormespimcanid with the inlenm
resplurion priessiorsl

KNOWLEDGE

hitps:/faww. ibbi govinhome/downloads
A

11 | Lawst chibe Tor submigsicn of claims

12, | Clagsas of I.'r.\lt.!ﬂ-lll.'l"& I[:-ii'lg.:. ureler
| clausa (b} of subsection (GA) of
| Sectaen 2], Eecertained By 1ha
Irserirm resniition prolessional
Mames of Insoivency Professionals
lode bl b Bt A ALl
Rapresanatve of cedics N a
clags [Thiess nemes for each o El‘i"'_l
]4|' @y Reknsant F"\'I'I1I'5 ;ru:l
iy Defals of authorraed
repmEsriA e A e Eahie Al

13 [ Mot Apoicatle
Sdi.

Mr, Prashant 2ain

Registralion No,: 1BBINPA-D0TWP-POA368201 8201912131
Interim Resclufion Professional im the matter of Cmega Preméses Privabte Limited

. “'l"'-"'lbt'imlr- b '::H.II:.II: Lk == [owripads == B8
{schency Resolltion Process for Comporete Persons)
Regubitions, 2006

Motice 5 heraby diven that the MNatienal Company Lew Tnbunal has ordered the

comMmimencensnt of & Corporats |I'|5-EI|'.|'EI'II:'_.I' resplution process of the M/S. NICOD ALLEN

INFRASTRUCTURE PRIVATE LIMITED on 10-03-2028,

The creditors of M/5, NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED, are horaby caliaed

upEn 0 subnit their claims with proof onoor before 24th Mareh 2026 to the interim

I'E'E-Lllurll'.-l.pl plegsional gt the address mantkaned HE.&iI'IE-’. ey Mo 0.

The fenancial Gredimors shall subanit their claims with proof by electronic maans onby, Al ophes

creditors may submit the ciaims with proof in parson, by post or by electronic means

The Proof of Claimsis to be submitted &5 per the following spacified Fams

Farrm B-Far Claims by Operations Creddors

Form G- For Claims by Financial Greditors

Farm D - For Claims by Workman or Emplovess

Formy E - For Ciakme Dy Auhae EE‘%JIE'IJIE"EE'I’I'.B[!I.'E of Warkman o Em "_"-:n_"_fE'E'El

Farrm F - For Claims by Credibess al e than Financiat and Operationsd Creditor

Submession of false or misleading proots of clabm shadl attract ponalties

Date: 16-03-2028 CA. AYYAMPALAYAM VENKATESAN ARLUN
Interim Reselutional Professiomnal

Rog.No,: IBELIPA-O0L/ IP-POLOTS 2017-18/11792

Diate - 1ATNEHE
Place: Mumbal

"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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*
ASBA ‘ way of Application!!! | |

"Apphcations Supported by Blocked Amount
("ASBA"] is a better way of applying to offers by
simply blocking the fund in the bank account.
Far further details, check section on ASBA,
Mandatory in public issues.

Mo cheque will be accepted.

LIPD

MIFAE PATMENTS IWTERFACE

In caze of any revision in the Price Band, the Bid'Cffer Period shall be extended for 3l least three additional Working Days after such revision of the Price Band, subject io the fotal
Bid/Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking strike or similar unforeseen circumstances, cur Company, may in consultation with the BRLMs, for
reasans 1o be recorded in wriling, extend the Bid/Ofler Period for a minimum period of one Werking Day, subysct to the BidfOfer Period nol excesding 10 Workeng Days. Any revision in
the Price Band, and the revised Bid/Cffer Period, if applicabile, shall be widely dissaminated by notificaton 1o the Stock Exchanges by issuing a public notice and atso by indicating the
change on the respective websites of the BRLMS and at the terminals of the Membars of the Syndicate and by intimation to the Self-Cartified Syndicate Banks ("3C5Bs"), Designated
Intermediaries znd the Sponsor Bank(s}, as applicable.

The Offer is being made in terms of Ruie 19(21(k) of SCRR, read with Regulabon 31 of the SEBI ICOR Reguiations, The Offer i being made through the Book Building Process m
accordance with Regulaton 6{1) of the S3EBI ICOR Regulations wherein not more than 50% of the Net Offer shall be available for allocation on a propartionate basis to Qualified
Institutional Buyers ("QIBs") (the *QIB Portion”), provided that our Campany in consuftation with the BRLMs may allocate up to 60% of the QIB Portion to Anchor investors and lhe
basis of such allocation will ba on 3 discretionary basks by cur Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Portlon™), of which 409 shall ba avafiable for alhocation as follows: (i} 33.33% to domastic Mutual Funds and (i} 5.67% tolife insurance companies and pension furnds; subject 1o vaid
Bids being recetvad from domestic Mubsal Funds; life insurance companies and pension funds at or above the price at which allocabion is made to Anchor Invesiors Anchaor Investor
Allocation Price’]. In the event of under-subscriplion i i) above, the allocation may be made to domestic Mutual Funds. In the avent of undersubscription or non-aliocation in the
Anchor Investor Portion, the balance Equily Shares shall be added to the QIB Porlion {other than the Anchor Investor Porfion) {the "Net QIB Portion™). Further, 5% of the Met QIB
Portion shall be available for aliocation on & proporbionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QI8
Porion shall be available for allocation on a proporbionate basis 1o al QIBs, including Mutual Funds, subject ko vabd Bids being received at or above the Offer Price. Further, nol less
than 15% of the Nat Offer shall b2 availabie for allocation 1o Mon-tnstitufional Investors (Non-Institutional Portion™) of which one-thard of the Non-Instiutional Portion shall b
availabla for allocation o Beddars with an application size of mora than 0.2 millionand upto 1.0 million and two-thirds of the Non-Institutionsl Partion shall be available for allocaton
to Bidders with an application size of mara than 1.0 million and undersubscrplion in edther of these two sub-categorias of the Noa-Instiubonal Partion may be allocated to Bidders n
the other sub-category of the Nan-Institulional Poertion in accordance with the SEBIICDR Reguiations, subject o valid Bids being recelved at or above the Offer Price, Further, notless
than 35% of the Net Offer shall b avaliable for allocation to Retall Individual Investons ("Retall Portien), in accordance with the SEBI ICDR Regulations, subsect to valid Bads being
raceived fram them at or above the Offer Prce. All Bidders (excapt Anchor Inveslors) are mandatorly requirad to wiilise the Application Supporiad by Blocked Amount "ASBA")
procass by providing dadails of their respective ASBA accounts and UP 1D (defined heseinafiar) in case of UP| Biddaers (defined hanginafter), as applicable, pursuant to which thesr
corresponding Bid Amount will be biocked by the 3C56s or by the Sponsor Bankis) under the UF| Mechanism, a8 the caze may be, 1otha extent of the respactive Bid Amounts. Anchor
Investors are not permatted io participate in the Offer through the ASBAProcess. Forfurther details, see "Offer Procedure"on page 478 of the RHP

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UP ID {for UPI Bidders bidding through UPI Mechanism) are correctly fitled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the OP 1D, PAN, Client 1D and UPI 1D available (for UP1 Bidders
bidding through the UPI Mechanism] in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID-and UP1 1D (for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant az available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Alloiment Advice or unblocking of ASBA Account or for other correspondence(s} related io the Offar.

BOOK RUNNING LEAD MANAGERS
'@ IDBI capital O SBICAPS
IDBI Capital Markets & Securities Limited sB1 Eﬂplhﬂ Markets Lumuteﬂ

oth Fhoar, IDB| Tawer, WTG Complex

Cuife Parade, Mumbai-= 400 003, Maharashira, India

Tel; #9122 40691953; E-mail; cmpdd. Ipodiadbicapdal com
Website: wew idbicapilal com

Invastor grievance e-mail: redrassal@idhicapital com
Contact person; Himanshy Shekhar Jhal Lokendra Paribar
SEBI regla'aralﬂ:ln number; INMODDD 0865

Unit No.1501, 13th floor, A&B Wing, Parinee Crescenzo Building,
(5 Biock, Bandra Kurs Complex; Bandra (East), Mumoai - 400 051
Tel; #91 22 4006 980T, E-mail: cmpdil ipo@sbicaps.com
Website: www shicaps.com

Investor grigvance a-mail: investorrelations@shicaps.com
Contact person: Krisking Dias

SEBI reglatﬁhun number: INMODOGIAS3]

AVAILABILITY OF THE RHP: Investors are advised fo refer io the RHP and the "Risk Facfors” beginning on page 38 of the RHP bafore applying in the Offer. A copy of the RHP will be
matle available on the website of SEB a1 www sebi.govin and is available on the websiles of the BRLMs, ID8] Capital Markets & Securities Limited al www.idbicapital.com and SBI
Capital Markets Limitad at www.sbicapgs.com and at the wabsite of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at waw.cmpdi.coin and the websites
ofthe Stock Exchanges, for BSE atwww bseindia.com and for NSE Limited at www nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Regestrar fo the Offerat
W cmpdi, oo in, wwaidbicapital com, www shicaps. oom and www kfintach.com, respactvaly,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Repisterad Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +81 651 - 223018% BRLMs: IDBI Capital Markets & Securities Limited, Tel: +91 22 40691953; SBI Capital Markets Limited, Tel: +91 22 4006 S80T and
Syndicate Members: Investec Capital Services (India) Privale Limited, Tel: +91 2268407465, SBICAP Securibes Limited, Tel: +31 2269316411 and Regislered Brokers, SC58s,
Designatad RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Application Forms will also ba available on the websites of the Stock Exchanges at
www, bseindia com and wiww.nssindia.com and at all the Designated Branches of SCSBs, the list of which is available on the websites of the Stock Exchanges and SEB!
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limited, Anand Rath Share & Stock Brokers Limited, Asd C, Mehta Invesiment Interrmediales Limited, Axs Capital
Limited, Centrum Broking Limited, Eureka Stock & Sharé Broking Services Lid., HOFC Securilies Limited, 1CICI Securibies Limited, [IFL Capital Services Limifed, JM Financial

AKF INTECH

fidjiAiimel VE AR ErOFPMATION

KFin Technologies Limited

Selenium Towear-B, Plot 31 832, Gachibowli, Financial District,
MWanakramguda, Senlingampally. Hyderabad - 500032, Telangana. India
Tel: +81 4067162222, E-mail; centralmine. ipoi@kfintech.com

Wabsite: waw kiinlach. com

Investor grievance e-mail: einward ns@kfintech.com

Contact person: M. Murad Krishna

SEBI registration number; INRDDDOD022T

MONDAY, MARCH 16, 2026

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to thelr PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Septamber 17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASEA has to be availed by all the investors sxcept Anchar invesfors, UPI may be avalied by (i) Retail Individual invesiors i the Relall Category; (i) Nov-Institulional Investors wilth an application size of up fo T 500, 000 tn the Non-instititiona! Podion: (i) Efgible Employes bidding in the Employes
Rezervation Porfion with an applicalion size of uplo < 500,000 (nef of discouni). (iv] Eligibie Sharehoiders in the Shareholders Rezenvalion Portion. For delails on the ASBA and UP process, please referto the details given in the Bid CumApplication Form and abridged prospechus and &iso please rafer
to the sechion “Offer Procedure " on page 47%af the RHP. The process is also avallabie an the wabsite of Assoclation of imeasiment Bankers of India (AIBI) and Stock Exchanges and in the General Information Document. The Bid Cum Application Farm and e Abridged Prospactus can be downloaded
fram the websifes of BSE Limited ("BSE’) and National Sfock Exchange of India Limited (“"NSE", and together with BSE, the “Sfock Exchanges’) and can be obtaimed from the fisf of banks that is dispfayed on the websihe of SEB &l www sebi gov in‘sshiwebvothenDiherdction doPdoRecognised
For=yas&infmic=35 and Atips:fwww sebi gov indsebivebithenTitherdction. do *doRecognisedfp=yes &infmid=43, respectively as updated from fime fo ime. Far the sl of UP! apps and barks ive on [P0, please refer to the (ink: www sebd gowvin. UFT Bidders Bidding uzing the UP Mechanism may
appy through the SCSBs and mobile spplications whose names sopearon ihe website of SEBI, a3 updaled from fme fo time. Axis Bank Limiled amd HOFC Bank Limited have been appainfed a5 the Sponsor Banks for the Offer, m accordance wilh the requirements of SEBI circular dated November 1,
2018 as smended. For Ofer related quanis, please confact the BRLMS an thelr mspective emall 10 a8 mentioned below. For UPT related gueries, imvestors can contas! NPCHal the tall freg number: 18007201 740 and maf 1d: ipo.pkEnpel org,in

Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant o ensure accuracy of
records, Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: Forinformation on the main objects of our Company, please see "Histary and Ceriain
Corporale Malters — Brief history of owr Campany” and “Histary and Certain Corporate Malfers - Changes in the registered office” on page 231 of the RHP, The Memorandum of
Asgociation of our Company is a material document for inspection in ralation 1o the Offer. For further details, ses “Malarfal Contracts and Docurments for [nspaction” on page 542
afthe RHF.

Liability of the Membaers of our Company: Limied by shares.

Amount of Share Capital of our Company and Capital Structure: As on the date of the BHP, the authonsed share capital of our Company & 31,500,000 000 divided into
750,000,000 Equity Shares of face value of T2 each. The ssued, subscribad and paid-up Equity share capital of our Company is T1,428,000,000 dwvided into 714,000,000 Equity
Shares of face value of T2 each_ Fordetails of the capial struciure of the Company, see “Tapital Struciure"beginning on page 103 of the RHP

Mamas of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The mifial signatones of the
Memorandurm of Association of the Cormpany ana as follows: 5 equity sharas 1o Coal India Limited and 1 equity shara each ta {i| Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and [i) Kumar Prazad Mukerjee [as nominees-of Coal India Limitad) of face value of £1000- each. For detads of the share capital history of our Company please zee "Capial
Sfrnctiire” baginning on page 103 of the RHP.

Listing: The Equity Shares offered through the FRed Herring Prospectus are proposed to be listad on the Stock Exchanoes. Cur Company has recenved in-principle approvass from BSE
and NSE for Bsting of the Equity Shares pursusnt bo their letters each dated September 3, 2025, For the purposes of the Offer, NSE shall be the Designated Stock Exchangs. A signed
copy of the Red Hamng Prospecius and the Prospectus shall be filed with the ReC in accardance with Seclion 26(4) and Section 32 of the Comganias Acl For details of the matenal
contracis and documents availabbe for mspecton from the date of the Rad Herring Prospectus up to the Bid'Offer Closing Date, see ‘Material Contracts and Documents for Inspection”
beginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives its observations on the offer decuments and this does not consbiute approval of either the Offer or
the spacified securties stated in the Offer Documents. The investors ane advissd to rafer to page 451 o the RHP forthe full text of the disclaimes dlause of SEBI,

Disclaimer Clause of BSE: I Is fo be distinclly undersinod that the permission given by BSE Limited shoubd nat in any way be desmed or construed that the RHP has been ciearad or
approved by BSE Limited nor does it certify the correciness or completenass of any of the contents of the RHP. The investors are advised 1o refer to the page 454 of the RHP for the full
fexiof the disclaimer clause ofBSE.

Disclaimer Clause of NSE {the Designated Stock Exchange): |tis to be distinctly understood that the permission given by NSE should notin any way be deemed or constreed that
the Crffer Document has been cleared or approved by NSE nor does it cerlify the comeciness or completeness of any of the contents of the Ofter Document. The investors ane advisad to
refer o page 454 of the RHP for the full text of the disclaimer clause of NSE

General Risks: Investmants in aquity and aquily-related secunties imvolve 2 degree of risk and investors should not invest any funds in this Offer unless thay can aford Lo take the risk
of Insing thelr entire invastmant. Invastors ana advised to raad the risk factors carefully before taking an investmant dacision in this Offar. For taking an invesiment dacision, invasiors
must rely on their own examination of the Company and the Offer, including the risks involved, The Equity Shares have nof been recommended or approved by SEBI, nor does SEB!
quarantes the accuracy or adequacy of the contents of the Rad Herring Prospactus. Specific altention of the investors is imited to “Rlisk Faclors” beginning on page 38 of tha RHP.

REGISTRAR TO THE OFFER i 'COMPANY SECRETARY AND COMPLIANCE OFFICER | il

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
Gondwana Place; Kanke Bosd, Banchi, Jhadkhand - 334008, India
Tal: +31 651 - 2230160

E-mail; compliancendf cmpdi@ooalindia.in

Website: www.crmpdicoin

Bidders may: confact the Company Secratary and Compliance Officer, the BRLMs or the
Registrar fo the Offer in case of any pre-Offer or post-Offer related problems, such as non-receipt
of letters of Allotment, mon-credit of Allotted Equity Shares in the respectiive baneficiany acoount.
nan-réceaipt of refund orders or non-receipl of fends by eleclronic moda. For all Dffer-ralated
quenes and forredressal of complaints, investors may also write o the BRLMs,

Services Limiled, Jobanputra Fiscal Services Pyt Ltd., Kantilal Chhaganlal Securities Pyt Lid., Keynole Capitals Limited, KJMG Capital Market Services Limited, Kotak Securilies
Limited, LKF Sacurities Limiled, Motilal Oswal Financial Services Limited, Muvama Wealth and Investment Limited (Edelweiss Brokeng Limited), Prabhudas Likadher P, Lid., Pravin
Ratilai Share and Stock Brokars Lid., RR Equity Brokers PyL Ltd., Sharekhan Limited, SMC Global Securities Limited and YES SECURITIES (IND1A) Limited.
ESCROW COLLECTION BANKIS): Axis Bank Limited.
REFUND BANKI(S): Axis Bank Limited
PUBLIC OFFER ACCOUNT BANK: HDFC Bank Limitad,
SPONSOR BANKS: Axis Bank Limited and HOFC Bank Limited
UPIL: UPI Bidders can also Bid through LIP| Mechanism
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Board of Directors
Sl
Abhishek Mundhra

sompany Secratzry and Compliance Cficer

Place: Ranchi, Jharkhand
Date: March 13, 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subject to receipt of requisite approvals, markel conditions and ather considerations, 1o make aninial public Offer of its Equity Shares and has filed a red herring prospecius dated March 12, 20026 with the RoC, The RHP is made available on the website of the SEBI at www.sebi.gov.in as well as
on the website ofthe BRLMsi_e., IDBI Capital Markets & Securities Limitad al www.idbicapital.com and SBI Capital Markets Limited at www.sbicaps.com. the website of tha NSE at www.nseindia.com and the website of the BSE at www bseindia_com and the website of the Company at www.cmpdi.co.in_Any potentiat investor should nota that investmant in equity sharas
mwolves a high degree of nsk and for details relating fo such nsks, please see the section "Risk Faciors " beginning on pege 38 of the RHP. Potential mvestors should not rely cn the DRHP for making any investment decision tut shousd only rely on the mformatson included in the BHP filed by the Company with the RolC, the SEB! and the Siock Exchanges.

The Equity Shares offered in the Offer have nol been and will not be registered under the LS, Securities Act of 1933, as amended ("U.5, Securities Act”), or any state sacuribes laws in the United States, and unless so reqisterad may not be offered ar sold withn the Uinited States, excepl pursuant to an exemplion from, orin a transaction not subjact to, the registration
raquiremanis of the L.5_ Securitins Act and applicable state sacurities laws: Accordingty, such Equity Sharas ane baing offared and sold {i) outside of tha Unitad States in offshora transactiong in reliance on Regulation 5 under the U5, Securities Act and the applicable Baws of the jurisdiction whera those offers and sales occur; and (if) within the United States to “qualified

instilubional buyers” {as defined in Fude 1445 underthe U5, Securities Act), pursuani io the privale placement exemplion setoutin Section 4{z) of the LS. Securities Act

COWCEPT

NOTICE i h
Balmer Lawriez= Co Ltd. .
GLAXOSMITHKLINE PHARMACEUTICALS LTD I = (A SGovermnmeaenl of India Enterprise)
Registared Office: GSX HOUSE, DE. ANKIE BESANT ROAD WORLI, = \\
. , TR . Ftegd. Office : 21, Metajl Subhas Road, Kolkala - 700001,
NOTICE is hereby given that the cerificatefs] for the under mentioned securities of the CIN : L15497WE1974G 004815 1
A : o7 Inmman
Company hasfhave been lostimisplaced and the holder(s] of tha said securities | 1 =
applicantis] has'have appéied to the Company to issue duphicate certiicatels] ExprE55|Dn of Interest (ED[} 5 J'{' ‘:‘l';l'l‘:";"
Any person who has.a claim m respactof the said securities should lodge such claim with Offfine EO is invited from experienced service providers for empanelment
e Company at its Registered Cffice within 15 days from this date, else the Company will with Balmer Lawrie & Co, Ltd,, SBU - Cold Chain, for providing Operation
procesd o ssus duplicale certincate]s] without further intimation B Maintenance Services of Temperature Controlled Vehicles (Reefer
o Vehicles) across India.
Mame|s] of older]s] s:'"d_:_'f Mo of coio | Cartifiatte Distinctive EQI No. BL/CC/EQI/25-26/002 dated 16.03.2026 due on 06,04.2026.
[and -'J-:“ml'l"]- m‘;rar Sacirities Na Ne numbser{s] Any amendment f corrfgendum, as and when reqguired, will be uplaaded anly on
oy vl the website of the Company www.balmerlawrle.com and interested bidders
0 I]I'.'IEEEH Hiﬁ“"ﬁﬂﬁ % | 6237165 should regularly wisit this website for any update.
Contact Person - Mr. Rajesh Patil
15 0099522 | 88536 | 10206469 | 10206495 L Tel No. +91 B983370959; email: patil.br&balmeriawrie.com .|
PRI 15 0099522 | 138434 | 13796980 | 13796994
J
Equity 30 0099522 | 241548 | 14874443 | 14874472
S "C|Rs.10/-|_20 | 0099522 | 414532 | 27988468 | 27988487 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 o PUELI. ANNOUNCEMEN ¥
[Unider Regulabion 6 of the Insotvency and Bankmuptoy Board of India
Tdd4134 (Imsedvency Basalubion Process lor Gorparabe Persons Regulations, 2016]
220 0023522 | 1280211 [1TI4E3727 (1714683046 FOR THE ATTENTION OF THE CREDITORS OF
(Names] of Applicant[s]] OMEGA PREMISES PRIVATE LIMITED
{Place] - PUNE MIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
[Dada] - 163/2026 ABHISHEK PRAKASH KAMAT | [ 1 [ name of Corperate Dabiar (GO OMEGA PREMISES PRIVATE LIMITED
2, | Data of mcorporaton of Carporate Debtor | 24/081905
FORM A 3, | Awilharity unier which Camperala Deblor 5 | Registrar of Companies - Pune
PUBLIC ANNOUNCEMENT roarporsied { registersd
{Under Regulation & of the Inselvency and Bankruptcy Board of India &, | Gorporate identity Mo, of Comporate Deblor | UTOID3PNIS26PTCOB4912
fineitvency Roncinion Procoas et Cerporats Parsoks) Ropulations, Sid6) Aeldress of the ragistered ofice and Regd Address: 929, F. C. Road, Mann Housa,
FOR THE ATTENTION OF THE CREDITORS OF pnncpal office {if any) of corporate destor | 27 Foor Fnlr'.e. Mararashire, incia, 417004
M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED aataeblA
fi, | nsolvancy commencament date in 13/03/2026
Relevant Particulars resnach of Corporata Debiar
L | Mama of comorses debior [/ NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED 7. | Essmated dale of closwre of msalvancy 08/09/2026
7 | Daleof I"'"I'.‘-I'.l'|.l.'| TR Of CONpNOrAE | P e ] resobilion process

| datrior
3| Aufiodiny rndes wliich oomorsts
e I1‘._:-r 5 :-.'.rr.-l:rm:-l:l I rr.y_r_:e_.r-'""
A, | Corporate identity Mo, / Umiad | U4B200TN202TFTC1A56GT
Lishiity kienlificaton Mo of g,
I:l:-'l:-:l'TﬂB dofior
%, | Address of the repEemd aiiicg | 194, 52 Parveily Aopartrment Baczar Road
i principad affice (if aryl of Mopnppair East, Channa, Tl Machy, India, G00CET
ol L A IS, 10
& | Irsaheny corrmeresmen dals

4. | Mame and Registratian Humbsar of e
insalvancy professioral acting as infanm
resafition professional

Mame; Mr, Preshant Jain

Ragistration No.

IBBLIPA-D011P-PO 368, 2018- 201921 31
Regd. Add: A0, Shanli Heighls,

Plat Me. 33,5840, Sectar 11, Kopaekbanineg,
Thang, Mes Mumbeai- 400700,

Email id; ipprashantjainiBgmail.com
Add: Office Mo, Gami Terma, Fiot ha: 45-51,
aechar 6, Sanpac, Mav Marmai - 4007005

| Registrar of Companes - Chenral

GAPITAL
ONE CAN

fckdress and il of the Inkénm
Resalution Prafessional, &5 reglatered with
ihe Board

fddress and a-mal 1o be used for

[ 108h Wowch 2006 (Order of NCLT CRIBG| 136,/ CHE, 20225, camespandance with the intarim resalution

ir-espect of comporate daboor Crvision Bench-i, Crennal recaned thiough mad on professional Emadl: omegapremises.cirpi@gmail.com
| L30Eonos -
» | Extimatod dote of dosur of 06th Septreriber S00E 1_1. L.asl date for submissan of claims 2E/032026
IrEoency resOlLEn process 12| Classesof crditors, f any, under chise (B) it KA
& | Mo ann egeation number of | SyYRNPALEYAM VENFATESAN ARLEY subi-saciien (hR) of sechion 21 asceriained by
thie mscivency professional actng. | Re i o e ibare ezoluhon grolssenal
| e e reselution poofessional | IBRLIPAD0PPOAOTE, 204718,/ 11783 13| Names of Insovency Prolessionals idantified fo N

#ctas Muthanaed Representatno of coedbers in
3 class (Three pames far sach-tlass)
i) Relewant Foms and

ity Detaiz of autharized apresentatives
arg aadanle @

Modce |s hereby gren bl the Herboe Natsonal Comgany Law Tibunal, Muméal Bench hag ordesed (he
commencement of & Camporate nsclvency Resolison Pracess of Omega Premises Private Limited on
121032028,

The craditors of Gmega Premlses Private Limibed zre hereby callad upon o suomit thesr claims with
prial on of balone JUDRIO2E 1o ke inbanm rescluban pralesond al the address mantoned afrs
eniry Mo 10.

The firaanccial crecktars shall submil thidr claims wilh proof by electronic means only, Al othes crediars may
submit the claims withiprood in parean, by post, ar by elecironic means

Submission of false or mislading procfs of claim shall atiract penalties,

A ARRA SN VEMRATESAN ARLIN Ram's Court,
02, Balajl Magar 15t Ceoss, Adbaiting Achram Roacl.
:Eﬂl-c:n: G500, Fr|_1.e|il T anawLm T 7 el oo 14
Sy ANRAL AN VEMEATESAN ARLIN “Ahshayam”

by Flens, Okt Bio 71, Meaw' Mo 1538, SUgeanedwan
| Sareet, Salerm BIG00A, Taminadu
| Ervsail - recoabencineervicesigmaloom

2032036
[ (CIRP crdar raceived on 13-00-2005 thnouwsh mail)

MR e A e irfonmaton avtabie wih [RP

o ¢ Adess and omal of tha interim
respLticn predessioral. as

| registen] with the Boand
Adoness ared edmal o be used for

| cormespimcanid with the inlenm
resplurion priessiorsl

KNOWLEDGE

hitps:/faww. ibbi govinhome/downloads
A

11 | Lawst chibe Tor submigsicn of claims

12, | Clagsas of I.'r.\lt.!ﬂ-lll.'l"& I[:-ii'lg.:. ureler
| clausa (b} of subsection (GA) of
| Sectaen 2], Eecertained By 1ha
Irserirm resniition prolessional
Mames of Insoivency Professionals
lode bl b Bt A ALl
Rapresanatve of cedics N a
clags [Thiess nemes for each o El‘i"'_l
]4|' @y Reknsant F"\'I'I1I'5 ;ru:l
iy Defals of authorraed
repmEsriA e A e Eahie Al

13 [ Mot Apoicatle
Sdi.

Mr, Prashant 2ain

Registralion No,: 1BBINPA-D0TWP-POA368201 8201912131
Interim Resclufion Professional im the matter of Cmega Preméses Privabte Limited

. “'l"'-"'lbt'imlr- b '::H.II:.II: Lk == [owripads == B8
{schency Resolltion Process for Comporete Persons)
Regubitions, 2006

Motice 5 heraby diven that the MNatienal Company Lew Tnbunal has ordered the

comMmimencensnt of & Corporats |I'|5-EI|'.|'EI'II:'_.I' resplution process of the M/S. NICOD ALLEN

INFRASTRUCTURE PRIVATE LIMITED on 10-03-2028,

The creditors of M/5, NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED, are horaby caliaed

upEn 0 subnit their claims with proof onoor before 24th Mareh 2026 to the interim

I'E'E-Lllurll'.-l.pl plegsional gt the address mantkaned HE.&iI'IE-’. ey Mo 0.

The fenancial Gredimors shall subanit their claims with proof by electronic maans onby, Al ophes

creditors may submit the ciaims with proof in parson, by post or by electronic means

The Proof of Claimsis to be submitted &5 per the following spacified Fams

Farrm B-Far Claims by Operations Creddors

Form G- For Claims by Financial Greditors

Farm D - For Claims by Workman or Emplovess

Formy E - For Ciakme Dy Auhae EE‘%JIE'IJIE"EE'I’I'.B[!I.'E of Warkman o Em "_"-:n_"_fE'E'El

Farrm F - For Claims by Credibess al e than Financiat and Operationsd Creditor

Submession of false or misleading proots of clabm shadl attract ponalties

Date: 16-03-2028 CA. AYYAMPALAYAM VENKATESAN ARLUN
Interim Reselutional Professiomnal

Rog.No,: IBELIPA-O0L/ IP-POLOTS 2017-18/11792

Diate - 1ATNEHE
Place: Mumbal

"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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-continued from previous page.
Simple, Safe, Smart

*
ASBA ‘ way of Appiicatian!!_!

*Applications Supported by Blocked Amount
(*ASBA’) is a better way of applying to offers by
simply blocking the fund in the bank account.
Far further details, check section on ASBA.
Mandatory in public issues.

Mo cheque will be accepted.

LI

LIMYFLED FAXMENTS INTERRALE

In casa of any ravision in the Price Band, the Bid/Offer Pariod shall be extandad for at [east theee additional Working Days aftar such revision of the Price Band, subject to the fotad
Bid/Offer Pariod not axceading 10 Working Days. In cases of force majeure, banking sinke orsimilar unforeseen circumstances, our Comgany, may inconsultation with the BRLMs, for
reasons 0 be recorded in writing, xtend the Bid!Offer Period for a minimum period of one Warking Eray, subject to the Bid/Offer Period not axceeding 10 Working Days. Any revision in
the Price Band, and the revised Bid/Offer Peniod, if applicable, shall be widely disseménated by notfication to the Stock Exchanges by issuing a public notice and also by indicating the
change on the respective websites of the BRLMs and at the terminals of the Members of the Syndicate and by intimation to the Setf-Cerfified Syndicate Banks (*SCSBs”), Designated
Infermediaries and the Sponsor Bankis). s applicable.

The Offer is being made in lerms of Rule 18(2)(b) of SCRR, read with Reguiation 31 of the SEBI ICDR Regulabions. The Offer is being made through the Book Bullding Process in
accordance with Regulation 6(1) of the SEBI ICOR Regulations wherein not mere than 50% of the Net Offer shall b2 available for allocation on a propedionate basis to Cualiied
Instiutional Buyers ("QIBs") (the “QIB Portien”), provided that cur Company in consultaton with the BRLMs may allocate up to 60% of the QIB Portion to Ancher Invesiors and the
basis of such allocation will be on & discretionary basis by our Company, in consullation with the BRUMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Paortion’), of which 40% shall be available for allocaton as follows: (i) 33.33% 1o domestic Mutual Funds and () 8. 67% 1o life insurance companies and pension funds, subjact to valid
Bids being received from domeastic Mulual Funds, fifs insurance companies and pension funds al or above the price al which allocation is made to Anchor Investors (*Anchor Investor
Allocation Price™). In the event of under-subscrption m (i) above, the allocation may be made lo domestic Mutual Funds. In the event of undersubscription er non-allecation in the
Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Porbion (ather than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB
Portion shall be available for allocation on a proporlionate basis 1o Mulual Funds only, subject 1o valid Bids being received at orabove the Offer Price, and the remainder of the N=1 QI8
Partion shall be available for allocation on a proporfionate basis to all QIBs, including Mutual Funds, subject 1o valid Bids being recelvad at or above the Offer Price. Further, not less
than 15% of the Met Offer shall ba available for allocation & Non-insliiubonal Investors ("Non-Institutional Portion”} of which one-thied of the Mon-Instilulional Portion shall be
available for afocation to Bidders with an application size of more tan T0.2 milon and up te 310 million and teo-thirds of the Non-Instituticnal Porticn shall be available for allocation
ti Bacdders with &n application size of mars than 1.0 million and undersubscrption in either of these two sub-categones of the Non-Institubonal Porton may be allocated to Budders in
the other sub-category of the Non-Institutional Fortion in accordance with the SEBICOR Regulations, subject to valid Bids being received at or abowe the Offer Price. Further, notless
thean 35% of the Net Offer shall be available for aliocation to Retad Individual Investors (*Retail Portion™), in accordance with the SEBIICDR Regulations, subject fo walid Bids being
received from them at or above the Offer Price, All Bidders [except Anchor Investors) ane mandatorily required o ublise the Application Supported by Blocked Amount ("ASBA")
process by providing detalls of thelr respective ASBA accounts and UP| 1D {defined hersinafter) in case of UP| Bidders (defined hereinafier), as applcable, pursuant to which thes
corresponding Bid Amount will be blocked by the SCSBs or by the Spansar Bank(s} under the UP| Mechanism, a3 the case may be, to the extent of the respective Bid Amounts, Anchor
Investors are nol permilied o participate in the Offer through the ASBA Process, For further details, see "0ffer Procedure "on page 478 of the RHP

Bidders/Applicants should ensure that DP (D, PAN and the Client 1D and UP1 ID (for UPI| Bidders bidding threugh UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UPI 1D available (for UPI Bidders
bidding through the UP1 Mechanism) in the Depository database, otherwise, the Bid cum Application Form i liable to be rejected. Bidders! Applicants should ensure that
the benaficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that an the basis of the PAN, DP 1D, Client ID and UPI 1D {for
LP| Bidders bidding through the UP1 mechanism) as pravided In the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer.

UPL-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors |
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC5Bs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to their PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBOT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASBA has to be avadlad by al the nvestors excapt Anchor [nvastors. URP! may be availed by (1) Retal individua) nvestors i the Riatail Category; (i) Non-inshtutional lnvestors with an applcation size-of up 1o 500,000 in the Non-instiutional Pormion: (W) Elgibie Employes bidding in the Employes
Resenalion Portion with an appiication size of upto F 500,000 {nel of discount). (iv] Efiaible Sharehoiders in the Sharehoiders Reservation Porfion. For details on the ASBA and LT process, please refer o the delails given in the Bid Cum Application Form and abndged prospecius and also please refer
to the section “Ofer Progadure”on page 478 of the RHP Tha propess is also availatio on the websie of Association of fmaastmant Bankers of india (“AIBT) and Stock Excianges and in tha Genaral information Dacument. The Bid Cum Appiicalion Form and the Abridied Prospeciis can b downloaded
fram the websites of B5E Limited ("BSE’) and Natlonal Stack Exchange of India Limited ("NSE", and logether with B5E, the "Stock Exchanges’] and can be oblfained from the st of banks thal is dispiayed on the wabsite of SEB! &t wwwsabl govinsebmebiatherCtherd clion. do doRecogmisad
Fo=yas&mimid=35 and hitps:dwww sebi gov insebiwebiathenOiherdction do?doRecognisedFo= yes &infmid=43, respectively as updated from Kime fo tirme. For the st of UPT apps and banks five on IPO, plaase refarfo the link: www, sebi gowvin. UP! Bidders Bidding Lsing the LT Mechanism may
aoply through the SC58s and mobile applicalions whose names appesron he website of SEBI, a5 updated from fime fo time. Axis Bank Limied and HOFC Bank Limited have been appointed as the Sponsar Banks for the Offer in acoordance with the requirements of SEBI circular dated November 7
2-!11&35 amendenf Fﬂfﬂﬁ&f refafﬂu'qwnes ,ufease cuntan:‘! H‘reEIF?LMsa.n henrmspecﬂue emall'lﬂs a5 menrmdbeluw F-.':IrJPI' reﬂa{edq'uenes lnl.fes!urs n:Bn -::u:lntﬂn:'J J'u'F' -'af Eheluﬁ' l’.ree muimber: ?EIJU IEG'T H-!I' andmsﬂ.ln' |;|:n:- up@n,m' org.in,

Bidders/Applicants are advisad to update any changes to their Demographic Detalls as available in the records of the Depasitory Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the Bidders/Applicants’sole risk.

Contents of the Memorandum of Association of our Company as regards its Objects: For informaton on the main abjects of cur Company, please see “History and Cerain
Corporafe Matters — Brief isfory of owr Company ™ and “Hisfory and Certain Corporate Malters - Changas in the registenad affice”an page 231 of tha RHP. The Memorandum of
Azsociation of our Company.is a material docement for inspection in relation to te Offer. For further defails, see "Materal Confracts and Documents for Ingpechon” on page 542
otthe RHP

Liahility of the Members of our Company: Limited by shares.

Amount of Share Capital of our Company and Capital Structure: 4s on the date of the RHP, the authorised share capital of our Company is T1,500,000,000 divided info
750,000,000 Equity Shares of face vabue of T2 each, The issued, subscribed and pasd-up Equity share capital of our Company is T1,428,000,000 divided inte 714,000,000 Equity
Shares of face value of T2 each, Fordetails of the capital structure of the Company, see “Capital Struclure “beginning on page 103 of the RHP.

Names of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The inifial signatories of the
Memorandum of Association of the Company aré as follows: & equity shares fo Coal India Limited and 1 equity share each to (i} Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and (iil) Kumnar Prasad Mukenes (as nominess of Coal India Limited) of face value of $1000/~ each. For details of the share capital history of our Company please see “Capifal
Structre” beginning onpage 103 of the RHP

Listing: The Equity Shares offered through the Red Herring Prospectus are proposed fo be listed on the Stock Exchanges. Our Company has received in-principle approvals from BSE
and N3E for listing of the Equily Shares pursuant fo their leliers each daled Seplember 3, 2025, For the purposss of the Offes, NSE shall ba the Designated Stock Exchange. A sgned
copy of the Red Harring Praspectus and the Prospectus shall be fled with the RoC in accordance with Section 2644) and Section 52 of the Companies Acl, For details of the material
contracts and documents available for inspection fram the date of the Red Herring Prospectus up to tha Bid!Ofer Closing Date, see “Matenal Contracts and Documenis forinspechion”
beginning on page $42 of the RHE.

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives its obsenvations on the offer documents and this does not conslitute approval of eithar the Ofer or
the specified securities stated in the Offer Documents. The investors are advised toreferto page 451 of the RHP for the full text of the disclaimer clause of SEBI,

Disclaimer Clause of BSE: It i= to be-distinclly understood that the parmission given by BSE Limited shoold notinany way ba deemad or construad that the RHP has been cleared or
approved by BSE Limited nor does it cerfify the comectness or completeneas of any of the contents of the RHP. The investors are advised to refer to the page 454 of the RHF for the full
lextof the disciaimer clause of BSE,

Disclaimer Clause of NSE (the Designated Stock Exchange): It is to be distinctly understood that the permission given by NSE should not in any way be deemed or construed that
the Offer Document has been cleared or approved by NSE nor does itcerify (he carrecingss or compheteness of any of the contents of the Offer Dotument, Theinvestors are advised 1o
refar to paga 454 of the RHP for the full taxt ofthe disclaimer clause of NSE,

General Risks: Invesiments in equity and equity-related securities involve a degree of risk and investons should not invest any funds in this Offer unless they can afford 1o lake the risk
of lesing their entire investment. Investors are advised to read the risk factors carefully before taking an investmant decision in this Offer. For taking an investment decision, investors
must refy on theirown axamination of the Company and the Offer, including the risks involved. The Equity Shares have not been recommendad or approvad by SEBI, nor does SEB
guarantee the accuracy or edequacy of the contents of the Red Herming Prospectus. Specific attention of the investors is invited to “Risk Facfors "beginning on page 38 of the RHP.

i 'BOOK RUNNING LEAD MANAGERS

O SBICAPS

sal Eaplm Markels umite:l

LInit No. 1501, 131h floor, A&E Wing, Parinee Crescenzo Building,
5 Block, Bandra Kurla Complex, Bandra (Easf), Mumbai— 400 051
Tel: +%1 22 4006 BE07; E-mail: cmpdil ipof@sbicaps.com
Website: www.sbicaps com

Investar grievance e-mail: investor relabionsipshicaps.com
Contact person: Kristing Dias
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IDBI Capital Markets & Securities Limited
Gth Fioor, IDBI Tower, WTC Complex

Cuife Parade, Mumbai =400 005, Maharashira, India

Tel: +91 22 40691953; E-mail: cmpdil.ipof@adbicapital.com
Website: www.idbscapital.com

Investor grievance e-mail: redressalidbicapal com
Contact parson: Hirmanshu Shekhar Jhal Lokendra Parihas
EEE.II reglst:‘ahnﬁ numher mmnnnnm.aa-a

MMLAEILIT'I’ OF THE RHP: Investors are advized fo refer to the RHP and fhe *J?rsFr Factors” beginning on page 38 of the RHP before applying in the Orffer Pu;up]r of the RHP will be
made available on the wabsite of SEB! at www. sebd govin and s available on the websies of the BRLMs, IDBI Capatal Markets & Securities Limited at www idbicapatal com and SBI
Capital Markets Lirnited at waww.shicaps com and al the wabsite of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at wew.cmpdico.in and the websies
of the Stock Exchanges, for BSE atwww bseindia.comand for NSE Limited at www.nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: A copy of the Abndged Prospectus shall be available on the website of the Company, the BRLMs and the Reqistrar to the Offer at:
ww cmpdi.co.in, waww idbicapital.com, waww.sbicaps. com and www kfinlech.com, respectively

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cuemt Application Forr can be oblamed from the Regiskered Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tal: +81 851 - ZZ30165: BRLMs: IDBI Capital Markets & Securities Limited, Tal: +51 22 40651853, SBI Capital Markets Limited, Tel: +51 22 4006 9807 and
Syndicate Members: Investec Capifal Sandces (India) Private Limited, Tel: +91 2268497465; SBICAP Securities Limited, Ted: 31 2269318411 and Registered Brokers, SC58s,
Designated RTA Locations and Designated COP Locations for participating in the Offer, Bid cum Applcation Forms will 2lso be available on the websites of the Stock Exchanges at
waw. bsindia.com and www, nsaindia.com and at all the Designated Branches of SC58s, the kst ofwhich i availabla on the wabsites of the Stock Exchanges and SEEI
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limiled, Anand Rathi Share & Siock Brokers Limited, Asit C. Mehta Invesiment Interrmediates Limsted, Axis Capitad
Lirited, Centrum Broking Limited, Eureka Stock & Share Broking Services Lid., HDFC Securibes Limited, 1CICTH Securities Limited, IIFL Capital Services Limited, JM Financial

KFINTECH

LA FERIINEN THAEGAIrGawaTiom

KFin Technologies Limited

Satenium Tower-B, Plot 31 & 32, Gachibowll, Financsal Digtrict
Manakramguda, Serfngampally, Hyderabad = 500 032, Telangana, India
Tel: +81 4067162222; E-mail: centrabmine.ipoiifintech.com

Website: www kfintech com

Investor grievance e-mail: ainward risg@kfintech.oom

Contact person: M. Murall Krishna
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REGISTRAR TO THE OFFER T COMPANY SECRETARY AND COMPLIANCE OFFICER

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED

Gondwana Place, Kanke Road, Ranchi. Jharkhand - 834008, India

Tel: +91 651 - 2230169

E-mail; complianceoff cmpdi@coalindia.in

Website: www.cmipdi.co.in

Bidders may contac the Company Secratary and Compliance Officar, the BRLMs ar the
Registrar to the Offerin case of any pre-Offer or post-Offer retated problems, such as non-receipt
of iettars of Allstment, nen-cradit of Allatted Equity Sharas in the respactive banaficzary account,
non-receipt of refund orders or non-receipt of funds by efectronic mode. For all Offer-related
querias and for redressal of compdaints, investors may also write 1o the BRLMs

Services Limiled, Jobanputra Fescal Services Pyl Lid,, Kanfilal I:M'aa-ganlal Secunties Pvt. Lid., Keynole Capitals Limited, KJMC Capital Market Services Limited, Kotak Securities
Limited, LKP Securities Limited, Motilal Oswal Financial Services Limited, Nuvama Weallh and Invesiment Limited (Edelwsiss Broking Limited), Prabhudas Lilladher Pyt Lid., Pravin
Ratilal Share and Siock Brokers Lid,, BR Equity Brokars Pt, Ltd,, Sharekhan Limited, SME Global Securities Limied and YES SECURITIES (INDIA&) Limited.

ESCROW COLLECTION BANK(S): Axis Bank Limitad.

REFUND BANK(S): Axis Bank Limited.

PUBLIC OFFER ACCOUNT BANK: HDFC Bank Limited.

SPONSOR BANKS: Axis Bank Limited and HOFC Bank Limited.

UPIL: UPI Bidders can also Bid through UP| Mechanism,

All capitalised terms used herain and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Board of Directors

Sdi-

Abhishek Mundhra

Company Secretary and Compliance Officer

Place: Ranchi, Jharkhand
Date: March 13 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considerations, to make an initial public Offer of its Equity Shares and has féed a red heming prospectus dated March 12, 2026 with the RoC. The RHP is made available on the website of the SEBI atwww.sebi.gov.in as well as
an the website of the BRLMs 1., IDBI Capital Markets & Securities Limited at www, idbicapstal com and SBI Capital Markets Limited at www.shicaps.com, the website of the NSE al www.nseindia,com and the webslte of the BSE atwww bsaindia.com and the website of the Company atwww crmpdi.co.in, Any potential mvestor should note that investment in eguily shares
involves a high degres of risk and for details redating to such risks. please see the section “Risk Factors "beginning on page 38 of the RHP. Polential imvestors should not raly on the DRHP for making any investmant dacision bul should only raly on the information included inthe RHP filad by the Cormpany with the RoC, the SEB| and the Stock Exchanges.

The Equity Shares offerad in the Offer hava not been and will not ba registared undar the LS. Sacunities Acl of 1933, as amendad ("U.S. Securities Act”), or any state sacurities laws in the Unitad States, and unless so registerad may not ba offerad or sold within the Unitad States, except pursuant to an axemption from, or in a transaction not subjact to, the registration
requiremenis of the U 5. Securities Act and applicable state secunties laws. Accordingly, such Equity Shares are being offered and soid {i) outside of the United States in offshore tranzactions in reliance on Regulation 5 under the U.5. Secunties Act and the applicable laws of the jurisdicton where those offers and sales occur; and (i) within the United States to "gualified

institubonal buyers® (as defined in Rule 14dAunder the LS. Securibes Act), pursuant to the private placement exempbion set outn Secbon 4(g) ofthe U.S. Securibies Act,

A [ 7 Balmer L iem Co Ltd H
: ailvirie ; .
) GLAXOSMITHKLINE PHARMACEUTICALS LTD =E_ i e e e S R
Registered Office: GSK HOUSE, DR, ANNIE BESANT ROAD WORLI !
MUMBA! MAHARASHTRA 400030 SHU-Cold Ehﬂll'lr 5 JM Heradis Hirg, Ballard Estate, Mumbai - 400 001,
Tar ; Regd. Offlce @ 21, Metajl Subhas Road, Kolkata - TO0001.
NOTICE 5 heraby given that the cartificatals] for the wnder mantioned securilias of the :
; ; e CIN : L15492WB1924G0I004535
Company hasfhave been lostmisplaced and the holder(s] of the said securities | 3
applicani]s] has/have applied to the Company to issue duplicate certificate]s]. EH[JI'ESSIUH ﬂf |nterEEt {EG”
Any persan who has a claim in respect of the said secunities should lodge such claim with Offfine EOQT is invited from experienced service providers for empanelmant
the Comprany alits Registered Office within 15 days from this date. etse the Company wil with Balmer Lawrie & Co. Ltd., SBU - Cold Chain, for providing Operation
proceed toissue duplicate cerlificate[s] without further infimation. & Maintepance Services of Temperature Controlled Vehicles [Reefer
ond of Vehicles) acrass India.
H;ﬁa':nl}ms] sernzal wocer: | s scomess Distiicthie EOI No. BL/CC/EOI/25-26/002 dated 16.03.2026 due on 06.04.2026.
|r' ' | and face |Securities No Hi number{s] Any amendmient / corrigendam, as and when reguirad, will be uploaded only on
any| il the website of the Company www.balmerlawrie.com and interested bidders
30 B0ggs522 28108 6237136 B23T165 shiould req ularly wvisit this websita for any '.rFIdEItE.
Contact Parson - Mr. Rajash Patil
15 0099522 | 88536 | 10206469 | 10206493 | Tel No. +91 B983370959; emall: patil.br&balmeariawrie.com J
Gk 15 0059522 [ 138434 | 13796880 | 13796954
Equity 30 (009522 | 241548 | 14874443 | 14874472
. CIRS.10-|_20 | 0099522 | 414532 | 27988468 | 27988487 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 PUBLIC ANNOUNCEMENT |
[Wnder Regulation 6 of the Insolvency and Bankruplay Board of India
744134 {insohvency Resolution Procese for Corporate Persons) Reguistions, 2016]
Z20 | 00R9S22 | 1269211 [171483727) 171483046 FOR THE ATTENTION OF THE CREDITORS OF
[Namels] of Applicant[s]] OMEGA PREMISES PRIVATE LIMITED
[Place] - PUNE NIRAMJAN PRAKASH KAMAT RELEVANT PARTICULARS
{Pate] - 1632040 ABHISHEK PRAKASH KAMAT | | 1. | ame of Gorporats Dedtor (00) OMEGA PREMISES PRIVATE LIMITED
2. | Dtz of ncerporatian of Corporate Debtor | 24014985
FORM A 3, | Aulbanty undar whish Gorporale Deblos 3 - | Registrar of Companies - Pune
PUBLIC ANNOUNCEMENT inearporaded | registered
(Under Regulation & of the Insolvency and Bankruptcy Board of india 4, | Corporate Menlity Mo, of Corporate Debler | UPMO3PNIZGSPTCO34912
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 5, | Address of tha regesterad office and Regd Address; 829, F £ Road, Manii Houss,
FOR THE ATTENTION OF THE CREDITORS OF princpal offica [# any] of corporale deblor | 27 Fioar, Pune, Meharashira, India, 411004
M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED Websita: Nid
&, | Inselvenoy commencement daie in 12/03/2026
. Relavant Farticulars respict al Corparate Delbibor
1. | Name of comporate datiior. .MJ"‘ NHI)M.EI"-I NFRASTRUCTURE PRIVATE LIVITED 7. | Estmated date of closure of insakvency 0E/O8/2026
3, | Date of meorporation of coporae - 2508 2021 reckcikylion pROcESE
3 ﬁﬂq urdes whach corporete. | Registrar of Cormpanes - Chenral 8" | Name and Registration Numbes of {re Name: Mr. Prashant Jain

inschvancy prafessional asling as inkerim

Registration Mo.
risakilion Wﬂsslﬂﬂﬂ' g

et 1 incorpcied ) fedissoosd
AL ' IBBYIPA-DO1IP-POI368/2018-2018/12131

4. | Comorsie entity Mo,/ Limited | LAE200THN2021PTC 456G,
Linteliny dermtificaton Mo, of 9. | Address and a-mad of tha Interim Regd. Add: A501, Sharti Heights,
sorporERs detrios Resalution Professional, 85 regesbenes with | Plot Mo, 23, 98070, Sacior 19, Koparkharing,
F. | Address of the rogisomed office | 1,44, 52 Panatin Spparment Bagrar Road the Board Thire, Naw Mumbalk 400709

[ |"'-EE1'.E|'IA'_".- COMETencament Gae

end principes office {if ary} of Mogappair East, Chenng, Taimid Madu, Inda, 500037 Email id: ipprashantjaing@gmail.com

vorporae drtrior B i e i o e s e 10
100th MWianch 2028 (Oydes of I'-.ﬂ.TEF‘iI'H-E:ﬂiE:,-‘D—IE.-’E‘L‘EE.
Dt Benchdl, Chennal mecened themaigh mail on

Address and a-mail borbe wsed for
comespordenca with $he mlerim resolulion
pralessaaal

Add: Ofice Ho.t, Gami Tera, Plot No: 4551
Sectar & Sarmada, Maw Mumbal - 00705

in respect of comonmie dabilor Email: omegapremises.cirpi@gmail.com

| 13032005

= | Exiraed do o Hoae o T TR —— S 11.| Last dabe for suamessicn of ciams 2EOI 026
insohe noy Tesol LENN (ocess 12| Classes ol credioes, o any, under ause b |
B | M and megstrtion rumber of AT rak PALATSN YENHATESAN AR sub-section (6A) of section 21, ascersinad by NA
" | the insalvency professkoral aong | Fegstetion Mo ihe mbarim mesalution prfessions
| s irderien muslution prof=sionnl | IBBLPADOL P POIOT R 200 718/ 1 1792 13| Mames of besnbangy Professinonals idesdified fo ha

s}

| ragistered with the Board

1 | [t dalie Tor subrission of dams | 24032026

| Clamses of creditons, i army, urer

| imtanim resolution professional
B3 Mames al insthendy Professaonais hl-:_‘:-l_.l".;:fﬁeﬂ#

| viass {Threa names for each clss)
|6 Feteant Forrs feud

act a5 Auttariced Pepresemalive of creditors in
¥ class (Toree mames for each classh

SvakAPALAYS VEREATESAN ARN Ram's Court,
102, By Magar 151 Cross, Schaitha Aosteom Road,

Addrees and emiall of 1 intenrm
ressolutn prolessenl, s

Salem £30004. Erall @ averund dgmal.oom 14
L AR PAL Sras A WERFATE =AM ARLIN .ﬂ.l-u:d'mwm

dth Floon, Oid Mo 41, Mew Mo 1538, Sugmaneswars
Slres, Salem G36004, Trniraduy

.| (2] Relewant Forms and

(b1 Detals of suthorzed representalives
ana awaiable a

hitps: e ibbi govinhome/downioads
Bcliress and |3-r|1._‘||'1|:- b e o 1
COMmesponiance win tha Inkenm hA

ressalhudnon professionral

Emzl ; nicoadenciTeanscesiemalloom Modice i3 herelny givar that the Bon'ble Matipnal Compary Law Tribunal. Mumbai Bench has ardered the
commencament of & Corporate Inzakvancy Rasolufion Pracess of Omega Premises Private Limited on

12MArz02e,

The cragitars of Oumiega Premises Private Limited sre hereoy callsd upon o submil their claims with
peaal anor bafare 200306 to Te nbesim resclufan professonal ol lhe address manbicoad agains]
eniry Na. 10,

Thea firancial crediars shal submif thair caims wilh proof by alectrone megne andy. Al other creditors may
st the Claimessaath pecal Im pesson, by pasl, or by el mesns

Submizsion of false or misleading proofs of clzim shall attract panalties,

{CIRF order recehved on 13-03-2002%6 though mal)
I'.I-:_:-I -a-:l.-T,!lhIﬁ' r, [u‘-r |||:'i::-r'n.ﬂ|:|n ﬁr:llﬂu‘a-k* with IRE
chaues (b} of sub-section. (Gb) of

Seclior 1, esceriaired by he

identified to a2 as Authonsed

Represarialive of credilns in a 841

Mr. Prashamt Jain
Diate = 16032026 Reaistrstion Na.: IBELPA-001/IP-P01 368201 8-2018M121 1
Place: Mumbai  Inferim Resalubion Professional in the matber of Omega Premises Private Limited

[ Ve DDLEEV N =2 CHACH LNkS = > DowniGads == 188
{Irsotvency Resolution Process for Corponate Persons)
Reguletions. 20A6

bl Detais of authorzed
rapresantatives me aaliable at

Motice 5 hereby given that the MNational Company Lew Tribunab bas ordered the
caEnmentemant of 3 corporate insohency resolubon process of the M5, NICD ALLEN
INFRASTRUCTURE PRIVATE LINITED o0
The creditors of M5, NIGO ALLEN INFRASTRUCTURE PRIVATE LIMITED, are hersbycallad
upan o submat thelr claims with proaf on of Detore 24th March 2026 10 the interim
resolution professional at the address mentioned against entry Mo, 34,

10-03-2002 6.
hilst care is taken prior to acceptance of advertising

"IMPORTANT"
— : : -

The financal creditors shall submit thedr claims with proof by alectronic means anly, Al other

ciediors Iy Submit the claims Wil prosddn PErsaeT, |.'|!|' POstod |.'|5' glecironic maans.

The Proaol al Claims is 1 be sutsmithed as per th following specified Forms

Form B - For Claims by Operational Creditors

FormC - Foi Claims tl!,' Financal Creddtars

Form D= FarClaims by Warkman or Emplipess

Form E - For Claims by Authorised reprasentative of Workman or Employess

Form F-ForClainss ’D:.I Creditors atherthan Fingnclal and Operational Crediors

Submission of false or misleading proofs of claim shalatirsct penallios.

Date: 16-03-2026 CA. AYYAMPALAYAM VEMKATESAMN ARUN
Interim Resclutional Professional

Reg.No.; IBEL IPA-DOL IP-POLOTS/ 2017-18,/ 11753

Placa; Salem

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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Simple, Safe, Smart

%
ASBA way of Application!!!

"Applications Supported by Blocked Amount
("ASBA") Is a better way of applying to offers by
simply blocking the fund in the bank account
Far further details, check section on ASBA.
Mandatory in public issues.

No cheque will be accepted.

=/

LMIRED PAFMENTS (NTERFACE

In case of any revision in the Price Band, the Bid'Offer Peniod shalf be extended for a1 least three additional Working Days after such revision of the Price Band, subjec! 1o the fatal
Bid/Offer Period not exceading 10 Waorking Days. In cases of force mapeurs, banking strike or similar unforesesan circumstances, our Company, may in consultation with the BRLMs, for
reasons o be recorded in writing, extend the Bid/Ofar Period for a minimum period of one Waorking Day, subject io the BidiOffer Period not exceeding 10 Working Days. Any revision in
the Frice Band, and the rewised Bid'Offer Period, if applicable, shall be widety disseminated by notfcaton 1o the Siock Exchanges by issuing a public notice and aiso by indicaling the
change on the respactive websites of the BRLMs and at the terminalsof the Members of the Syndicate and by intimation to the Self-Cerfified Syndicate Banks (“SCSBs"), Designated
Intermediaries and the Sponsor Bankis), &5 applicable.

Tha Offer s baing made In larms of Rule 19(2)ik) of SCRR, read with Regulation 31 of the SEBI ICOR Reguiations. The Offer i being made through the Book Building Procass in
accordance with Regulation 1) of the 3EBI ICOR Regulations wherein not more than 50% of the Met Offer zhall be available for allocation on a proportionate basis to Cualified
Insfitufional Buyers ("QIBs") (the *QIB Partion”), provided that our Company in consultation with the BRLMs may allocate up to 60% of the QIB Portion to Anchar Investors and the
baszis of such allocation will be on a discrelionary basis by our Company, In consultation with the BRLMs, in accordance with the SEBI ICOR Regulations (the “Anchor Investor
Portion®), of which 40% shall be available for allocation as follows: (i) 33.33% to domestic Mutual Funds and {if) 6.67% to life insurance companies and pension funds, subject o vaid
Bids being recerved from domestic Mutua! Funds, life insurance companies and pension funds at or above the price &l which allocation is made to Anchor Investors " Anchor Investor
Allocation Price”). In the svant of under-subscaption in (i) abova, the allocation may be made 1o domestic Mutual Funds, In the event of undersubscrpbion or non-allocation in the
Anchor Invastar Porlion, the batance Equity Shares shall be added lo the QIB Portion {olher than the Anchor Investor Portion) {the “Net QIB Partion”). Further, 5% of the Nel QIB
Portion shall be available for allocation on a proporbionate basis to Mutual Funds only, subject to valid Bids beng received at or above the Offer Price, and the remalndear of the Net QIB
Portion shall be available for alfocation on a proportionata basis to all Ql8s, including Mutual Funds, subjact to valid Bids being necaived at or above the Offer Prica. Further, not less
than 15% of the Nat Offer shall be availabie for allocation to MNon-Institufional Imeestors ("Non-Institutional Portion™) of which one-third of the Non-Instiubional Portion shail te
available for allocation to Bidders with an application size of more than £0.2 million and up to 1.0 million and bwo-thirds of the Non-Instituticnal Portion shall be avagabie for allocation
to Bidders with an application size of more than £1.0 millicn and undersubscription in either of these two sub-categonias of the Mon-Instifutional Portion may be allocated to Bidders in
the ather sub-catagony of the Non-Instituional Porion in accordance with the SEBI ICDR Reqguiations, subjact to valid Bids being recaived at or above the Offer Price. Further, not less
than 35% of the MNet Offer shall be avaliable for aflocation o Retail Individual Investors ("Retail Portion”), in accordance with the SEB| ICOR Regulations, sulipect to valid Bids being
receivad from them- at or above the Offer Price. All Bidders [except Anchor Investors) are mandatorily required to ulilise the Application Supporied by Biocked Amount ["ASBA’)
process by providing details of their respective ASBA accounts and UP| 10 (defined hereinafier) in case of UP| Bidders (defined hereinafier), as applicable, pursuant to which thesr
corresponding Bid Amount will be biocked by the SCSBs or by the Sponsor Bank(s) under the UP| Mechanism, a5 the case may be, 1o the extent of the respeclive Bid Amounts. Anchor
Investors ara not parmitted o participata in the Ofer through the ASBA Process. For further detalls, see “0ffer Procedure"on page 478 af the RHP.

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI ID (for UP! Bidders bidding through UP1 Mechanism) are correctly filled in the Bid cum
Application Form. The DF 1D, PAN and Client ID provided in the Bid cum Application Form should match with the DPID, PAN, Client 1D and UPI ID available (for UP1 Bidders
bidding through the UFl Mechanism] in the Depository database, otherwise, the Bid cum Application Formi is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active, Bidders/Applicanis should note that on the basis of the PAN, DP 1D, Client 1D and UPI 1D {for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demegraphic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer.

BOOK RUNNING LEAD MANAGERS

[© apital O SBICAPS

S8l Capital Markets Limited

Unit Mo.1501, 154h floor, ASB Wing, Parinee Crescenzo Building,
G Biock, Bandra Kurla Complex, Bandra (East), Mumbsd — 400 051
Tel: +31 22 4006 9807, E-mail: cmpdil ipo@sbicaps com
Webzite: www sbicaps.com

Investor grievance e-mail; investorrelations@sbicaps.com
Contact person; Fristng Dias

SEBI registration number: INMOO0OO2531

IDBI Capital Markets & Securities Limited

fith Fioor, 108! Tower, WTC Complex

Cuffe Parade, Mumbai — 400 005, Maharashira, India

Tal: #31 22 40681953 E-mail: cmpdd ipofidbicaptal com
Wabzite: wewwidbicapital. com

Investor grievance e-mail; redressabiidbicagpial com
Contact person; Himanshu Shekhar Jha! Lokendra Parihar
SEBI registration number: INMOOGO1 (866

AVAILABILITY OF THE RHP: investors are advised fo refer fo the RHP and the “Risk Facfors” beginning on page 338 of the RHP before applying in the Offér, A copy of the RHF will be
mada availahle on tha wabsite of SEB| at www.sabigovin and is available on tha websites of the BRLMs, IDB| Capital Markats & Securities Limitad a1 www idbicapital.com and SBi
Capital Markets Limited at www sbicaps.com and at the website of the Company, CENTRAL MINE FLANNING & DESIGN INSTITUTE LIMITED at wew cmpdi co.in and the websites
of the Slock Exchanges, for B3E atwww bsaindia com and for NSE Limited at www ngaindia,com

AVAILABILITY OF THE ABRIDGED PROSPECGTUS: Acopy of tha Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Redgstrar 1o the Offerat:
W, cmpdi.co,n, wwwidbicapital.com, wew,sbicaps.com and www kfintech.com, respectvely.

AVAILABILITY OF BID CUMAPPLICATION FORM: Bid cum Apghication Form can be obtained from the Registered Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +51 851 - 223016%; BRLMs: IDBI Capital Markets & Securities Limited, Tel. +21 22 40691953, SBI Capital Markets Limited, Tel: +01 22 4006 5607 and
Syndicate Members: Investac Capital Sarvices (India) Private Limited, Tel: +31 Z268497465; SBICAP Securities Limited, Tel: 451 2265316411 and Registered Brokers, 5058s.
Dessgnated RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Application Forms will also be availablie on the websites of the Stock Exchanges at
www. bseindia_com and www.nseindia.comand at all the Designatad Branches of 5C38s, the list of which is available on the websites of the Stock Exchanges and SEBI.
SUB-EYMNDICATE MEMBERS: Almondz Global Securities Limited, Anand Rathi Share & Stock Brokers Limited, Azl C. Mehta Investment Interrmediates Limited, Axis Capital
Limited, Centrum Broking Limited, Eureka Stock & Share Broking Senvices Lid., HDFC Securiies Limited, ICIC] Securities Limited, IFL Capitaf Serices Limited, JM Financal

|
A KFINTECH

KFin Technologies Limited

Selenium Tower-B, Plot 318 32, Gachibowli, Financial District,
Nanakramguda, Serilingampally, Hyderabad — 500 032, Telangana, India
Tel: +81 4067162222; E-mail: centralmne. ipaf@ifintach.com

Website: www.kfintech_com

Investor grievance e-mail: eimward.ns@kintech,com

Contact person: M. Murah Krishna

SEBI registration number: INROO0000221

UPl-Now avaitable in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues where the application amountis up to T 500,000, applying through Registerad Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT nofification dated February 13, 2020 and press release dated June 25, 2021 read with press release daled September 17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASEA has o be avalled by all the investors excepf Anchor investors. UPl may be avaded by [} Relail Individual investors in the Refall Categary; (i) Mon-Insiitufional investors wilh an appdcalion si2e of g fo T 500,000 in the Non-instiwhional Porfion; (iif] Efgble Employee bidding i the Employes

Resenvation Porfion with an spplication size of upfo < 500 000 {net of discount). (iv] Elgitiie Shareholders in the Sharehoiders Reservahon Porion. Fordelails on the ASBA and P process, please referto fhe defals given in the Bid Cum Appiication Form and abridged prospechus and atso please refar

to the sechion "Offer Procedure” on page 473 of the RHE. The process s also avallabie on the wobsite of Aszocistion of investment Barkers of India ["AIBIT) and Stock Exchanges andin the Ganara! information Docomend, The Bid CumApplication Formy and the Abridged Prospectus can be downvloaded

from the wahsifes of B5E Limitad ("BSE’) and Nahional Slock Exchange of India Limited ("NSE”, and togather with B5E, the “Stock Exchanges’] and can be obfaimad from the fizf of banks thal /s cispiaved on the wabsile of SEB sl wwwseblgov in/sebiwabdother Oterdction. do PdoRacogrised

Foi=yesdinimid=35 and https s sabi gov i'sebivebiothen Clihardction de*deRecognizedfpi=yas &ntald=43, respectivaly as updated from tima to ima. Far tha s of UP apps and banks e on [P0, please rafar 1o the fink: www sebi gowin. UPT Bioitars Bidding using the UPT Machanism may

apply through the SC5Bs and mobile spplications whose namas appearan the wabsie of SEI, as updated from hma fo time. Axis Bank Limifad and HOEC Bank Limited have boen agpoinfed a5 the Sponsor Banks for the Offer, in accordance with the requiemants of SEBI circular dated Novembar 1,
| 2018 asamendad. For Offer related quenes, pleass confact the BRLMs on their respective email (Dis as mantianad below. For UPf related queries, investors canmcontact NPCT at the toll frae number 18007201 740 and mad td jpo.upiEinpel.ong.in;

Bidders!/Applicants are advised to update any changes to their Demegraphic Details as available in the records of the Depository Participant fo ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants®sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: For information an the main objects of our Company, please sae “History andg Cerfain
Corpovale Matters — Bl fistory of our Company™ and: “Histary and Certain Corporate Malfers - Changes in the registerad ofice” on paga 231 of the RHP. Tha Memorandum of
Association of our Company is a matenial document for ingpection in relfation to the Odfer. For furiher details, see "Msteral Conlracts and Documents for Inspechion” on page S42
ofthe RHP,

Liability of the Members of our Company: Limied by shares

Amount of Share Capital of our Company and Capital Structure; As on the date of the RHPF, the authorisad share capital of our Comgany 8 31,500, 000,000 divided into
750,000,000 Equity Shares of face value of 2 each. The ssued, subscribed and paid-up Equity share capital of our Company is $1,428,000,000 divided into 714,000,000 Equty
Shares of face value of ¥2 each. For details ofihe capial structure of the Company, see “Capifal Structure”beginning on page 103 of the RHP

Names of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The mitial signatones of the
Memorandum of Association of the Company are as follows; 5 equity shares fo Coal India Limited and 1 eguity share each ko 1) Bam Gopal Mahendru (it} FEamaswamy Chandra Sekhar
and {ui) Kumar Prasad Mukerjes (a5 nominees of Coal India Limited) of face value of $1000/- each, For detals of the share capifal histary of our Company please see "Capital
Sirucfurs” baginning on page 103 of the RHF.

Listing: The Equity Shares offersd through the Red Herring Prospectus are proposed to be listed on the Stock Exchangss. Our Company has recenved in-principle approvals from 85E
and MN3E for listing of the Equity Shares pursuant to their latlers sach dated Saplamber 3, 2025, For the purposas of the Offer, NSE shall be the Dasignatad Stock Exchange, A signed
copy of the Red Hering Prospecius and the Prospectus shall be filed with the FoC inaccordance with Section 26{4) and Section 32 of the Companies Act For details of the material
contracts and documents available for mspecton from the date of the Red Herring Prospectus up to the Bid/Offer Closing Date, see ‘Matenal Contracts and Documents for Inspection”
beaginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives ils observations on the offer documents and this does not conglitute appraval of either the Offer or
ihe spacified securties stated in the Offer Documents. The investors are advized to refer o page 451 ofthe RHP for tha full text of the disclaimer clause of SEBI

Disclaimer Clause of BSE: it is to ba distinclly understond thal the permission givan by BSE Limited showld not in any way be deemad or construed that the RHP has been clearad or
apiproved by BSE Limited nor does it cerfifythe correciness or compledeness of any of the contents of the RHF, The investors are adwised to refer tothe page 454 of the BHP for the full
texlof he disclaimer clause of BSE.

Disclaimer Clause of NSE (the Designated Stock Exchange): |t is fo be distinctly understood that the permission given by NSE should not In any way be deemed or construed that
the Offer Document has been cleared or approved by NSE nor does it certify the corraciness or completeness of any of the contents of the Ofter Documeant. The investors are advised to
referto page 454 of the RHP for the full text of the dizclaimer clause of MSE.

General Risks: Investmants in aquity and aquity-related secunties involve a degree of risk-and investorsshould notinvest any funds in this Offar unless thay can afford to take the risk
of Insing their enfire investment. Investors are advised to read the nsk factors carefully before taking an investiment decision in this Offer. For taking an invesiment decision, invesiors
must rely on their own examination of the Company and the Offer, including the risks involved, The Equity Shases have not been recommended or approved by SEBI, nor does SEBI
guarantes the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention of the investors is inviled to “Risk Faciors”baginning on paga 36 oftha RHFP.

REGISTRAR TO THE OFFER |

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGM INSTITUTE LIMITED
Gondwana Place, Kanke Road, Ranchi, Jharkhand - 834008, India
Tel: +81 651 - 2230160

E-mail; complancecd cmpdi@eoalindia.in

Website: www.ompdicoin

Bidders may contact the Company Secrefary and Compliance Officer, the BRLMs or the
Registrar to the Offer in case of any pre-0ffer o post-Offer ralated problems; such agnon-recaipt
of kethers of Allotment, non-credil of Allothed Equily Shares in the respective beneficiary actounl,
non-receipt of refund ceders or non-receipt of finds by electronic mode. For a8 Offer-related
queres and for redressal of complaints, inveslors may also write o the BRLMs.

Services Limited, Jobanputra Fiscal Services Pyt Lid., Kantilal Chhaganlal Securities Pyl Lid., Keynote Capitals Limited, KJMC Capital Market Services Limited, Kotak Securities
Limited, LKP Securities Limitad, Motilal Oswal Financial Services Limited, Nuvama Weaith and invastmant Limited (Edelweiss Broking Limited), Prabhudas Lilkadher Put. Lid., Pravin
Ratilzl Share and Stock Brokers Lid., RR. Equity Brokers Pyt Lid., Sharekhan Limited, SMC Global Securities Limited and YES SECURITIES {INDIA) Limited

ESCROW COLLECTION BANK(S): Axis Bank Limited

REFUND BANK(S): Axis Bank Limited

PUBLIC OFFER ACCOUNT BANK: HOFC Bank Limited.

SPONSOR BANKS: Axis Bank Limited and HGFC Bank Limited

UPI: UPI Bidders can aiso Bid through UP| Mechanism

All capitalised terms used herein and not specifically defined shail have the same meaning as ascribed to them in the RHP.

For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behall of the Board of Direclors

Sdi-

Abhishek Mundhra

Company Secretary and Compliance Officer

Place: Ranchi. Jharkhand
Date: March 13, 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subject to recaipt of requisile approvats. market condifions and other considerations, 1o make an initial public Offer of its Equity Shares and hasfiled a red herring prospectus dated March 12, 2026 with the RoC. The RHP is made availabla on the wabsite of the SEBI at www.sebi.gov.in as wall as
on the website of the BRLMs i .e., IDBI Capital Markets & Securities Limited at www.idbicapital.com and SBI Capital Markeis Limited at www shicaps.com, the wiebsite of the NSE ai www.nseindia.com and the website of the BSE at www.bseindia_com and the website of the Company at www.cmpdi co.in_Any potential investor should note that investment in equity shares
irvvalves a high degrees of risk and for details relating to such isks, please see the section “Risk Factors " baginning on page 38 of the RHP. Polential investors should not rely on the DRHP for making any investmeant decision bul shoukd only rely an he information included in the RHP filed by the Company with the RaC, the SEBEand the Stock Exchanges.

Tha Equity Shares offerad in the Offer have not been and will not be registerad undear the LS. Securities Act of 1333, as amendad ("U.S. Securities Act”), or any state sacuritses laws in the United States, and unlass 5o registarad may not ba offerad or sold within the Uinitad States, axcept pursuant to an exemplion from, or ina transaction not subject to, the registration
requeremenis of the L. 5. Securities Act and apphicable state securibes laws. Accondingty, such Equity Shares are being offered and sold {1y outside of the United Siates in offshore transacbona in reliance on Regulation 3 underthe U.S. Secunties Act and the applicable laws of the junsdiction where those offers and sabes occur; and (i} within the United States to "gqualified

institutional buvers® (a5 defined in Rule 144Aundar the LS. Securities Act), pursuant fo the private placement exemplion setoulin Section 4(a) of the U.S, Securties Aol

NOTICE i

GLAXOSMITHELINE PHARMACEUTICALS LTD
Registered Office; GSK HOUSE, DR. ANNIE BESANT ROAD WORLI,

Balmer Lawriesz Co Ltd. .

E
|"§ {5 SGovarnmeant of Iindia Entaerprisa)

MUMBAI MAHARASHTRA 400030
MOTICE is heraby given that the carificatefs] for tha under mantionad securities of tha
Company has/have been lostmispleced and the hodder(s] of the said securities -
applicant]s] has/have appled o the Company b0 issee duphcate certificate|s)

Any person who has a claim in nespect of the said secunties should lodge such ciaim with
the Company at its Registered Office within 15 days from this date, else the Company will
proceed 1o issua duplicate certificates] without further intimation

SBU-Cold Chain, 5, J N Heradia Marg, Ballard Estate, Mumbal - 400 001.
Reqgd. Office : 21, Metaji Subhas Read; Kolkata - T00001.
CiN ; L15492WB1924G01004835

Expression of Interest (EOI)

Offtine EGI |s invited from experlenced service providers for empansimeant
wilth Balmer Lawrle & Co. Ltd., 5BU - Cold Chain, for providing Operation
& Maintenance Services of Temperature Controlled Vehicles (Reefer

— . Kind af Vehicles) across India.
Pl Securities| MNo-of Fallo Certificate Distinctive EOQI Mo. BLYCC/EOIf25-26/002 dated 16.03.2026 due on 05.04.2026.
[and J. hoider]s], and face | Securlties Na Ha Aumber(s] Any amendment / corrigendum, as and when reguired, will be uploaded only on
Ham valise the website of the Company www.balmerlawrie.com and interested biddars
10 p09as2? | 28108 6237126 | 6237165 should regularly visit this website for any update.
T B Contact Person - Mr. Rajesh Patil
13 SESNNST | Sahde. 1 IISNOMD L INNGEa L Tl No. +91 8983370959, email; patil.br@balmeriawrie.com )
15 0099522 | 138434 | 13796980 | 13796994
GAJAMAN ;
Equity 30 0099522 | 241548 | 14874443 | 14874472
AT C|RS. 10/- |20 | 0089522 | 414532 | 27988468 | 27988487 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 PUBLIC ANNOUNCEMENT |
[Under Regulation & of the Insolvancy and Bankruptoy Board of India
Td44134 {Imschvency Resolution Process for Corporate Fermns:::ﬁagula!mna. 2016]
el B B AR AL ISR FOR THE ATTENTION OF THE CREDITORS OF
[Name(s] of Applicant]s]] OMEGA PREMISES PRIVATE LIMITED
[Flace] - PUNE NIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS |
[Fhatn] 160 52026 ABHISHEK PRAKASH KAMAT | |1 | name of Cororate Debror GO DMEGA PREMISES FRIVATE LIMITED
& | Diaba of moorporafion of Coporata Dabbor | 24005985
FORM A 3. | Authority under which Comporate Debtoris | Registrar of Compandes - Pune
PUBLIC ANNOUNCEMENT neamiraled | registared

{Under Regulation & of the Insolvency and Bankruptey Board of India
{Insalvancy Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED

4. | Corporate kendtty No. of Carporate Dabtor | UFGHO3PNIS9SPTCOE4 542

5. | Address of the ragistened offcs and
princpal offce {if any)-of comporate debitor

Regd Address: 929, F, C, Road, Marin Houss,
2 Fioar, Pura. Maharashira. Indiz. 413004

) Relevant Particukars.
L | Mame of corporade: detrion | s WICE) ALLEN INFRASTRUCTURE PRIATE LIMITED
2 | Awrthoriy undes which corporate Registrar of Comparess - Chenral
| detior b5 incorporered /¢ regitered
4| Corpontiz Kertity he, / Limigsed
LiziThy identification MNo.af
j e el
5, | Adiiress of the registend offics
| princigal offce (IFary) of
Corpearei Coiioe
| Treakvensy commencement date | 106 March 2005 (e of MOLT O e0 36, 0HE /2005,
I e of ccuponaste chalaior Dnaion Berchdl, Chesrnd recrsed Bnoigh mad on
Ceah Septeniber 2026

(UEE200TNZ0ZAPTC 14567

| 1794, 52 Panathy Appartment Bazzar Acad
| Mogappalr East, Channa, Tarmil NedL, Indla, 500057

m |

7. | Estimated date of choswre of
irsnBany mstiution proosss
& | Mame end regstaton numberal | Ay ranERLAThd VEMNEATESAN ARLEY
e Esehency, prolessional ading . | Pegistrbion o
__| B imterim resclusion professional | EBLPADOT/APPOAOTO/ 2071811702
o | Adolress ardd eara of tha interim | SYYARAPALAYAR VEMEATESAM AR Rarm's Coir,
restution professional, as 102, Balaji Magar 15t Cross, Arvedtihg Asham Road
| regstered wih the Board | Salem 636004, Emall: svanunT7igmatoom
10y, | Acfchressss e el ke e Tor | AYYERAPALAYARE VEMKATESAN ARLIN *Bhshmam”
| eoemespondance with the interim | 4%h Floor, Old Mo 471, New No 153, Sugasanesward
| el LEE Drelessionl | St Sabern BIG00S. Teendrach
| | Emai : nicoafencipsenicesBpmalloom
11, | Lest dake for subiissson of dalms | 24032005
| [{CIRP crcler moetved on 1300300 through mal)
12| Classes of cregitors, if amy under | ot avaliaiole 35 per Information asaliabia with IRF
| clausa (b ol subsection (B al
| section 2], sereetalnad by tha
| irherin sesoiuition professional |
13, | Mo of nsthoncy Prfessonals | Mot Applicabie
| identfed o aot &5 Authorised
[ Regresaratre of dradiors 1 3
..... cassTheenamesforeacheees) |
14, [ah  RFelewanl Fooms eand wanvelbbi @odn == Chack Links > Downioacks == GBI
| (b Dhstziks of aukhoried {insoivency Resolution Pmosss. for Compormie Persons)
| represantatives gre avalableat | Begllabions, 2006

Wetrsibe: Mid

6. | insolvancy commercament dabe in 12032026
respact of Corporate Debilor

7. | Estmated date of cosurs of insatwancy CROSFH026

resakilion process

8. | Mame and Registrabion Mumbar of the
ingatvancy professioral acting 8g intarm
resalulion prafessicnsl

Name: Mr. Prashant Jaim
Regisiration Mo,
IEBVIPA-OO1AP-PO1 366/ 2DM8-2019 2131

4, | &ddress and e-mail of the Infanim
Resalution Prafessional, as ragislered with
ihe Boam

Read. Add: A501. Shanli Helghts,

Plot Mo, 2:3,98010, Sectar 11, Koparkharins,
Tharn, Mand Mumbai- 400703

Emall Id: Ipprashantjaini@gmail.com

10| -Address and e-mail 1o be used for
corezpandance wih tha inberim rasolulion
prafesaipnal

Fudicl= Office M1, Ganmid Terra, Fiol Mo 45-51,
Sectar 4, Sanpaca, Navi Mumbai - 400705
Email; omegapremises.cirpi@gmail. com

11.| Lasl dale for sibmission ol claimes 26032026

12} Classes of creditars, f amy, under clese (B ol WA
subi- secthon (Gl of =ecthon 21, ascertained by
fhe inferim mesalution professional

1) Names ol Ingobisy Frolessienals menliled 1o NA
act'as Authonzed Representaine of crediters in
# clazs (Thress names fir pach dass)

14| i8] Relewant Foms and hitte: fwww, b, gov.inhome/downloads

ik Detaks ol sulbanzed represenlabaes [l
ara evalahla &

Mofics is hereby givan thal the Hon'ble Matonal Compary Law Tribungl, Mambai Bench hes ordesed the
ﬁmﬂ%mcﬂl of & Carperabe inselvency Resoludon Process of Omega Premises Private Limbted on

Ther cradibons of Demega Pramises Privale Limited are heraby callad upan o sumil these claims wilh
praaf an or bafore JRIGAIAEE 1o the inbaim resciusian professional at the eddrass mendoned againsd
antry Mo, 10,

The firancial crecitors shall submit their claims wilh prood by electrerss means anby Al other credéars may
sutirel The claims with prac? in parsan. by posl ar by alaciranic means,

Submisslon of false or misleading praofs of clalm shall sttract penalties,

Sdi-

Mr. Prashant Jaln

Dite : 16MEI02E Registration Ha.: 1BEIIPA-DD1TR-PO1368/2018-20984 211
Place: Mumiai  Inferi Resoluflon Professionsl in the matler of Omega Premsses Privale Limited

Motice s herehy given that the Natienal Company Law Tribunal has ordered the
commencemant of 3 corparate insolvency resolution process of the M/S. MICO ALLEN
INFRASTRUCTURE PRIVATE LIMITED on 10-03-20286.

The crediters af M5, NICD ALLEN INFRASTRUCTURE PRIVATE LIMITED, are herebny catlad
upen o submil ther claams with prool on or before 24th March 2026 to the interim
resolution profassions! at the addrass rmentionad against entry Mo, 10

The hnancial creditars shall submit thelr claims with proof by electronic means onlby. All other
creditens gy bl the caims with poaol in pegon, By past o by electronic mesans.

The Praaf of Clains i te be submittsd a5 porthe following specified Fomms

Farm B-Faor Claims by Oparational Creditors

Form C- For Clalms by Financial Creditons

Farrm O - For Clabmig by Workman or Emglayess

Farm E - For Craims by Authossed represantative of Waorkman o Employess

Farrn F - For Clalms oy Creditors ather than Financial and Operaticral Creditors
Subimission of false or rsisleading proots of claim shall attract penalties.

Date: 16-03-2026 CA. AYYAMPALAYAM VENKATESAN ARLUN
Interim Resolutional Professional

Place: Salam Reg No.: IBBLIPA-004,/IP-PO1079,/2017-18,/11792
—
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Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
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individuals advertising in its newspapers or Publications.
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*
ASBA ‘ way of Application!!!

“Applications Supported by Blocked Amount
["ASBA"] is a better way of applying to offers by
simply blocking the fund in the bank account.
Far further details, check section on ASBA,
Mandatory in public issues.

Mo cheque will be accepted.

LI

LSRR PR ENTS INTERFACE

In caze of any revision in the Price Band, the Bid'Offer Period shall be extended for at least three additional Working Days after such revision of the Price Band, subject to the fotal
Bid/Offer Period not excesding 10 Working Days. In cases of force majeurs, banking strike or similar unforsseen circumstances, owr Company, may in consuttation with the BRLMs, for
reasans 10 be recorded in wriling, extend the Bid/Ofer Period for a minimum period of ane Working Day, subsect 1o the BidiOffer Period not excesding 10 Working Days. Any revision n
the Price Band, and the revised BidCffer Period, if applicabile, shall be widely dissaminated by notificaton 1o the Stock Exchanges by issuing a public notice and atso by indicaling the
change on the respective websites of the BRLMS and at the terminals of the Membars of the Syndicate and by intimation to the Self-Cartified Syndicate Banks ("3C5Bs"), Designated
Intermediaries znd the Sponsor Bank(s}, as applicabile.

The Cffer is being made in terms of Ruie 19(21(k) of SCRR, read with Regulabon 31 of the SEBI ICOR Reguiations, The Offer i being made through the Book Building Process m
accordance with Regulaton 6{1) of the S3EBI ICOR Regulations wherein not more than 50% of the Net Offer shall be available for allocation on a propartionate basis to Qualified
Institutional Buyers ("QIBs") (the *QIB Portion”), provided that our Campany in consuftation with the BRLMs may allocate up to 60% of the QIB Portion to.Anchor Investors and lhe
basis of such allocation will ba on 3 discretionary basks by cur Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Paortlon™), of which 409 shall ba avadiable for alhocaton as follows: (i} 33.33% to domestic Mutual Funds and (i} 5.67% tolife insurance companies and pension furnds; subject 1o vakd
Bids being recatvad from domestic Mubsal Funds; life insurance companies and pension funds at or above the price at which allocation is made to Anchor Invesiors Anchor Investor
Allocation Price’]. In the event of under-subscriplion i i) above, the allocation may be made to domestic Mutual Funds. In the avent of undersubscription or non-allocation in the
Anchor Investor Portion, the balance Equily Shares shall be added to the QIB Porlion {other than the Anchor Investor Pordion) {the "Net QIB Portion™), Further, 5% of the Met QIB
Portion shall be available for aliocation on a proporticnate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QI8
Portion shall be available for allecation on a proportionate basis to all QIBs, mncluding Mutual Funds, subject to vabd Bids being received at or above the Offer Prica, Further, nol fess
than 15% of the Nat Offer shall b2 availabie for allocation 1o Mon-tnstitufional Investors (Non-Institutional Portion™) of which one-thard of the Non-Instiutional Portion shall ba
availabla for allocation o Beddars with an application size of mora than 0.2 millonand upto T 0 million and bwo-thirds of the Non-Institutionsl Parion shall be available for allocaton
to Bidders with an application size of more than 1.0 milion and undarsubscriplion in edther of these two sub-categorias of the Noa-Insilubonal Partion may be allocated to Biddars n
the other sub-categany of the Non-Institulional Podion in accordance with the SEBI ICDR Reguiations, suibject 1o valid Bids being received at or above the Ofer Price, Further, not less
than 35% of the Net Offer shall b avaliable for allocation to Retall Individual Investons ("Retall Portien), in accordance with the SEBI ICDR Regulations, subsect to valid Bids being
raceived fram them at or above the Offer Prce. All Bidders (excapt Anchor Investors) are mandatorly requirad to wiilise the Application Supporiad by Blocked Amount "ASBA")
procass by providing dadails of their respective ASBA accounts and UP 1D (defined heseinafiar) in case of UP| Bidders (defined hanginafter), as applicable, pursuant to which thesr
corresponding Bid Amount will be blocked by the S3C5Bs or by the Sponsor Bankis) under the UP| Mechanism, a2 the caze may be, 1o the extent of the respective Bid Amounts. Anchor
Investors are not permatted io participate in the Offer through the ASBA Process. For further details, see "Offer Procedure "on page 479 of the RHP

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UPI ID {for UPI Bidders bidding through UPI Mechanism) are correctly filled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client ID and UP1 D available (for UP1 Bidders
bidding through the UPI Mechanism] in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders! Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form s active. BiddersiApplicants should note that on the basis of the PAN, DP ID, Client ID-and UP1 1D (for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant az available on the records of the depositories. These Demaographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s} related io the Offer.

MONDAY, MARCH 16, 2026

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors
and Non-Institutional Investars also have the option to submit the application directly to the ASBA Bank (SC5Bs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to thelr PAN. Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Septamber 17, 2021 CBODT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASEA has to be availed by all the investors except Anchar invesiors, UPI may be avalied by (i) Retail Individual invesiors in the Relall Category; (i) Nov-Institulional Investors with an application size of up fo T 500,000 tn the Non-instititiona! Porion: (i) Efigible Employes bidding in the Employes
Rezervation Porfion with an applicalion size of upto $ 500,000 (nef of discouni]. (iv] Eligibie Sharehoiders in the Shareholders Rezenvalion Portion. For delails on the ASBA ang UP process, please referto the details given in the Bid CumApplication Form and abridged prospechis and &iso please rafer
to the sechion “Offer Procedure " on page 473 af the RHP. The process is also avallable an the wabsite of Assoclation af imesimant Bankers of India (JAIBI) and Stock Exchanges and in the Genera! Information Document. The Bid Cum Application Farmn and the Abrdged Prospactus can be downloadad
fram the websifes of BSE Limied ("BSE’) and National Sfock Exchange of India Limited (“"NSE", and together with BSE, the "Sfock Exchanges’] and can be obtaimed from the fisf of banks that is dispfayed on the website of SEB &l www sebi gov in‘sshiwebvothenDiterdction doPdoRecognised
Fo=yas&infmic=35 and Atips:fwww sebi gov indsebiwebithen Titherdction. do ?doRecognizedFp=yes &infmid=43,
appy through the SCSBs and mobile spplications whose names sopearon ihe website of SEBI, a3 updated from fme fo time. Axis Bank Limiled amd HOFC Bank Limited have been appainted as the Sponsor Banks for the Offer, m accordance wilh the requirements of SEBI circular dated November 1,
2018 as smended. For Ofer redated queanis, please confact the BRLMS an thelr mspective emall 10 a8 mentioned below. For UPT related queries, imvestors can contac! NPCEal the toll freg number 18007201 740 and maf " ipo.pkiEnpel org,in

spectively a5 updated from time fo lime. Far the igf of P! apps and banks e on PO, please refer fo the fink: www sebl gowvin. UPI Bidders Bidding using the UP! Mechanism may

Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant o ensure accuracy of
records, Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: Forinformation on the main objects of our Company, please see "Histary and Ceriain
Corporate Malters — Briel Watory of our Company” and “History and Certain Corporate Malters - Changes in the registsred office” on page 231 of the RHP, The Memorandum of
Asgociation of our Campany is a material document for inspection in ralation 1o the Offer. For further details, ses “Malarfal Contracts and Docurments for [nspaction” on page 542
afthe RHF.

Liability of the Members of our Company: Limifed by shares.

Amount of Share Capital of our Company and Capital Structure: As on the date of tha RHF, the authonsad shase capital of our Company & T1.500,000,000 divided into
750,000,000 Equity Shares of face value of T2 each. The issued, subscribad and paid-up Equity share capital of our Company is T1,428,000,000 dwvided into 714,000,000 Equity
Shares of face value of T2 each. For details of the capital structure of the Company, see “Capilal Structure”beginning on page 103 of the RHP

MNamas of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The miial signatones of the
Memaorandurm of Association of the Cormpany ara as follows: 5 equity sharas 1o Coal India Limited and 1 equity shara each ta i} Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and [ii) Kumar Prazad Mukerjee [as nominees-of Coal India Limitad) of face value of £1000- each. For detads of the share capital history of our Company please see "Capial
Sfrinctiire” baginning on page 103 of the RHP.

Listing: Tha Equity Shares offered through the Red Herring Prospectus are proposed to be listad on the Stock Exchanges. Our Company has recenad in-principle approvass from BSE
and NSE for Esting of the Equity Shares pursuant bo their letters each dated September 3, 2025, For the purposes of the Offer, NSE shall be the Designated Stock Exchangs. A signed
copy of the Red Haming Prospecius and the Prospectus shall be filed with the ReC in accardance with Seclion 26(4) and Section 32 of the Comganias Acl For details of the matenal
contracis and documents availabbe for mspection from the date of the Rad Herring Prospectus up to the Bid'Offer Closing Date, see ‘Material Contracts and Documents for Inspection”
beginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives its observations on the offer docurments and this does not constitute approval of gither the Offer or
the specified secunties stated in the Offer Documents. The investors are advisad to refer to page 451 of the RHP for the full text of the disclaimes clause of SEBI.

Disclaimer Clause of BSE: It is fo be distinclly undersinod that the permission given by BSE Limited shoubd not in any way be desmed or construed that the RHP has been chearad or
approved by BSE Limited nor does it certify the correciness or completenass of any of the contents of the BHP. The investors are advised 1o refar 1o the page 454 of the RHP for the full
fexiof the disclaimer clause ofBSE.

Disclaimer Clause of NSE (the Designated Stock Exchange): |tis to be distinctly understood that the permission given by NSE should notin any way be desmed or constreed that
the Crffer Document has been cleared or approved by NSE nor does it cerlify the comeciness or completeness of any of the contents of the Ofter Document. The investors ane advisad bo
refer o page 454 of the RHP for the full text of the disclaimer clause of NSE.

General Risks: Investmants in aquily and equily-related secunties mvolve 2 degree of risk and investors should not invest any fundsin this Offer unless they can alford o ke the risk
of Insing thelr entire invastmant. Invastors ana advised 1o raad the risk factors carefully before taking an investmant dacision in this Offar. For taking an invesiment decision, invasiors
must rely on their own examination of the Company and the Offer, including the risks involved, The Equity Shares have nof been recommended or approved by SEBI, nor does SEB!
quarantes the accuracy or adequacy of the contents of the Rad Herring Prospectus. Specific altention of the investors is imited to “Rlisk Factors” beginning on page 368 of tha RHP.

BOOK RUNNING LEAD MANAGERS
'@ IDBI capital O SBICAPS
IDBI Capital Markets & Securities Limited SB1 Eapu!a! Markel:s L-mlted

oth Fioar, IDB] Tower, WTG Complex

Cuife Parade, Mumbai-= 400 003, Maharashira, India

Tel: #9122 40691953; E-mail; cmpdd. Ipodiadbicapdal com
Website: wew ldbicapilal com

Invastor grievance e-mail: redrassalfidhicapital com
Contact person; Himanshuy Shekhar Jha' Lokendra Paribar
SEBI :Eglatrallun number; INMODDD (865

Unit No.1501, 13th floor, A&B Wing, Parines Crescenzo Building,
(3 Biock, Bandra Kurla Complex; Bandra (East), Mumbai - 400 051
Tel; #91 22 4006 8807, E-mail: cmpdil ipo@sbicaps.com
Website: www shicaps. com

Investor grigvance a-mail: investor relations@shicaps.com
Contact person: Krisking Dias

SEBI reglaiﬁhu-n number: INMODOGIAS3]

AVAILABILITY OF THE RHP: Investors are advized io refer io the RHP and the “Risk Facfors™ beginning on page 38 of the RHP bafore applying in the Offer. Amp:,- of the RHP will be
matle available on the website of SEB| a1 www sebi.govin and is available on the websiles of the BRLMs, ID8] Capital Markets & Secunities Limited al www.idbicapital.com and SBI
Capital Markets Limitad at www.sbicapgs.com and at the wabsite of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at waw.cmpdi.co.in and the websites
ofthe Stock Exchanges, for BSE atwww bseindia.com and for NSE Limited &t www nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Regestrar fo the Offerat
W cmpdi, oo in, wwaidbicapital com, www shicaps. oom and www kfintech.com, respactivaly.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Repisterad Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +91 651 - 223018%; BRLMs: IDBI Capital Markets & Securities Limited, Tel: +91 22 40691953; SBI Capital Markets Limited, Tel: +91 22 4006 S80T and
Syndicate Members: Invesiec Capital Services (India) Private Limited, Tel +81 2268487465, SBICAP Securibes Limided, Tel: +31 2269316411 and Regislered Brokers, SC58s,
Designatad RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Application Forms will also ba availabbe on the websites of the Stock Exchanges at
www bseindia. com and www.nssindia.com and at all the Designated Branches of SCSBs, the listof which is available on the websites of the Stock Exchanges and SEBI,
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limited, Anand Rath Share & Stock Brokers Limited, Asd C, Mehta Investment Interrmediates Limited, Axs Capital
Limited, Centrum Broking Limited, Eureka Stock & Sharé Broking Services Lid., HOFC Securities Limited, 1CICI Securibies Limited, IIFL Capital Services Limifed, JM Financial

AKF INTECH

iR Aiimel] VEnmbronwali

KFin Technologies Limited

Selenium Towear-B, Piot 31 832, Gachibowli, Financial District,
Wanakramguda, Senlingampally. Hyderabad - 500032, Telangana. India
Tel: +81 4067162222, E-mail; centralmine. ipoi@kfintech.com

Website: wanw kfinlech.com

Invastor grievance e-maill: eimvard ris@kfintech.com

Contact person: M. Murad Krishna

SEBI registration number: INRDDDODD22T

REGISTRAR TO THE OFFER |

COMPANY SECRETARY AND COMPLIANCE OFFICER |

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
Gondwana Place; Kanke Rosd, Banchi, Jharkhand - 334008, India
Tal: +31 651 - 2230160

E-mail; compliancendf cmpdi@ooalindia.in

Website: www crmpdicoin

Bidders may confact the Company ‘Secratary and Compliance Officer, the BRLMs or the
Regisirar fo the Offer in case of any pre-Offer or post-Offer related problems, such as non-receipt
of tetters of Allotrment, non-credit of Allotted Equity Shares in the respectiive beneficiany account,
non-recaipt of refund orders or non-receipl of fends by aleclronic moda. For all Dffer-ralated
quenes and forredressal of complaints, investors may also write to the BRLMs,

Services Limiled, Jobanputra Fiscal Services Pyt Ltd., Kantilal Chhaganlal Securities Pyl. Lid., Keynole Capitals Limited, KJMG Capital Market Services Limited, Kotak Securilies
Limited, LKF Sacurities Limiled, Motilal Oswal Financial Services Limited, Muvama Wealth and Investment Limited (Edelweiss Brokeng Limited), Prabhudas Likadher Py, Lid., Pravin
Ratilai Share and Stock Brokars Lid., RR Equity Brokers PyL Ltd., Sharekhan Limited, SMC Global Securities Limited and YES SECURITIES (IND1A) Limited.

ESCROW COLLECTION BANKIS): Axis Bank Limited.
REFUND BANK|S): Axis Bank Limited
PUBLIC OFFER ACCOUNT BANK: HOFC Bank Limited,
SPONSOR BANKS: Axis Bank Limided and HOFC Bank Limited
UPI; UPI Bidders can also Bid through LP| Mechanism
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Board of Directors
Sall-
Abhishek Mundhra

sompany Secratzry and Compliance Cficer

Place; Ranchi, Jharkhand
Date: March 13, 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subisct to receipt of requisite approvats, markel conditions and ather considerations, io make an inlfial public Offer of its Equity Shares and has filed a red herring prospecius dated March 12, 2026 with the RoC., The RHP is made available on the website of the SEBI at www.sebi.gov.in as well as
on the website ofthe BRLMsi_e., IDBI Capital Markets & Securities Limitad al www.idbicapital.com and SBI Capital Markets Limited at www.shicaps.com. the wabsite of tha NSE at www.nseindia.com and the website of the BSE at www bseindia_com and the website of the Company at www.cmpdi.co.inAny pofentiat investor should nota that investmant in equity sharas
involves a high degree of isk and for details relabing to such risks, please see the section “Risk Factors " beginning on page 38 of the RHP. Potential mvestors should not rely on the DRHP for making any investment decision but shousd only refy on the informiation included in the RHP filed by the Company with the RoC, the SEB! and the Siock Exchanges.

The Equity Shares offered in the Offer have nol been and will not be registerad under the LS. Securities Act of 1933, as amended ("U.5, Securities Act®), or any state sacuribes laws in the United States, and unless so registerad may not be offered ar sold withen the Linited States, excepl pursuant to an exemplion from, orin a transaction not subjact to, the registration
raquiremanis of the L.5_ Securitins Act and applicable state securities laws: Accordingty, such Equity Sharas ane baing offared and sold (i) outside of tha United States in offshora transactiong in reliance on Regulation 5 under the U.5. Securities Act and the applicable iaws of the jurisdiction whera those offers and sales occur; and (if) within the United States to “qualified

institutional buyers" {as defined in Rule 144Aunderthe U3, Securities Act), pursuant io the private placement exemplion setoutin Section 4{a) of the U.5. Securties Act

NOTICE [
GLAXOSMITHKLINE PHARMACEUTICALS LTD
Registered Office: G5¥ HOUSE, DR, ANNIE BESANT ROAD WORLL,
MUMBAI, MAHARASHTRA 400030

Balmer Lawriesz Co. Ltd. .

I-.ﬂ-| (A SGovermnmeant of India Enterprise)

58U-Cald Chatn, 5, J N Heredia Marg, Ballard Esfate, Mumbai = 40 007.

NOTICE is hereby given that the cerificatefs] for the under mentioned securities of the
Company hasfhave been lostimisplaced and the holder(s] of tha said securities |
applicant]s] has/have appled to the Company bo issuee duphcate certificate]s].

Any person who has.a claim m respactof the said securities should lodge such claim with
e Company at its Registered Cffice within 15 days from this date, else the Company will
proceed inssue duplicate certificata]s] without further infimation

Regd. Office : 21, Netajl Subhas Road, Kotkata - 700004,
CIN : L15492WB1924G0I004E15

Expression of Interest (EOI)

Offline EQT 1% invited fram experienced service providers for empanalment
with Balmer Lawrie & Co. Ltd., SBU - Cold Chain, Tor providing Operation
B Maintenance Services of Temperature Controlled ‘Vehicles [Reefer
Vehicles) across India.

Mame|s] of bolders] Ef::":l::i No. of Folio Cartificate Distirictive EQL No. BL/CC/EQIS25-26/002 dated 16.03. 2026 due on 06,04 2026,
[and JL. holdar]s], and face | Securities Mo Mo number(s] Any amendment ) corrlgendum, as and when reguired, will be upleaded only on
¥ any] value the website of the Company www.balmerlawrle.com and interested bidders
30 0099522 28108 B23T1%6 ET1T165 should regulary vislt this website fior any update.
Contact Person - Mr. Rajesh Patil
:: Eg:?:j; 13::‘?; 13§E :gg::;:j L Tel No, +91 B983370959; email: patil.brbalmeriawrie.com .|
4
" A'Eim“” Equity | 30 | 0099522 | 241548 | 14874443 | 14874472 EORM
earir OIRS. 10|20 | 0099522 | 414532 | 27988468 | 27988487 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 PUBLIC ANNOUNCEMENT
[Under Regulabon 6 of the Insobvency and Bankruptcy Board of India
744134 finsoivency Besalution Process lor Gorporale Persons) Regulations, 2016]
Z20: | WOBSNED] RN [AITANIZE 1T TN FOR THE ATTENTION OF THE CREDITORS OF
[Name[s] of Applicantis]] OMEGA PREMISES PRIVATE LIMITED
[Place] - PUNE NIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
[Dada] - 163/2026 ABHISHEK PRAKASH KAMAT Narm of Carperate Dablar (GO OMEGA PREMISES PRIVATE LIMITED
2, | Date of ncorporaton of Carperate Debtor | 24/081905
FORM A 3, | Aithaiiby I_IIII%I"&":II:"'I Campeeale Deblor s | Reqistrar of Companies - Pune
PUBLIC ANNOUNCEMENT mearperated ! registered

{Under Ragulatlon & of the Insolvency and Bankruptcy Board of Indla
{Insolvency Resolution Proceas for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED

& | Gorporate identity No, of Carporate Debtor | UTDIO3PN1925PTCOE4912

Address of the ragislered pfice ard

Ragd Addrass: 929, F. C. Road, Manin Heusa,
princpal ofice {if any) of comporate debtor | 27

toor, Purs, Mabarashire, incka, 411004

Relevant Particulars

"'.11.-"5. "'.IEZU l'-\LIJ'_"'.- IFRASTRIUCTURE PRITE LIMITED
==l

L | NP-l'I":E' l:fﬂ.'.‘ll'Enl:l'El-'.E l:lEtl'lﬂ'l' ;.
7 | Date of I"'II'.‘-I'.I'|.I:IIH'IEHI o Conporate
| datror
Aitfiory Andes wWhich Sorporete
| petrior s ncorporsied [ registened
A, | Corporate ety fa, 7 Lmkad
Lishiity kienlificaton Mo of
corparEie defoe
%, | Address of the eeEsned olios
| g principed affices (if ary] of

Lat

ﬁ&ﬁﬁll’&: of Cormfanees - Chanal

|00 AL PTG LAGEaT

| 44, 52 Parvainy Appartrent Baczar Road
Fopappait East, Chenna, Tamil Nadu, India, 00037

corporete difstor

."5.- | Ilﬂuhnfu'. crOmereRre dete | 106h Menh ?-I,',I-f.'-'ﬁ- [:[:it!i-.'r'-::'l"r-.lfﬁ T GF‘lEK_"l’.I T'IIF.,."I:_'.'I-hF,.-F'I'IZ.'-'E
| Ir-nespect of componate debior | Crvasion BenchAl, Chennal peceed thiough mad on
| | EE0G-E0E)

7, | Estimated dafe of closurn of | 06th Septernber 2026

__| Inscvency resciution process |

F o= | M and regsiation numbes of | SvARARALEYRRN VERBATESAN AR1LEY

| the nschvency professional acting | Registration Mo

| & iteiim sl ution professingl
| Address and email of tha interim
| respiuticn predessional. as
| registen] with the Boand
14}, | Adcvess ared e4mar o e used Tor
| Corresaorndentd with the inledm

respiurion professioral

| BRVPAOO] AP POAOTE 20T 1B/1I703
A ARRAL SN VEMRATESAN ARLIN Ram's Court,
02, Balgjl Nagar 15t Ceoss, Advating Achram Roacl.
I“hl-e BL] ﬁ.a&_'ri.'l-n'l Erreil + ._:-.:'rlm?'."Elf_n..ﬂ.ch;M':
[ EVARAPALRYAN VENHATESAN ARLIN “Akshayam”
dab Fleor, Okt Bio G471, Meaw' Mo 1538, 'E.II,!}‘!'HIE?A#H
| Sreat. Salermy G3B004, Taminadu
| Ervail : nicoabencimsenicesdigmal.oom
| 24032036
[ (CIRP crdar reeived on 13-00-2006 thowgh maill
[ M e .,1.‘: 4 |rr|i;_:-r rlﬁ"ll;m itk wih [RP

11| Loest chitey v subrmisssion. of claims

12, | Classes of craditons, T any, undes
| clausa (b} of subsection (G4) of
| Bectioe 21, Eecestained By the
_| Imberirm meEstiution professsional
13| Names of insoivency Professionals
il b A0t a5 Audbaises]
Representative of crediors na
class [Thiee names for each deacs)
].a‘.-,; |'|'- Fu:l'-.'ur'l; F;vrrrl's ;ru:l
oy Detals of authorized
repmEsriA e A e Eahie Al

| heat Appicatle

[ wanweibibi ggowiin == Quick Links => Downloads == 1681
{insohancy Resolution Prooass for Comporaie Persons)
| Regubations, 006

Website: NiA

6, | Insoivency commencement date in 1 103/2026
resnach of Corporata Debiar

7. | Essmated date of dosure of insalvancy 08/08/2026

rezablicn process

4. | Mamea and Registratian Humbsar af e
insalvancy professioral acting as infanm
resahition professicnal

Mame: Mr. Preshant Jain
Ragistration No.
IBEVIPA-001AP-POI3EE2018- 201902131

9. | Aeldress ad a-mail of the Inbenm
Resalution Prafessional, &5 reglatered with
ihi Boamd

Regd. Add: A5, Shanli Heights,
Plat Mo, 33,5840, Sectar 11, Kapaekbanineg,
Thene, Mew Mumbed- 400709,

Email id; ipprashantjainiBgmail.com

10| Bddress and a-mall o e used for
comespondencs wih the inkarim rasolution
professional

Add: Office Mo, Gami Terra, Piol Ma: 45-51,
aeciar G, Sanpaca, M Mok - 400705
Emall: cmegapremises.cirpi@gmail.com

11.| Last date for submissian of claims 26032026

12| Classes of creditors, iFany, under claase (B ot .
sub- saciien (BA) of section 21 asceriained by h
e ibare ezoluhon grolssanal

13| Names of Insoevency Prolessionals idantified fo
1 a5 Authorized Reprsentatn of crisbers in
aclass (Three pames far sach-tlass)

b,

14 | {a) Relewant Forms and https:fanww. ibbi.gov.inhome/downloads
ity Detais of autharized apresentatives W
ane avalatie &

Mofice |5 heretry green Ihal the Hor'bie National Company Law Tribunal, Mumbai Bench nas ondened the
commencement of & Carporate nsclvency Resohson Pracess of Omega Premises Private Limited on
120352028,

The craditors of Gmega Premlses Private Limibed are hereby callad upon o suomit thesr claims with
[aifwil) mﬁ;*ﬁm[wc SHINWI0DE |0 e inbanm resdlubion pralessonal a1 e addrass mantoned gl
eniry .

The firancial cregitans shall submil thir clalms wilh proof by eheclronic mians only, All other cred®ars may
submit the claims withiprood in parean, by post, ar by elecironic means

Submission of false or mislading proofs of claim shall atiract penalties,

Sdi.

Mr, Prashant 2ain

Date - 1GMEI0E Registratson No,: 1BEIPADDE P-PI1 368201820191 2111
Place: Mumbal  Interim Resclufion Professional in the matter of Omega Preméses Private Limited

Motice s haraby diven that the Matienal Company Lew Trbunal has ordered the
commencemsnt of & corporate insolwancy resolution process of the M/S. NICD ALLEN
INFRASTRUCTURE PRIVATE LIMITED o 20-03-202&,

The creditors of M5, NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED, are horeby calud

"IMPORTANT™

COMCERT

&

."I‘r INTHAN
= ExPrrEss

%] e
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ONE CAN

PO KNOWLEDGE

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

upEn 0 subnit their claims with proof onoor before 24th Mareh 2026 to the interim

resslution [&]] plegsionat at the address mantkanad Elg.'-.lll'IE-'. antry No. 10,

The fenancial credibors shall subanit their claims with proof by electronic maans onby, Al ophes

creditors may submit the claims with proof in parson, by postor by electronic means

The Proof of Claimsis to be submitted &5 per the following spacified Farms

Farim B- Far Claiimns |:"‘-:|l Oparations Creddors

Farm G- For Claims by Financial Creditors

Farm D - For Claims by Workman or Emploveas

Form E - For Ciakme by Authorsed i E'FIrE"EE'I'I'[El!l.'E' of Warkman o Em ﬂ‘.\'_"_.IE'E'El

Farrm F- For Claims by Creditess al e than Financiat and Operationsd Creditors

Submession of false or misleading proofs of clabm shadl attract ponalties

Date: 16-03-2028 CA. AYYAMPALAYAM VENKATESAN ARLUN
Interim Resolutional Professional

Reog.No,: BB IPA-O0L IP-POLOTS, 2017-18/11792
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*
ASBA ‘ way nf Applmatmn"!l

*.ﬁ.pphcahans Eup]:luried by Blocked Amount
(*ASBA") is a better way of appiying 1o offers by
simply blocking the fund in the bank account.
For further details, check section on ASBA,
Mandatory in public iIssues.

LI

UMWRED! PATAAENTS WIERRALCE

Mo cheque will be accepted.

Incasa of any revision inthe Price Band, the Bid/Offer Penod shall be axtendad for at leas! thrae adoitional Working Days after such revision of the Price Band, subject to the otal
Bid/Dffar Period nol excaeding 10 Working Days. In cases of force majeura, banking stike or similar unforesean crcumstancas; aur Company, may in consullation with tha BRLMs far
raasans 10 bea recordad in wriling, extand the Bad!Offar Pariod far a minimum period of one Working Day, subject 1o the BidOffer Period nat excaading 10 Warking Days. Ay revisionin
the Price Band, and the revised Bid/Cffer Peniod, if applicable, shall be widely disseminated by nofification to the Stock Exchanges by issuing a pubbs notice and alsa by indicating the
change on the respeciive websiles of the BRLMs and af the terminals of the Members of the Syndicate and by infimation i the Sei-Cerified Syndicals Banks ['SC5Bs7), Designated
Infermediaries and the SponsorBankis), as applicabls.

Thez Offer is being made in terms of Rule 19(2){b) of SCRR, read with Regutation 31 of the SEBI ICDR Regulations. The Offer is being made throwgh the Book Building Process in
accordance with Regulation 6(1) of the SEBI ICDR Requlstions wherein not more than 50% of the Mef Ofsr shall be available for allocation on & proporionate basis to Cualifed
Instittional Buyers ("QIBs") (the "QIB Portion”), provided that our Company in consultafion wih the BRLMs niay sllocate up to 6% of the TIB Portion to Anchor investors and the
baziz of such akocation will be an a discretionary basis by cur Company, in conzultation with the BRLMs, inaccordance with the SEBI ICDR. Regutations (the “Anchor Investor
Partion™), of which 40% shall be available lor allocaton as follsws: (1) 33.33% to domeskic Mutual Funds and (i) 65675 10 Me insurance companias and pension funds, subjact ko wvalid
Bids being recsived from domestic Mulual Funds. lifs insurance companiss and pension funds &t or above the price at which liocalion is made to Anchor Investars ("Anchor Investor
Allocation Price’). In the event of under-subscription in (i} above, the sfacation may be made fo domestic Mutusl Funds. In the event of undersubscripiion or non-allocaton in the
Anchor investor Partion, the balance Eguity Shares shall be addad to the QIB Portion (other than the Anchor Investor Porion) ithe "Net QI8 Portion”), Further, 5% of the Met QIB
Portion shall be available for allocatan on a proporionate basis 10 Mulual Funds only, subject tovalid Bids being neceived at or above tha Offer Price. and the remamder of the Mat QI
Portion shal ba available for allocation on a progorionale basis i all GlEs, includieg Mofual Funds, subject bs valid Bids baing recehves at or above tha Offer Price. Further, nat lass
fhan 15% of tha Nat Offer shall e available or allocation to Mon-Instiulional veslors (“Non-lnstitutional Portion”) of which ona-third of the Men-Institutonal Fartian shall ba
available for alocation to Bidders with an application size of mora than 0.2 mélion and up o 31,0 million and two-thirds of the Non-Insttutional Portion shall ba available for allocation
i Bidders wilh an apghication zize of more than T1.0 mélion and undersubscription in either of these two sub-categories of the Non-Instiutiona!l Portion may be alocaled fo Bidders in
fhe ather sub-cateqary of the Ron-Institufional Parion in accordance with tha SEBI HCDR Regufations, subjact io valid Bids being received at or above the Offer Pros. Further, notless
fhan 35% of the Net Offar shall be available for allocation to Riatal Individual Investors ["Retail Portion”), in accordance with the SEBI ICDR Regulabons, subject to valid Bids being
recaived from them ai or sbowe the Offer Price. All Bidders (except Anchor Investors) are mandaionly required o ulifse the Application Supported by Blocked Amount (*ASBA™)
process by providing datals of their respective ASBA accounts and UPI D [defined herefnafier) in case of UP| Bidders (defined hereinafter), as applicable, pursuand i which thair
comraspondng Bid Amount will be blocked by the SC5Bs or by the Spanzor Bankis) under the UPE Machanism, as the case may be, to the extent of the rezpeciive Bid Amounis. Anchor
Inveslors ane nod parmithed 1o participate i the Offer through the A5BAProcass. For further details, see *0fer Proceduns "on page 479 of the BHP.

Bidders/Applicants should ensure that DP ID, P&N and the Clent 1D and UPI ID {for UP| Bidders bidding through UPI Mechanism) are correctly filled In the Bid cum
Application Form. Tha DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the DP 1D, PAN, Client1D and UP| 1D available (for UP| Bidders
bidding through the UPI Mechanism) in the Depository database, otherwise, the Bid cum Application Form s liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should mofe that on the basis of the PAN, DP D, Client 1D and UP| 1D {for
UP1 Bidders bidding through the UPI mechanizm) as provided in the Bid curv Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
o provide to the Registrar to the Offer, any requested Demographic Details of the Bidder'Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) nalaiad to the Offer.

: BOOK RUNNING LEAD MANAGERS
[IE 0 SBICAPS b,
1081 Capital Markeis & Securities Limited SBI Capital Markets Limited

@th Floor, 1081 Tower, WTC Comglex

Cule Parede, Mumbai—400 D05, Maharashirs, Inda

Tel; +81 22 406015353; E-mail: crnpdil Ipo@edbicapital. com
Website; www.idbicapial com

Investor grievance e-mail: redressal@adbicapital.com
Contact person; Himanshu Shekhar Jha' Lokendra Pasihar
SEBI registration number; INMIO0013366

Unit No.1501, 15th floos, ARB Wing, Parinea Crescenzo Buiding,
G Block, Bandra Kurla Complex, Bandra (East), Mumbai — 400 051
Tel: +31 22 4006 BEDT. E-mail; cmpdil ipoi@shicaps.com
Website: wew shicaps.com

Investor grievance e-mail; invesior relalions@shicaps.com
Confact person: Krsfing Dias

SEBI registration number: INMOODD353

AVAILABILITY OF THE RHP: Invesiors are advised o refer 1o ihe BHP and the “Rizk Facfors” baginning on page 36 of the RHP before applying in the Offer, & copy of the RHP will be
made availeble on the website of SEBI at wanw 5ebi gov.in and is availabie on the websites of the BRLMs, IDEBI Capital Markais & Secunfies Limited & www idbicapital.com and SBI
Capital Markets Limited &l www.sbecaps.com and at the website of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at www.cmpdi co.in and the websses
of the Steck Exchanges, for BSE atwww bseindia.com and for NSE Lirited atwenw. nsaindia.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy ol the Abridoed Prospectus shall be avadable on the websila of the Company, the BELMz and the Reqistrar 1o the Offar at:
weirw . crnpedl. o In, ww [ dbicapetal com, www sbicaps com and www Kfintach.com, respectively.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be chtained from the Registered Office of our Corpany, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tet: +51 651 - 2230169, BRLMSs: [DBI Capital Markets & Securities Limited, Tel: #31 22 40631952, 5Bl Capital Markets Limited, Tel, +31 22 4006 9867 and
Syndicate Members; Invesiec Capital Services (India) Private Limited, Tel: +91 2268497465; SBICAP Securities Limited, Tel; +91 2269316411 and Registered Brokers, 3C58s,
Designated RTA Locations and Designaied COP Locations for padicipating in the Cifer. Bid cum Apphicalion Forms wil also be availzble on the websites of the Stock Exchanges at
whenw bsaingia com and waerseindia.com and at all the Designated Branches of SC58s, the list of which s avagable on the websites of the Siock Exchangas and SEBI.
SUB-SYMNDICATE MEMBERS: Alrmondz Global Securilies Limited, Anand Rathi Share & Siock Brokers Limitad, Asit C. Mehia Investmend Interrmeadizies Limitad, Axis Capital
Lirnited, Cendrem Broking Limiled, Eureka Stock & Share Broking Services Lid., HDFC Sacurites: Limited, ICICI Securilies Limited, IIFL Capilal Sardces Limiled, JM Financal

KFINTECH

SLEPLRIiHCE TEaEnleREaiins

KFin Technologies Limited

Selenium Tower-B, Plof 31 & 32, Gachibowli, Financial Disbrict,
Manakramgidd, Senlingampally, Hyderabad — 500 032, Teiangarra_ India
Tel: +31 &067162222; E-mail: centralmine.ipo@kfintach.com

Website: www kiiniech.com

Investor grievance e-mail; einward. fs@sfintech com

Contact person; M. Murali Krighna

SEBI registration number; INROOODIO22Y

UPl-Now avallable in ASBA for Retall Individual Investors and Non Institullonal Investor applying in publicissues where the application ameuntis up 1o T 500,000, applying through Registered Brokers, Syndicate, COPs & RTAs, Retall Individual Investors
and Mon-Institutional Investors also have the option to submit the application directly ko the ASBA Bank [SC5Bs) or to use the facility of linked anline trading, demat and bank account. Investors are required to ensure that the bank account used far
bidding is linked to their PAM. Bidders mustensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021 CBOT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard,

ASEA haz 1o ba avaied by al the inveslors excapt Anchor investors. UPT may bo avaded by 1] Redal Indhvidial investors in he Refal Calegory; (1) Non-nstiubional irwasiors with an application size of up o3 500,000 i tha Non-instifutfanal Paitian; {in) Elabie Empioyea tidding n e Employea
Fesansation Portion wilth an sppdcalion size of yeo® SO0 000 fmel of a¥scawnd). [+ Elgitie Sharshaliders m ihe Sharefioldars Resenvalion Parfion. For detalls on the ASEA and UF process, please referio the detads givan in ihe B CumApplicstion Fom and atintiged prospectus and also please refer
tir fhe sechion “Offer Procedue"on page 478 of fhe RHF The process is a0 sveilatie an the website of Association of fnvestment Bankers of ndia AIBI") and Siock Exchanges andin the General Information Dacument. The Bid Cum Application Farm and e Abndged Prospectus can be downfoaged
framm thawebsihes of BSE Limifed ["BSE”) and Naliona! Stock Exchange of india Limied "NSE”, and fogeffar wath 85E. the “Stock Exchamges”) and can ba-oblamed from the list of bawks that /s displayed on the woebsie of SES! st wiw seld govinsebiwatviothanDtherAction. oo PdoRecogimsad
Foi=yaadmimid= 35 and hitps i seb gov insebiehotherOtherAction. do FdoRecognisedFp=yes Snfmid=43, respechvely as updafed from fime fo tme. Forihe st of UPY apps and banks fve on (PO, please refer lo ihe fimk; waww sebd govin, UPY Biddars Bidding using the LIFT Mechanism may
apy through the 3058z and maobile applicalions whoss names appesron the website of SEBI, as updated from firme fotime, Axis Bank Limifed and HDFC Bank Limited have been appainted as the SpansorBanks for fhe Offer; inaccordance with the reguirements of SEBI cimcular dafed Movember 7,
2078 a5 armended, anﬂ-i'iwm'ais-dq'..ﬂnss p.luas:&mr:.!amha ERLMsmtrwraspﬂmpﬁ emallls asmentioned below. For LPY related quwms investors can comact NPCH al i foll fnge sumber, 18001201740 am'mal.ln'ﬂ' fitH} up.@npn -:hfg i,

BiddersiApplicants are advised to update any changes to their Demographic Detailts as available in tha records of the Depository Participant to ensure accuracy nf
racords, Any delay resulting from failure to update the Demographic Details would be at the Bidders/Applicants’sole risk.

Contents of the Memorandum of Associztion of cur Comipany as regards its Objects: For informadion on the main obscls of our Company, please see “History and Cerfaim
vamoraie Matters — Brigf iistory of owr Company” and “Hislory and Cerfain Gorporate Mathers - Ghanges m e registerad offce” on page 231 of the RHP. The Memorandum of
Associabion of our Company is @ material document for inapection in relation fo the Offer. For further details, see “Materal Comiracls and Dacuments far nspection” on page 542
of the RHF.

Liability of the Members of our Company: Limited by shares,

Amount of Share Capital of our Company and Capital Structure: A5 on the date of the BHP, the authonzed share capital of our Company is 31,500, 000,000 divided inip
750,000,000 Equity Shares of face value of ¥2 each. The issued, subscrbed and paid-up Equity share capital of our Company is $1,428.000,000 divided info 714,000,000 Equity
chares of face value of 2 each, Fordetails of the capilal sirechure of the Comgany, ses "Capital Sfrucie "beginning on pags 103 of the RHF,

Mames of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The inital signatonas of the
Mamarandum of Association of the Company are as foliows: 5 equity shanes [o Coal India Limited and 1 aquily shane each b i) Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and (iii) Kumar Prasad Mukerjea (as nommaes of Coal India Limitad) of face value of T1000- sach. For details of the share capital hetory of our Company please sea “Capilal
Sfuctwg” beginning an page 103 of the RHE

Listing: The Equity Shares offered theough the Red Herrng Progpectus are propogsed io be lisied on the Stock Exchanges, Cur Company has received n-principhe approvals from BSE
and M3E for listing of the Equity Shares purstant to their leiters each dated September 3, 2025, For the purposes of the Offer, NSE shiad be the Designated Sfock Exchange. & signed
copy of the Read Herring Prospectus and the Progpectus shall be filed with the Bo in accordance with Seclion 26(4) and Section 32 of the Companies Act, For delals of the materizd
contracts and docurnents available forinspection fromthe date of the Red Herring Prospecius up to the Bid'Offer Closing Date, see Tatens) Confracts and Documents forInspection”
beginning on page 542 ofthe RHP.

Disclaimer Clause of Securities and Exchange Board of India: SEB| anly gives its obseérvalions on the offer documents and His doas nol constiule approval of esther the Offer or
the spacified sacurities stated in the Offer Documants. Tha investors are advized (o referto page 451 of the RHP for thie full tect of the disclalmer clause of SEBI.

Disclaimer Clause of BSE: Its to be distmctly undarstond that tha parmission ghvan by BSE Limitad should not in any way be desmed or construed that the RHP has besn cleared o
appraved by BSE Limited nor doas it cerify the cormeciness or complatanass af any of the contants of tha RHP. Tha invastors ang advised to refer o the page 454 ol the RHP for the full
beod af the disclamer clause of BSE,

Disclaimer Clause of NSE (the Designafed Stock Exchange): It is ta be distinglly understond that the permission given by NSE should nofin any way be desmed or consirued that
the Offer Document has been clearad or approved by NSE nordoes it cerdify the correciness or completeness of any of the contents of the Offer Document. The invesiors are advised i
refer b page 454 of the RHP for the fullkext of the disclaimer dause of MSE,

General Risks: Investments i eguity and equity-related securities invoéve a degree of risk and invesiors should mat inve stany funds in this Offer unlass they can afford 1o 1ake the risk
of losing their entire investment. Investors are advised toread the risk faciors canefuly before taking aninvestment decision in this Offer. For takimg an investment decision, Investors
miist rely on their own examenation of e Company and the Offer; including the risks mvolved . The Equity Shames have not been recommended or approved by SEBI, nor does SEBI
guarantes the accuracy or adequacy of the contents of ihe Red Hemng Prospecius. Bpecificattention of the investors is invitad & “Risk Factars beginning on page 38 of the RHF

REGISTRAR TO THE OFFER COMPANY SECRETARY AND COMPLIANCE OFFICER |

Abkizhek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
Gondvana Piace, Kanke Road, Ranchs, Fharkhand - 834008, India
Tel: +01 651 - 2230160

E-mall: compliancesd cmpdsficealinga.in

Website: www.empdicoin

Bidders may contact the Company Secretary and Compliance Officer, the BRLMs or the
Registrar tothe Oferin case of any pre-Offer or post-Offerrelated probiems, such as non-receipt
of iztters of Allotrment, non-credi of Allotted Equity Shares in the respactive heneﬁ-:ﬂ‘? acoount,
noi-recaipl of refund orders o non-faceipl of funds by elecironic made. Far all DHer-related
gueries and for redressal of complaints, investors may alza write bo the BELMs.

Services Limited, Jobanputra Fiscal Services P, Lid, Kandilal Chhaganlal Secunities Pvi, L., Keynote Capitals Limited, KJMC Capisl Market Services Limiled, Kotak Sacurities
Limited, LKP Securities Limited, Mofilaf Oswal Financial Services Limited, Nuvama Wealth and Investment Limited (Edelweiss Broking Limited), Prabhudzs Lilladhear Pvt Lid,, Pravin
Ratilal Share and Stock Brokers Lid, , RR Equity Brokers Pyt Lid., Sharekhan Limited, SMC Glabal Securities Limited and YES SECURITIES {IMDIA] Limited

ESCROW COLLECTION BANK(S): Axis Bank Lmied,

REFUND BANK(S): Axis Bank Limitad

PUBLIC OFFER ACCOUNT BANK: HDFC Bank Limitad.

SPONSOR BANKS: Axs Bank Limited and HDFC Bank Limited.

UPI: UPI Bidders canalso Bad through UP Machanism.

All capitalised terms used herein and net specifically defined shall have the same meaning as ascribed tathem in the RHP.

For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behall of the Board of Direciors

ad

Abhishak Murdhra

Campany Sacratary and Compkance Officar

Place: Ranchi, Jharkhand
Date: March 13, 226

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is praposing, subjact bo receipt of requisse approvals, market conditions and athar consideratons, bo makea an nital public Offar of its Equity Shares and has filed a red harmng prospectus dated March 12, 2026 with the ReC, Tha RHP is made availabla on the wabsibe of the SEBI at www.sebigav.in as wallas
af the wabsite of lhe BELMzs i &, IDBI Capilal Markels & Secunties Lirnited alwww. idbicapatal. com and SBI Capital Markets Limitad af wetw shicaps.com, the website of the MSE alwenw.ngaingia.com and the wabsite of the BSE al vaww beeindia.com and the websie of the Company alwww.empdi.co.in. Any polantialinvesior should nole thal invesiment in eguity shares
invalves ahigh degree of risk and (o datails relating to such rsks, plaase saa the saction Fisk Faclors"beginning on paga 38 of tha RHP. Patenbal mveslars should not rety an the DRHP for making any invesiment decision bul should anly rely on the infarmation mcluded In the RHP fad by tha Company with the RoC, the SEB| and the Slock Exchanges.

The Equity Shares offarsd in the Ofer have not been and will nol be registered under the U5, Securites Actof 1933, as amended {"U.5. Securities Act”), or any slabe securibies [aws in the United States, and undess so ragisterad may not be offered or sold within the Unied States, excapl pursiant 1o an exemplion from, of in & ransaction nol subject o, te registration
raquirarments of the L5 Securilies Act and applicable stabe sacuribes [awe. Accordingly, such Equity Shares are baing offared and sobd (1) oulside of the United States in offshare fransactions in reliance on Regulation 5 under the U3, Secuities Actand the applicable [aws of the jurisdiction whesa those offers and sales occur; and {il) within the United States io "qualified

instilutianal buyers® {as defined in Rule 1448 undar the LS. Securilias Sct), pursuant to the private placement exemplbion setoulin Seclion 4(a) ol the U 5. Securilies Act,

NOTICE [ - "
F—-- almer Lawriesz Co Ltd
Registersd Office: G5K HOUSE, DR, ANNIE BESANT RORD ORI ) e Lo D
¥ Fiyes N AN : ! SBU-Cold Chain, 5, J N Heredia Marg, Ballard Estate, Mumbai — 400 001.
MURMEAl, MAHARASHTRA 20003 -
/ Regd, Office : 21, Metaji Subhas Road, Kolkata - T00001.
WOTICE & hereby gren that ihe cerificatelz] for the under menboned securities of the CIN : L15437WE1924G 01004835
Company hashave been lostUmisplaced and the holder(s] of the sakd securities f 3
eoplicant]s] hasthave apphed to the Company toissue duplicate cerificate(s). EI prES.E on Df |ntE Feg Et {EU”
Any person who has a claam inraespact of the said secunties should indge such daim with DOffline EDL is iwited from experienced service providers for empanelment
the Comgany at s Registered Office within 15 days from this date, alse the Company wil with Balmer Lawrie & Co, Ltd,, SBU - Cold Chain, for providing Operation
procacd o issta duplicats cerificate)s] wilhout furtherinbmation B Maintenance Services of Temperature Controlled Vehicles (Reefar
wind of Vehicles) across India.
mﬁmﬁu:ﬂhﬁ:lﬂ-l;hj Securfties| Mo, of Folio Cartificats Diskinciive EOQI Mo, BLACC/EQLS25-26/002 dated 16.03.2026 due on 06.04. 2026,
i ] ard face |Securities o No number|s] Any amandment ¢ corrigendum, as and when required, will be uploaded only an
i any] ik the websita of the Company www.balmerlawrie.com and interested bidders
10 onegs2z | 28108 6237136 | 6237165 should regularly visit this website for aay update,
ey Contact Person - Mr. Rajesh Patil
15 0088522 B8336 | 10206450 | 10206483 II_TBI Mo, +91 BSE3370959; emall: patil.bribbalmeriavwrie.com )
B N 15 0099522 | 138434 | 13796980 | 13796904
ANA Equi 30 0099522 | 241548 | 14E74443 | 14E74472
sAaASHIVRAD Ol | e | Tosties [ onedey FORM A
Kamar | RS A0 2 e A PUBLIC ANNOUNCEMENT
1] ngas Tdd134 - | 34449
- ¥ i ] [ il (el [Undar Regulation & of the Inschency and Bankruptcy Board of India
744134 (Insodvency Resolulan Process for Corporale Persans) Regulations, 20168]
220 | 0099523 | 1269211 |171483727|171483046 FOR THE ATTENTION OF THE CREDITORS OF
[Name(s] of Applicant[s]] OMEGA PREMISES PRIVATE LIMITED
[Place] - PUNE NIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
[Date] - 16/03/2026 ABHISHEK PRAKASH KAMAT | ['s T of Corparae Debier i€0) DMEGA PREMISES PRIVATE LIMITED
2. | Date of incorparadion of Conporate Debior | 24/MNE85
FORM A 3. | swtharly under which Corporaly Debitor is | Registrar of Companies - Pune
PUBLIC ANNOUNCEMENT orperalod | ragisterud
(Under Regulation & of the Insolvency and Bankroptcy Board of India 4. | Conporase identity Mo, of Caparate Deblor | UT0I03PNIB3SPTCOE4512
(kbalrency Ressintion Provess for Comporte Purtont) Megaistions, 2015y 5, | Address of the registared ofice and Regd Address: 575, F C, Road, Mantn House,
EOR THE ATTENTION OF THE CREDITORS OF principal offce (¥ any) of corporate dablor | 2” Hoor, Pune, Maharashira, India, 491004
M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED bite it
i B Insabeency oonmencement dalg in 12/03/2078
i Hlnh'-'ﬂnt Particulars resipict of Corparabe Dibior
S Marres of componts dettr | WS, NICD ALLEN INFRASTRUCTUIRE PRIVATE LIVITED 7 Eatimated date of closure of macivency DeaR026
| s D-E'E Eflrmml:l'lﬂm .25{6-21131 resspl it process
IER xfmlrmrhh«;hdm | Regstrar of Companies - Chanrm B ﬁi&’f;}'.ﬁ” Emﬁl%ﬁﬂfﬂﬁm g::;:ummﬁ:hmﬂ Jain
I A a
l e m},‘;‘;;’:;“"“ﬁw‘w“ s o P — resclution professicnal IBBLIPA-O011P-PO1 368/ 2018- 2018/ 2131
| Liabiity ickeslifcation Mo, of 0, | address and &-mall af the Inssim Regd. Add: 8501, Shant Hesghss,
. COpOERE deteor Resclulion Protessional, a5 regsiersd with | ot Mo, 2398170, Seclar 11, Kepckhanne
E, | Address of the regsiered oifice | L84, 52 Parvaiy Appertment Bamrer Fioad Ihe Brxwd Thare, Navi MumEai: 430705
o principad offion (F ) of Mogappar East, Chenral, Tand Radu, indis, S00037 Email id: ippras hantf@indigmail.com
__| porpare debtor 100, | Address and e-mail 4o be used for Add: Offica N1, Gami Terra, Plal Mo 45-51,
| Irsohency commencamen Gae | 1Hh Mach 2006 {Onder of MOLT CRIBC)E5/0HE/ 2005 l comespandence with the intenm resclution | Sedor 6, Saraada, M Mumbal - 400705
i mcrm el | Civaigicn Bl ll, Clenings reoéred hrough mad on pradaszional Emall: amegapremises cirp@gmail com
| 302 :
i 7 | Estimated date of cosurm of | Cxth Sapternbar 2026 W, { Last dale for submission of cuems. | 26/05/2026
Insahoncy msoluhon proess 12| Classes of credilors. if any, undir clese () o
= flame and reggration number of | A TAAPALAEAR VENFATESAR AR - sub-sectan (A of sectien 21; ascertaned by | MA
| o ill.'.'h:H'iE'lﬂ.'_f' mw| H-Lﬂrld { wm Pt e ivlerm resohibioe |:||'II1E°:!I:'I'|3|
e inkerim pesolution professonal | IBELPAOCLAP POAOTEV2AT-18 1TV 13.{ Names of Insoivancy Frafessionals iantied ta
| 5, Addiess erd e-med of Bhe e | ArYARPALASAM VERIATESAN ARUN Rams Court, aet as Authenzad Rapeszntative af creditors in | NA
| pesCiLRON pofessional, B 102, Balaji Meger 181 Croes, Atvaha Asham Road B cleas (Three names for sach class)
| rapstened with the Sose | Saberm G3R0E, Emal ; eamund fEpmal.oom 14 | Ricditvant F vl . bbbl int Jad
10, Ackiress and smeal o b usod for | APSPALAM VENKATESAN ARUN “Msheam” !:.’Dﬁfrl Rk c ":"'5 Puric{BE qov B o niacs
poresponcknos with thes inkeim i Floon Oid Mo 4,71, New ko 1530, Sugmeanesasm :!r-IE a-.-a:l:l:?e :r b ol o H
el professarl | Slresd, Sadem B3804, Tarnirai
B | El'u&t ﬂl’.:.ﬂl&imm :ﬂﬂ@g’l&uﬁu Molice i% Pierebey gt [l 1hee BonBle Nabianal Comparsy Law Tribusal, Mm@ Bench has cedersd fie
1L Lest daie for submisson of Cane | 2032000 cammuncrmerd of i Gompanbe Insehvency Resokifion Proacess of Omega Premeses Privato Limibed an

| (ORP order recehved on 13-03-2026 throogh mal) 12002026,

Clasens of trediors f amy. under | Mol aveiainia a6 par information avaliabie wih [ The zedilong of Dimega Premises Private LimiBed e ety callsd apen 3 sulimil their elaims with
chnese {b) of subsection (54 of preat e ar Delone 26032026 fa the ink=im rescusion professianal al i addness menicned agains)
section 21, asoeriames by e aridry Ma, 10,
_| e resclufion grofessional The finaneial credfiors shal diberet their claie with proal by electnonde mesns ank Al sther crediboes may
13| Names of Insoivency Professionals | Mot Appilcanie subimit he clalms with proafin persan, by posk or by eechanic means,

iderified i act 6s Authorised Subméssion of false or misleading procts of ¢laim shall atiract penaltles,
Fepresantste of crodiors ina
cless (Three revmes for ench clss) Eu!.'-

{14 fm)  Febevnt Forms ard [ wwencibbRgain == Chac Lk == Downionds == 155 Ws, Prashant Jain

Date ; 1602026
Place; Mumbal

Registration No.: IBBITPA-001IP-POT 368201 &-201001 2131
Interim Resalition Professional in the matier of Omega Premizses Private Limited

B Dk of §ulfised | irscivency Resolution Prooess [or Comoraie Persors)
represerialives ara salabie gt Hdﬁmm

Matica 15 haraby gnen that the National Compary Law Iribunal has ardered the

commanoement of 3 corparate inssvency resclution process of the MAS. NICO ALLEN

INFRASTRUCTURE PRIVATE LIMITED on 10-03-2026.

Tha craditors of M/S. NICH ALLEM INFRASTRUCTURE PRIVATE LIMITED, ai e Mereby called

upon to suomit their calme with proof on or before 24th March 2026 1o the stedm

rasolition professional ot the sddress mentinred againsientry ko, 10

The finencal credilars shall submit theair claims with proal by electmns means only. Al pihe

craditors maysubme the slairs with prodd in pes2an, by st or D]- alenronic means.

Thea Proof ob Claims 15 60 b submities as parthe tollowing specifad Forms

Foern B - For Cladms by Opeaticnal Creditors

Foern © - For' Clasms by Financial Creditons

Fogrn - Far ﬂEiI‘I'IE-‘i}j' Wiorsman or LI'I'II'.'IlI'.'l:rI':E!

Form E -For Claims by Authonsad representative of Workman o ETgloyees

Foern F - For Claims by Creditors othar than Financialand Operatonal Croditors

Subrmigsion of false ar miskeading proofs af claim shedl attrac peralties.

Date: 186-03-2026 CA. AYYAMPALAYAM VENHATESAN ARUN
Intesim Resodutional Professicnal

Placa: Salam Rag.Mo.: IBE/IPA-00L/ IP-POLOTS/ 2017-18,/11752

"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

whatsoever.
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*
AS BA ‘ way of Application!!!

"Applications Supported by Blocked Amount
I"ASBA" Is a better way of applying to offers by
simply blocking the fund in the bank account.
For further details, check section on ASBA,
Mandatory in public issues.

Mo cheque will be accepted.

LIPD

LAMMIED PATAENTS MITERFACE

In case of any revision in the Prnos Band, the Bid'Ofer Period shall be extendad for al lsasl three additional Warking Days aflter such revision of the Prce Band, subject to the tolal
Bid"Offer Period netexceeding 10 Working Days. In cases of force majeurs, banking strike or similar enforeseen circumstances,; our Company, may inconsultation with the BRELMs, for
reasons bo be tecorded in writing, extand tha Bad/Offer Pariod for a minirmuem period of one Working Day. subsect to the Bid/Offler Pariod not exceading 10'Woarking Cays. Any revisien in
e Price Band, and the revised Bid/Offer Period, if applicable. shall be widely disseminated by nofification 1o the Stock Exchanges by issuing & public notice and also by indicating the
changa on the respectiva wabsites of the BRLAMs and af the terminals of the Members of the Sydicate and by intimation to the Self-Certfied Syndicate Baniks {"5CSBs"), Dosignated
Intermedianes and the Sponsor Bank(s), a5 applicabla

The Offier i being made in terms of Rigs 19(2)b) of SCRR, read with Reguéation 31 of the SEBI ICDR Regulations. The Offier is being made through the Book Bulding Process in
accordance with Regulation &{1) of the SEBI ICDR Ragulations whersin nol mora than 50% of the Met Offer zhall be avaiable for allocation on a proportionate basis o Oualfied
Inshifutional Buyers ["QIBS") ithe "QIB Portion™), provided thal our Company in consultalion with the BRLMs may allocale up to 80% of the CHB Porion to Anchor Invesiors and the
basis of such allocation will be on a discralionary basis by our Company, in consultation with the BELMs, in accordance with the SEBI ICDR Regufalions (the “Anchor Investor
Portion"), of which 40°% shall be available for alfocation a3 follows; (i) 33.53% o domestic Mubual Funds and (i) §.67% o ife insurance comipanies and pension funds, subject fovalid
Bids being received from domestic Mutual Funds, life insurance comganias and peasion funds al or above the price al which allocation is made o Anchor Investors (“Anchor Investor
Albocatlon Price’), In the event of under-subscnpdion in (i) above, the allocation may be made to domestic Mulual Funds., In the event of undersubscriplion ar non-alocation in the
Anchar Investor Portion, the balance Equily Shares shall be added io the QI8 Portion (athar than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Nel Q1B
Faortion shall be avatabie for allocaton ona proporfionate basis to Mutual Funds only, subject io valid Bids baing received at orabaove the Offer Prce, and the remainder of the Nat QIE
Portion shall be avadable for allocalion on a proportionata basis o all QiBs, including Mutual Funds, subject be valid Bigs baing receivad at or above the Offar Price. Further. not logs
than 15% of the Nei Offer shall be- available for allocation fo Mon-Institelional Investors " Mon-Institutional Porion”) of which one-third of the Non-Instiutional: Porion shall be
avaitable for allacation ta Bidders with an application =z2a of mare than 302 milan and ug 1o 3.0 million and béo-hirds of the Mon-Instibutional Portion shall be available for allacation
to Bidders with anapplication size of mone than £1.0 million and undersebscription in either of these two sub-categories of the Non-Instittional Portion may be allocated to Bidders in
the other sub-category of the Non-Institutional Porfion in accordance with the SEB1ICDR Regulations, subject to valid Bids being received at or above the Offer Price, Further, not less
tan 35% of the Mat Cffer shald be avaiable for allocation o Retall Indrvidual Investors ["Retall Portlon™), in-accordance with the SEBI ICDR Requlations, sulject ko valid Bids baing
received from them at or above the Offer Price. All Bidders (except Anchor Investors) are mandatorily requirsd to utlise the Application Supported by Blocked Amount ["ASBA™)
procass by providing detais of their respective ASBA accounts and UPLID {defined hereinafter) in case of UPF Bidders (defined herginafler), a5 applicable, pursuant to which their
comesponding Bid Amount will be blocked by the SC58s or by the Sponsor Bank(s)under the UP| Machanizm, as the case may be, tothe extent of the respective Bid Amaounts. Anchor
Inwestors ara not permitted to pedicipate in the Ofier theough the ASBA Process. Forfurther detads; see "Oifer Procedune"on page 479 of the BHF,

BiddersiApplicants should ensure that DP ID, PAN and the Client ID and UP| D (for UP1 Bidders bidding through UPI Mechanism) are corractly filled in the Bld cum
Application Form. The DP ID, PAN and Client ID provided in the Bid cum Application Form should match with the DP ID, PAN, Client 1D and UP1 1D available (for UP| Bidders
bidding through the UPI Mechanism] in the Depository database, otherwise, the Bid cum Application Form is liable o be rejected. Bidders/ Applicants should ensura that
the beneficiary account provided in the Bid cum Application Form is active, BiddersiApplicants should note that on the basis of the PAN, DP D, Client 1D and UP| ID ifor
UP1 Bidders bidding through the UPl mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant as available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Allotment Advice or unblocking of ASBA Account or for other correspondence(s) related to the Offer.

MONDAY, MARCH 16, 2026

UPK-Now available in ASBA for Retail Individual Investors and Mon Institutional Investor applying in public issues whare the application amountis up to ¥ 500,000, applying through Registered Brokers, Syndicate, CDPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASEA Bank [SC5Bs) or to use the facility of linked online trading, demat and bank acoount. investors are required to ensure that the bank account used for
bidding is linked to their PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021 CBDT
circutarno. Tof 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASBA has to be avaiied by a the imestors axcept Anchor insestors. UPE may be availied by (1) Retal imdividua! Investors in the Reiad Cafagony; (i) Noa-lrsitional nvestors with an aogticahon size of up fo T 500,000 in the Non-inshifitana) Porion; fit) Elgibls Emplopee bidding in the Employes
Rasenaton Portion with an applcation size of upta® 500,000 fmet of oiscound ). (iv] Eligikle Sharsholdars inthe Shareholders Resaensalion Portion. Fordefalz on the ASBAand UP process, pleasa referto the details aiven in the Bid Curn Application Form and abridgod prospectus amd also pease refar
o five section “Offer Procadure”on page 479 of the RHF. The procass is also availabls on the website of Assoctation of invastment Bankers of India (“AIBI) and Stock Exchanges and in the Ganeral informalion Documend. The Bid Cum Application Form and the Abridged Prospecius can be downloaded
iroam e websites of BSE Limited ["BSE") and Mabona! Stock Exchange of india Limifed “NSE", and fogether with BSE, the “Stock Exciranges”) and can be obiained from the st of banks thal 5 displaped on the websie of SEBT af www sebd gow Insebiweb’otherChardction do A daRecognized
Fo=yes&mtmias 35 and hffpstwaw sebi gov infeebiwehiotherDtherdction. do PdoRecognissdFoi=yes Ainfmid=43, respectively as updafed from time fo fme. For the listof UP! aops and hanks ive on 1RO, please refer o the ik www.sedi gov in, UPT Bidders Bidding using the UR Mechansm may
apply through the SCEESs and mobile apslications whose names aipaar on the webaite of SEBI, az updarad from tme o fime, Axts Bank Limited and HOFC Bank Limiled have bean appoiried ag the Sponsor Banks for the Offer, in sccordance with e requirermants of SEB] circufar dated Novarmber 1,
2018 az amended. For Offer relaled quenies, please confachihe BRLM: on their respechive email 1D a3 mentionsd belows For UP] refated queres, invesors can confact NPCH af the foll free namber; 18001200740 and mad Ia, ipo.cpi@nped angin,

Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Paricipant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants' sole risk.

Contents of the Memorandum of Association of our Company as regards its Objects: For information on the man obeects of our Company, please sae “"History and Cerfain
Corporate Malters - Bref history of our Company” and “Hislory and Certain Corporate Matlers - Changes i the registered office” on page 231 of the. RHE. The Memorandem of
Aespciation of our Comparny i a mialerial docemeant for inspection in refation b the Offer. For lurther details, see “Matersl Confraclz and Docurnands for Inspeciion” on page 542
of the RHP.

Liability of the Mernbers of our Company: Limited by shares.

Amount of Share Capital of our Company and Capital Structure: As on the date of the RHF, the authorised share capiisf of gur Company i €1,500,000,000 divided inio
750,000 000 Equily Shares of face value of 2 each, The issued, subscribed and pald-up Equily share capital of our Company is 1 ,428,000,000 dwvided inta 714,000,000 Equity
Shares of face value of T2 sach. For details of the capital strichure of the Company, see *Capifal Structura "beginning on page 103 of the RHP.

Mames of the Initial Signatories 1o the Memorandum of Association of the Company and the number of equity shares subscribed by them: The mitial signatories of the
Memorandum of Association of the Cormpany are as {ollows: 5 equily shares to Ceal India Limited and 1 aquity shase each 1o (i} Ram Gopal Mahendru (i) Rarmaswarmy Chandra Sekhar
and (i) Kumnar Prasad Mukerjee (as nominess of Coal India Limited) of face valee of $1000V- each. For detgils of the shareé capifal history of our Company please see “Capifal
Structuve” baginning on page 103 of the RHP:

Listing: The Equity Shares offered through ihe Fed Hemng Prospectus are proposed to be listed on the Stock Exchanges, Our Comgany has recaived in-principle approvals from BSE
and M3E for listing of the Equity Shares pursuant bo thedr letfers aach dated Septermber 3, 2025. For the purposes of the Offer, NSE shall be the Designated Siock Exchange. A signad
copy of the Red Hearring Prospectus and the Prospecius shad be fled with the RoC in accordance with Section 26(4) and Section 32 of the Companies Act. For details of the matarial
confracks and documents available for inspection from the date of the Red Heming Prospectus up bo the Bid'Offer Closing Date, see "Malermal Confracts and Documents for Inspecfion”
baginning on gage 542 of the RHP.

Disclaimer Clause of Securities and Exchange Board of India; SEB| onty gives #s obasrvations on the offer documents and this does not constiute approval of either the Offer or
the specified securitbes stated in the Offer Documents, The investors are advised o refer to page 451 of the RHP for the full iext of the disciaimer dause of SEBI

Disclaimer Clause of BSE: It is to be distinctiy understood that the parmission given by BSE Limited showld nof in any way be deemad or conabrued that the RHP has been cleared or
approved by BSE Limied nor does it carify the comrectness or completeness of any of the contends of the RHP. The westors are advised to refer tofhe page 454 of the RHP for the full
text ofthe dsclalmer clause of BSE.

Disclaimer Clause of NSE [the Designated Stock Exchange): Itis to be distinclly undersiood that the permission given by NSE should notin any way be desmed or constried thal
the Offer Document has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the contents of the Offer Documaent. Theinvestors are advised to
rafer o page 454 of the RHP for the full text of the disclaimer clause of NSE.

General Risks: Invesiments i equity and equily-refated securities invebve 3 degree of isk and mvestors should not invest any funds in this Offer urdess thay can afford 1o take the risk
of lasing their entira investimant. Investors ane advised to read the risk faciors caredully before taking an investment decision in this Offer. For taking an invesiment decision, nvestors
st rély on their own examination of the Company and the Otffer, including the risks immlved. The Equity Shares have nof been récommended or approved by SEBI, nor does SEBI
guarantee the accuracy oradequacy ofthe contents of the Red Hemng Prospecius. Specific attention of the invesiors s invited {0 "Risk Faclors "begimning on page 38 ofihe BHP,

[ BOOK RUNNING LEAD MAMAGERS
@ 1DBI capital O SBICAPS
IDEI Capital Markets & Securities Limited SBI Capital Markets Limited.

Gt Floor, 1081 Tower, WTC Comglex

Cuffie Parade, Mumbad - 400 §05, Maharashira, India

Tel: +81 22 40691953, E-mail; crapdil ipo@adbicapial. com
Website: wenwidbicapial.com

Investor grievance e=mail: redressaliiidbicapitaloom
Contact persen: Himanshu Shekhar Jha! Lokendra Panhar
SEBI registration numbar: INMOG0010868

Lind Mo, 1501, 151h floor, ARB Wing, Parinee Crescenzo Bulding,
3 Block, Bandra Kurla Complex, Bandra (East), Mumbai = 400 051
Tel; +81 22 4006 9807, E-mail; cmpdilipo@sbicaps.com
Website: www. shicaps.com

investor grievance e-mail: imesiorrelalions@shcaps com
Contact person; Kristing Dias

SEBI registration numbser: INMI00005531

AVAILABILITY OF THE RHP: Invesiors are advised to refer to the RHF and the “Risk Feclivs” beginning on page 33 of the RHF belore applying in the Ofer. A copy of the RHP will be
made avadable on the website of SEBI af wew, b govin and 15 available on the websites of the BELMs, 1D31 Capital Markets & Secuntss Limited af wenwidbicapital.com and 281
Capital Markels Limited at waw.sbicaps.com and at the website of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at werw,cmpdi.co.in and ihe websites
ofthe Slock Exchanges, for BSE at wwwibzaindia.com and for NSE Lirmited at www nseindéa.com.

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abndged Prospectus shall be availabie on the websile of the Company, the BRLMs and the Ragistrar to the Offer al:
wwnw.cmpdi.coin, wenwidbicapital com, www.shicaps com and www. kfintech com, respectively

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Apphication Form can be obtained from the Registerad Office of our Company, CENTRAL MINE PLANNING & DESIGN
[NSTITUTE LIMITED: Tel: #31 651 - 2230169, BRLMs: DBl Capital Markats & Securities Limited, Tel: 31 22 40691953, SBI Capital Markats Limited, Tal: +91 22 4006 9807 and
Syndicate Members: Investac Capital Services (India) Private Limited, Tel; #81 2268497465, SRICAP Sacurities Limitad, Tel: +81 2288316411 and Ragistarad Brokers, SCSBs,
Designated RTA Locations and Designated CDP Locations for paricpating in the Offer. Bid cum Applicafion Forms will also be available on the websites of the Stock Exchanges at
wanw. bsemdia.com and www. nsemdia.com and at all the Designated Branches of SC58s; the listofwhich s availebes on thewebsites of the Siock Exchanges and SEBI.
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limited, Anand Rathi Share & Stock Brokers Limited, Asit C. Mehia Investment Interrmadiates Limited, Axis Capital
Limitad, Cenirum Broking Limited, Eureka Stock & Share Broking Services Lid., HDFC Securibas Limited, ICIC] Sacurities Limited, IFL Capita Sarvicas Limitad, JM Finzncial

|
A KFINTECH

IRFIEAlEEl TRARAFOEMATIE

KFin Technologies Limited

Seleniem Tower-B, Piot 31 & 32, Gachibowli, Financal District,
Manakrampguda, Serlingampally, Hyderabad - 500 032, Telangana, India
Tel: +81 4067162222 E-mail; centralmine.ipod@@kintech.com

Website: www kfintech.com

Investor grievance e-mail: enward.ris@ifintech.com

Contact person: M, Murali Krishna

SEBI registration number: INROO0000221

REGISTRAR TO THE OFFER | COMPANY SECRETARY AND COMPLIANCE OFFICER

Abhizshek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
(sondwana Place, Kanks Road, Ranchd, Jharkhand - 834008, Ind:a
Tel: +81 651 - 22330169

E-mail: complanceoll crmpdifienalinga.in

Websgite: waw.cmpdi.couin

Bidders may contact the Company Secretary and Complance Officer, the BELMz or the
Registrar tothe Offer incase of any pre-Offer or post-Offer related problems, such as non-receipt
of leters of Allsiment, non-credit of Alptted Equity Shares in the rezpective beneficiary acoount,
non-receipt of refund orders or non-recespt of funds by elecironic mada. For all Cffer-related
querkes and for redrassal of complaints, Bvestons may aiso write do the BRLMs.

Sarvices Limied, Jubanpulra Fiscal Seevicas Pul. Lid,, Kantilal Chhaganlal Securties Pyt Lid,, Keynote Capilals Limited, KJIMC Capial Markel Services Limited, Kotak Securites
Limited, LKF Securities Limited, Motiflal Oswal Financial Ssrvices Limided, Nuvama Wealth and Imesiment Limited [Edefweiss Broking Limeed), Prabhwdas Lifadher Pyt Lid., Pravin
Ratilal Share and Siock Brokers Ltd., RE Equity Brokers Pyl Ltd., Sharakian Limited, SMC Global Securities Limited and YES SECURITIES [INDIA) Limited

ESCROW COLLECTION BANK[S): Axiz Bank Limiled,

REFUND BANK(S): Axis Bank Limited

PUBLIC OFFER ACCOUNT BANK: HDFC Bank Limited.

SPONSOR BANKS: Axiz Bank Limited and HOFC Bank Lirmited.

UPL: UP| Biddars can also Bid thraugh P BMechanism,

All capitalised terms used harein and not specifically defined shall have the same meaning as ascribed to them in the RHP,

For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Board of Direciors

Sdi-

Abhishel Mundhra

Compary Secretary and Compliance Officer

Place: Ranchi; fharkhzmd
Drate: March 13, 2026

CENTRAL MINE PLANNING 5 DESIGN INSTITUTE LIMITED is proposing, subject bo receipt of requesite approvals, market conditicns and oiher considerations. to make an nifial public Offer of its Equity Shares and has filed a red heming prospectus dated March 12, 2026 wilh the RoC. The RHP & made available on the websie of the SEBI atwww sebigov naswell 25
on the website of the BRLMs 0., IDBI Capaal Markals & Securities Limiled at www.idbécapital.com and SBI Capital Markets Limitad al weww.sbicaps.com, (he wabsite of the NSE at www.nseindia com and the website of the BSE at waw.bseindia_com and the websile of the Company at waww.cmpdi.co.in. Any polential invesior shoukd note that investment in aquity shares
Invelves a high degree of risk and for detads relating b such risks, please seathe secbon “Risk Factors"beginning on page 38.of the RHP. Polential investors should nof rely on the DRHP lor making any inveslment decsion bub should enly rely on the informition incluged inthe RHP fied by the Company with the RoC, the SEBI and the Slock Exchanges

The Equity Shares offered m the Ofier have nol b=en and willngd be registered under the LLS, Secunties Actof 1933, 25 amended {"U.5. Securities Act”), or any stale secunties laws in the Uinited States, and unless so registered may not be offered or sold within the Uniled States, except pursuant to an exemplion from, orin & fransaction notsubject io, the regisiration
requirements of the U.5. Secunties Act and applicable stale securities faws. Accondingly, such Equity Shares are Deing offered and sold i) outside of the United States inoffshane ranzsactions in refisnce on Regqulation Sundarthe U.S. Securiies Act and the applicable laws of the jurizdiction where those offers and sales ocowr; and (i) within the United States to "gualified

Inslitutional buyers” [as defined In Rule 144 Aunder the LS, Securllias Acl), pursuant bo the private placemant exemplion seloulin Secton 4(a) of tha U 5. Sacunties AclL

CONCEPRT

NOTICE [ = i
Balmer Lawries Co. Ltd. .
Rﬁﬂi&tere;; E:ﬁxr:ue?EISTKH:;ﬂisEEFg;EﬁhﬁEE?g:ﬁ ;:?m WORLI B (A sovernment of India Enterprise) 8
ek AMAARASL IR 40RO ] SBU-Cold Chain, 5, J N Heredia Marg, Baliard Estate, Mumbai — 400 001, \}
: ; ¥ ok i - ; Ragd, Office : 21, Netaji Subhas Road, Kolkata - TOR01,
NOTICE is hershy given that the cerificatefs] for the under mentioned securities of the ' A
- e ) o CIN : L15492WB1924G 01004835 % IR
Company hashave been-lostmispiaced and ihe holders] of the said securitiss | = W | R
applicantjz] has/have app¥iad o the Company toissue duplicate cartficatefs). Elpresmﬂn of Interest (EDI} E_" "’:I'“‘I‘I'-I"I"
Any person who has a daim in respact of the sald secunbes should lodge such claim with offline E0L Is invited from experienced service providers for empaneiment =
the Comgany al [is Reglsiersd Offica within 15 days from his date, else the Company wil with Balmer Lawrie & Co, Ltd,, SBU - Cold Chain, for providing Operation
proceedioissue duplicale GF,'rIih:ate{5|'.l.'|lhm|I turthar inhimadion. B Maintenance Services of Temperature Controlled Vehicles [Reefer
Hind ol Vehicles) across India,
Namefs] of heidaris] s wﬂ? No. of Folis l Cortificate Distinictive EOI No. BL/CC/EDI/25-26/002 dated 16.03,2026 due on 06,04,2026.
|““'“; heldurfs] Entlfalcr Sasuritleg Hi I Wa numbser[a] Any amandment  corrigendurn, as and when req.mred, Wil be uploaded l:ll.'l|".' on
l-l'|!|'|_ valkin the wehsite of the Company weww.balmerlawrie.com and interested bidders
a0 gogas:z | 28108 E237136 | 6237165 shiould regularly visit this website for any update.
Contact Person - Mr, Rajash Patil
15 0033522 83336 10206463 | 10206493 | Tel No. +91 BOERITOO959; email: patil.brfibalmerlawrie.com A
15 0099522 | 138434 | 13796980 | 13706994
GAJANAN
Equity 30 0099522 | 241548 | 14874443 | 14874472
SM:E:ILL'I:I'TRAD RE. 10/ 20 0099522 | 414532 | 27398468 | 27038487 M
110 | 0099522 | 744134 — | 34449676 | 34449785 PUBLIC ANNOUNCEMENT
[Under Regulaton & of the Insolvenay and Bankruplcy Board of Enda
744134 {Insolvency Resolution Process for Gorporate Persons) Regulations, 2018
20 0099522 | 1289211 |1714B3727 |171483946 FOR THE ATTENTION OF THE CREDITORS OF
[Namefs] of Applicant[s]] OMEGA PREMISES PRIVATE LIMITED
[Place] - PUNE NIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
i il i ABHISHEK PRAKASH KAMAT | [ 1 | mama of Corporate Debtor (GO OMEGA PREMISES PRIVATE LIMITED
2. | Date afinconporalion of Corporate Debior | 24/0MA995
FORM A 3 | Awthority undee which Corporate Debtoris | Repistrar of Companies - Pune
PUBLIC ANNOUNCEMENT nearporsied | regisiersd
[Under Regulation & of the Insolvency and Bankroptoy Board of Indin 4. | Corporate Mantity Mo, of Corporate Debtor | UTDM03PNIBBSPTCOS34912
(insalvency Resolution Process for Corporate Persons) Regulations, 2016) 5 | Addrasz of the regstered office ang Regd Address: 523, F, C. Fioad, Mantn Houze,
FOR THE ATTENTION OF THE CREDITORS OF prircipa ofice (any) of comporale debtor | 27 Floor, Pune, Maharashtna, Inds 211004
M,s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED Yy A
6 | Insaheesncy commendament dabi m 120306
_ Redevant Particulars respact of Carparale Dablor
L | Marme of compormbs detion Py, W ALLEN BFRASTRLICTLRE PRIVATE LIVITED T | =i I T p——
s o Frionation of oooras | DB sfimated dale of siceure of nsalenc OROE 2026

TE=iLE0n rOpass
& | Meme and Registraton Numbar of the

ey

| Regstrar of Companies - Charnal Wame: Mr. Prashant Jain

3, | Authoery undar which comporate

GCAPITAL
ONE GAN

- risahency professional acing a8 Inlerm | Reaisteastion No,
dealior & Incorporanad Eheredd — ol
E I:mwari: ickantity Mo, ;IrJEI:IE;te-:I | CEE00TNAOEL PTCIASEST AT REbas IBBLIPA-001P-PO 368/ 2018- 201512131
| Liabdity Mertfication ha. of 9 | Address snd e-mad of the Interim Rogd Add: A501, Shanli Heighls,

Resoiuin Protessional, as regisiensd with
the Baard

Piot Mo 2.3,58140, Seckor 11, Koparkhanna,
Thane, Maw Mambak 400709

Emadl id: ipprashantjainggmail.com
Add: Ciifice Moo, Gami Terra, Plot No; 45-51,
Sexchar G, Sanpada. Mavi Mumbai - 40005

Email: omegapremises. cirpi@gmall.com

| cafporete debior
5 | Ackiress of the regetered olfice
ard principal office ¢ ary) of

[ 1,54, 52 Parvethy Appartrent Barar Road
Mogapoain Emst, Sy, Tami Bl India, 00037
| |:-:rr|:|-;;|7'|1-r.-_r|-e;:l'lrrr | 1a
& | Insohenay commencement daie 1h March 206 (Omiar of WCLT CRIBCY LG CHE 2025
n respect of comoraie debior (vatsion Benohdll Chennal recefvad thoisgh matl on

.| &ddress and e-mal bobe u=ed for
careapondence with the anim rescison
pralesgsanal

R R : [ISOSI06) = PP
7| Estimated date of chesure of O6th September 2026 11, | Last date for submrissson of claims 26/03/2026
Insobency resclufon prooess 12,1 GlEssas ol ceahilors, & any, under chaase ) o \
B | Mame &nd repiEranon rumber of | AreeIERLARAN VERKATESAN AR sub-sestios (B4} al saction 21, asceriained by M
the Insohvenicy prolessional acting | Ressiration Mo: the interim 1esoktan peodeszional
| s il resaduton professional | IBELEL001 APPOAOT O/ 2047 18/ 11782 | 13.| Mames of besolvency Prodessionals idenbifiad fo KA

act as Mefnanized Beprasantative of credioes in
# class | Theee namy for gach (Sass)

o] ta) Reledanl Forms and

SAsARAL B VENKATESAN ARLY !--L‘.'ll.'-l'.'j Cinrt,
12 Bakbp Nogoar 15 Cross, Schartha Ashraim Boad,
| Sabern fi3G004, Emad ; manm T7@gmailcom 14

o | Aekinéses and edmal of the inlirim
et ion professrmal, s
| regstered wiih the Board

KNOWLEDGE

hitps:/fwanve. ibbi.gov.imhome/downloads

o il 1500 AP AR Ve b m" . ;

0 o= mssrose i wommt sz ] || ) oo s seiies [

resciution professional Streat, Sakem 635004, Terminadu ks a

| Emiall ; nipoallancipesnicestiamailoom Matice in ety ghen Siet the Hon'tee Matianal Cosmpary Law Tribunal, Mumbal Bendh has ordered the
11, | Lest date for submtssion of cams | 24052026 eorrnencerment of a Corporbs Insclvency Resclulion Process of Omega Premeses Privage Limited o
o |{ORPouer received on 13032006 teougn mal) R

12, | Clmses Of crediltes, Fary, unded | Mol maiabls as per infontialon edebable with IRP The creditors of Omega Premises Private Limited = hansby cafed upan to submit thair claims wih

panme (b of sulxsectiaon (GA) of prood omar-bedane 2MA0EE fo the interim resolution professional &8 the address mantioned sgainst

section 2, asertaned by the entry Ma. 10,

[ interim resolution prokessionsl

| hamies of Irschency Professsionais
koo to act a5 Authonsed
Represertative of creditors N a

| e [Fhrea nermis for aach class)

14,1 {8 Peeam Forrs and

Thefranced credbers shatl submi their S wilh proal by eecronic méans ondy, A offier cred o may
stben#t the dlames with proof in persen. by post ar by electranic means:

Submission of false ormisleading proods of claim shall attract penaities.

| Not Applabie

Soi-

Mr. Prashant Jaim

Drabe ; RHEA0RE Rugistration No.: [BBIIPA-001W-PO1388R1E0THI 0
Place:Mumba;  Interim Retalulion Professional in the matter of Omega Pramises Privabe Limiled

[ Wit powdn == Quiktl [nks == Downlosds = [HB1
| )" Detais of authonzed ireakency Fesoluton Procsss for Comporaie Parsons)
represenlaliveg e aailabie ot Fegdatiors. 006

Motice 18 hereby given thet the Metionsl Company Law Tribunal has ordered the
commeancement ol a corporste ir'l5-l:l|'|lE'I"E{p' resalution pracass of the I'hl,.ﬂﬁi. NICD ALLEM
INFRASTRUCTURE PRIVATE LINITED cn 13-03-2026.

The craditers of M5, NICD ALLEN INFRASTRUCTURE PRIVATE LIMITED, ara hereby casagd
upan o submit thelr elaims with proad en or before 24tk March 2026 1o the interlm
resgiution prafessional atthe addnass meantoned Elg,Elh'IEl[ E'I'l1."_-.' P 100,

The fingncial creditars shad submit their ciabne with prood by électronic maans onl. Ml other
I:IE"E'I'I.I:IIE--"I'I!} Sunmit the clakms withy prosd v psarsan, Oy postor tl'r"E:El:':rl:ll"-C mMears.

The Prood of Claims is to be submitied as par the ioSowing specified Fonms

Farm B- For Claims by Dpsrational Creditons

Farm G- Far Clalms by Financial Srediboens

Farm - For Claims by Workmen of Employpess

Form E- For Clalms by Authorised representative of Warkuman or Empliyees

Farm F=Far Claams oy Craditors other than Financlal and Dpsrational Craditons

Submiss:son of faise or misleading proofs of ciaim shall attract penalias.

Date: 16-03-2028 G AYYAMPALAYARM VENHKATESAN ARUN

Interim Resolutions Proflessional
Reg No.: IBB1/1PA-BDY/IP-POL0TE/ 201718 /11702

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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*
ASBA ‘ way of Application!!! | |

"Apphcations Supported by Blocked Amount
("ASBA"] is a better way of applying to offers by
simply blocking the fund in the bank account.
Far further details, check section on ASBA,
Mandatory in public issues.

Mo cheque will be accepted.

LIPD

MIFAE PATMENTS IWTERFACE

In caze of any revision in the Price Band, the Bid'Cffer Period shall be extended for 3l least three additional Working Days after such revision of the Price Band, subject io the fotal
Bid/Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking strike or similar unforeseen circumstances, cur Company, may in consultation with the BRLMs, for
reasans 1o be recorded in wriling, extend the Bid/Ofler Period for a minimum period of one Werking Day, subysct to the BidfOfer Period nol excesding 10 Workeng Days. Any revision in
the Price Band, and the revised Bid/Cffer Period, if applicabile, shall be widely dissaminated by notificaton 1o the Stock Exchanges by issuing a public notice and atso by indicating the
change on the respective websites of the BRLMS and at the terminals of the Membars of the Syndicate and by intimation to the Self-Cartified Syndicate Banks ("3C5Bs"), Designated
Intermediaries znd the Sponsor Bank(s}, as applicable.

The Offer is being made in terms of Ruie 19(21(k) of SCRR, read with Regulabon 31 of the SEBI ICOR Reguiations, The Offer i being made through the Book Building Process m
accordance with Regulaton 6{1) of the S3EBI ICOR Regulations wherein not more than 50% of the Net Offer shall be available for allocation on a propartionate basis to Qualified
Institutional Buyers ("QIBs") (the *QIB Portion”), provided that our Campany in consuftation with the BRLMs may allocate up to 60% of the QIB Portion to Anchor investors and lhe
basis of such allocation will ba on 3 discretionary basks by cur Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations (the “Anchor Investor
Portlon™), of which 409 shall ba avafiable for alhocation as follows: (i} 33.33% to domastic Mutual Funds and (i} 5.67% tolife insurance companies and pension furnds; subject 1o vaid
Bids being recetvad from domestic Mubsal Funds; life insurance companies and pension funds at or above the price at which allocabion is made to Anchor Invesiors Anchaor Investor
Allocation Price’]. In the event of under-subscriplion i i) above, the allocation may be made to domestic Mutual Funds. In the avent of undersubscription or non-aliocation in the
Anchor Investor Portion, the balance Equily Shares shall be added to the QIB Porlion {other than the Anchor Investor Porfion) {the "Net QIB Portion™). Further, 5% of the Met QIB
Portion shall be available for aliocation on & proporbionate basis to Mutual Funds only, subject to valid Bids being received at or above the Offer Price, and the remainder of the Net QI8
Porion shall be available for allocation on a proporbionate basis 1o al QIBs, including Mutual Funds, subject ko vabd Bids being received at or above the Offer Price. Further, nol less
than 15% of the Nat Offer shall b2 availabie for allocation 1o Mon-tnstitufional Investors (Non-Institutional Portion™) of which one-thard of the Non-Instiutional Portion shall b
availabla for allocation o Beddars with an application size of mora than 0.2 millionand upto 1.0 million and two-thirds of the Non-Institutionsl Partion shall be available for allocaton
to Bidders with an application size of mara than 1.0 million and undersubscrplion in edther of these two sub-categorias of the Noa-Instiubonal Partion may be allocated to Bidders n
the other sub-category of the Nan-Institulional Poertion in accordance with the SEBIICDR Reguiations, subject o valid Bids being recelved at or above the Offer Price, Further, notless
than 35% of the Net Offer shall b avaliable for allocation to Retall Individual Investons ("Retall Portien), in accordance with the SEBI ICDR Regulations, subsect to valid Bads being
raceived fram them at or above the Offer Prce. All Bidders (excapt Anchor Inveslors) are mandatorly requirad to wiilise the Application Supporiad by Blocked Amount "ASBA")
procass by providing dadails of their respective ASBA accounts and UP 1D (defined heseinafiar) in case of UP| Biddaers (defined hanginafter), as applicable, pursuant to which thesr
corresponding Bid Amount will be biocked by the 3C56s or by the Sponsor Bankis) under the UF| Mechanism, a8 the caze may be, 1otha extent of the respactive Bid Amounts. Anchor
Investors are not permatted io participate in the Offer through the ASBAProcess. Forfurther details, see "Offer Procedure"on page 478 of the RHP

Bidders/Applicants should ensure that DP ID, PAN and the Client ID and UP ID {for UPI Bidders bidding through UPI Mechanism) are correctly fitled in the Bid cum
Application Form. The DP 1D, PAN and Client ID provided in the Bid cum Application Form should match with the OP 1D, PAN, Client 1D and UPI 1D available (for UP1 Bidders
bidding through the UPI Mechanism] in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/ Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID, Client ID-and UP1 1D (for
UPI Bidders bidding through the UPI mechanism) as provided in the Bid cum Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories
to provide to the Registrar to the Offer, any requested Demographic Details of the Bidder/Applicant az available on the records of the depositories. These Demographic
Details may be used, among other things, for giving Alloiment Advice or unblocking of ASBA Account or for other correspondence(s} related io the Offar.

BOOK RUNNING LEAD MANAGERS
'@ IDBI capital O SBICAPS
IDBI Capital Markets & Securities Limited sB1 Eﬂplhﬂ Markets Lumuteﬂ

oth Fhoar, IDB| Tawer, WTG Complex

Cuife Parade, Mumbai-= 400 003, Maharashira, India

Tel; #9122 40691953; E-mail; cmpdd. Ipodiadbicapdal com
Website: wew idbicapilal com

Invastor grievance e-mail: redrassal@idhicapital com
Contact person; Himanshy Shekhar Jhal Lokendra Paribar
SEBI regla'aralﬂ:ln number; INMODDD 0865

Unit No.1501, 13th floor, A&B Wing, Parinee Crescenzo Building,
(5 Biock, Bandra Kurs Complex; Bandra (East), Mumoai - 400 051
Tel; #91 22 4006 980T, E-mail: cmpdil ipo@sbicaps.com
Website: www shicaps.com

Investor grigvance a-mail: investorrelations@shicaps.com
Contact person: Krisking Dias

SEBI reglatﬁhun number: INMODOGIAS3]

AVAILABILITY OF THE RHP: Investors are advised fo refer io the RHP and the "Risk Facfors” beginning on page 38 of the RHP bafore applying in the Offer. A copy of the RHP will be
matle available on the website of SEB a1 www sebi.govin and is available on the websiles of the BRLMs, ID8] Capital Markets & Securities Limited al www.idbicapital.com and SBI
Capital Markets Limitad at www.sbicapgs.com and at the wabsite of the Company, CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED at waw.cmpdi.coin and the websites
ofthe Stock Exchanges, for BSE atwww bseindia.com and for NSE Limited at www nseindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall be available on the website of the Company, the BRLMs and the Regestrar fo the Offerat
W cmpdi, oo in, wwaidbicapital com, www shicaps. oom and www kfintach.com, respactvaly,

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Repisterad Office of our Company, CENTRAL MINE PLANNING & DESIGN
INSTITUTE LIMITED: Tel: +81 651 - 223018% BRLMs: IDBI Capital Markets & Securities Limited, Tel: +91 22 40691953; SBI Capital Markets Limited, Tel: +91 22 4006 S80T and
Syndicate Members: Investec Capital Services (India) Privale Limited, Tel: +91 2268407465, SBICAP Securibes Limited, Tel: +31 2269316411 and Regislered Brokers, SC58s,
Designatad RTA Locations and Designated COP Locations for participating in the Offer. Bid cum Application Forms will also ba available on the websites of the Stock Exchanges at
www, bseindia com and wiww.nssindia.com and at all the Designated Branches of SCSBs, the list of which is available on the websites of the Stock Exchanges and SEB!
SUB-SYNDICATE MEMBERS: Almondz Global Securilies Limited, Anand Rath Share & Stock Brokers Limited, Asd C, Mehta Invesiment Interrmediales Limited, Axs Capital
Limited, Centrum Broking Limited, Eureka Stock & Sharé Broking Services Lid., HOFC Securilies Limited, 1CICI Securibies Limited, [IFL Capital Services Limifed, JM Financial

AKF INTECH

fidjiAiimel VE AR ErOFPMATION

KFin Technologies Limited

Selenium Towear-B, Plot 31 832, Gachibowli, Financial District,
MWanakramguda, Senlingampally. Hyderabad - 500032, Telangana. India
Tel: +81 4067162222, E-mail; centralmine. ipoi@kfintech.com

Wabsite: waw kiinlach. com

Investor grievance e-mail: einward ns@kfintech.com

Contact person: M. Murad Krishna

SEBI registration number; INRDDDOD022T

MONDAY, MARCH 16, 2026

UPI-Now available in ASBA for Retail Individual Investors and Non Institutional Investor applying in public issues whera the application amount is up to ¥ 500,000, applying through Registered Brokers, Syndicate, COPs & RTAs. Retail Individual Investors
and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SCSBs) or to use the facility of linked online trading, demat and bank account. Investors are required to ensure that the bank account used for
bidding is linked to thelr PAN, Bidders must ensure that their PAN is linked with Aadhaar and are in compliance with CBDT notification dated February 13, 2020 and press release dated June 25, 2021 read with press release dated Septamber 17, 2021 CBDT
circular no. 7 of 2022, dated March 30, 2022, read with press release dated March 28, 2023 and any subsequent press releases in this regard.

ASEA has to be availed by all the investors sxcept Anchar invesfors, UPI may be avalied by (i) Retail Individual invesiors i the Relall Category; (i) Nov-Institulional Investors wilth an application size of up fo T 500, 000 tn the Non-instititiona! Podion: (i) Efgible Employes bidding in the Employes
Rezervation Porfion with an applicalion size of uplo < 500,000 (nef of discouni). (iv] Eligibie Sharehoiders in the Shareholders Rezenvalion Portion. For delails on the ASBA and UP process, please referto the details given in the Bid CumApplication Form and abridged prospechus and &iso please rafer
to the sechion “Offer Procedure " on page 47%af the RHP. The process is also avallabie an the wabsite of Assoclation of imeasiment Bankers of India (AIBI) and Stock Exchanges and in the General Information Document. The Bid Cum Application Farm and e Abridged Prospactus can be downloaded
fram the websifes of BSE Limited ("BSE’) and National Sfock Exchange of India Limited (“"NSE", and together with BSE, the “Sfock Exchanges’) and can be obtaimed from the fisf of banks that is dispfayed on the websihe of SEB &l www sebi gov in‘sshiwebvothenDiherdction doPdoRecognised
For=yas&infmic=35 and Atips:fwww sebi gov indsebivebithenTitherdction. do *doRecognisedfp=yes &infmid=43, respectively as updated from fime fo ime. Far the sl of UP! apps and barks ive on [P0, please refer to the (ink: www sebd gowvin. UFT Bidders Bidding uzing the UP Mechanism may
appy through the SCSBs and mobile spplications whose names sopearon ihe website of SEBI, a3 updaled from fme fo time. Axis Bank Limiled amd HOFC Bank Limited have been appainfed a5 the Sponsor Banks for the Offer, m accordance wilh the requirements of SEBI circular dated November 1,
2018 as smended. For Ofer related quanis, please confact the BRLMS an thelr mspective emall 10 a8 mentioned below. For UPT related gueries, imvestors can contas! NPCHal the tall freg number: 18007201 740 and maf 1d: ipo.pkEnpel org,in

Bidders/Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository Participant o ensure accuracy of
records, Any delay resulting from failure to update the Demographic Details would be at the BiddersiApplicants’ sole risk,

Contents of the Memorandum of Association of our Company as regards its Objects: Forinformation on the main objects of our Company, please see "Histary and Ceriain
Corporale Malters — Brief history of owr Campany” and “Histary and Certain Corporate Malfers - Changes in the registered office” on page 231 of the RHP, The Memorandum of
Asgociation of our Company is a material document for inspection in ralation 1o the Offer. For further details, ses “Malarfal Contracts and Docurments for [nspaction” on page 542
afthe RHF.

Liability of the Membaers of our Company: Limied by shares.

Amount of Share Capital of our Company and Capital Structure: As on the date of the BHP, the authonsed share capital of our Company & 31,500,000 000 divided into
750,000,000 Equity Shares of face value of T2 each. The ssued, subscribad and paid-up Equity share capital of our Company is T1,428,000,000 dwvided into 714,000,000 Equity
Shares of face value of T2 each_ Fordetails of the capial struciure of the Company, see “Tapital Struciure"beginning on page 103 of the RHP

Mamas of the Initial Signatories to the Memorandum of Association of the Company and the number of equity shares subscribed by them: The mifial signatones of the
Memorandurm of Association of the Cormpany ana as follows: 5 equity sharas 1o Coal India Limited and 1 equity shara each ta {i| Ram Gopal Mahendru (i) Ramaswamy Chandra Sekhar
and [i) Kumar Prazad Mukerjee [as nominees-of Coal India Limitad) of face value of £1000- each. For detads of the share capital history of our Company please zee "Capial
Sfrnctiire” baginning on page 103 of the RHP.

Listing: The Equity Shares offered through the FRed Herring Prospectus are proposed to be listad on the Stock Exchanoes. Cur Company has recenved in-principle approvass from BSE
and NSE for Bsting of the Equity Shares pursusnt bo their letters each dated September 3, 2025, For the purposes of the Offer, NSE shall be the Designated Stock Exchangs. A signed
copy of the Red Hamng Prospecius and the Prospectus shall be filed with the ReC in accardance with Seclion 26(4) and Section 32 of the Comganias Acl For details of the matenal
contracis and documents availabbe for mspecton from the date of the Rad Herring Prospectus up to the Bid'Offer Closing Date, see ‘Material Contracts and Documents for Inspection”
beginning on page 542 of the RHP

Disclaimer Clause of Securities and Exchange Board of India: SEBI only gives its observations on the offer decuments and this does not consbiute approval of either the Offer or
the spacified securties stated in the Offer Documents. The investors ane advissd to rafer to page 451 o the RHP forthe full text of the disclaimes dlause of SEBI,

Disclaimer Clause of BSE: I Is fo be distinclly undersinod that the permission given by BSE Limited shoubd nat in any way be desmed or construed that the RHP has been ciearad or
approved by BSE Limited nor does it certify the correciness or completenass of any of the contents of the RHP. The investors are advised 1o refer to the page 454 of the RHP for the full
fexiof the disclaimer clause ofBSE.

Disclaimer Clause of NSE {the Designated Stock Exchange): |tis to be distinctly understood that the permission given by NSE should notin any way be deemed or constreed that
the Crffer Document has been cleared or approved by NSE nor does it cerlify the comeciness or completeness of any of the contents of the Ofter Document. The investors ane advisad to
refer o page 454 of the RHP for the full text of the disclaimer clause of NSE

General Risks: Investmants in aquity and aquily-related secunties imvolve 2 degree of risk and investors should not invest any funds in this Offer unless thay can aford Lo take the risk
of Insing thelr entire invastmant. Invastors ana advised to raad the risk factors carefully before taking an investmant dacision in this Offar. For taking an invesiment dacision, invasiors
must rely on their own examination of the Company and the Offer, including the risks involved, The Equity Shares have nof been recommended or approved by SEBI, nor does SEB!
quarantes the accuracy or adequacy of the contents of the Rad Herring Prospactus. Specific altention of the investors is imited to “Rlisk Faclors” beginning on page 38 of tha RHP.

REGISTRAR TO THE OFFER i 'COMPANY SECRETARY AND COMPLIANCE OFFICER | il

Abhishek Mundhra

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
Gondwana Place; Kanke Bosd, Banchi, Jhadkhand - 334008, India
Tal: +31 651 - 2230160

E-mail; compliancendf cmpdi@ooalindia.in

Website: www.crmpdicoin

Bidders may: confact the Company Secratary and Compliance Officer, the BRLMs or the
Registrar fo the Offer in case of any pre-Offer or post-Offer related problems, such as non-receipt
of letters of Allotment, mon-credit of Allotted Equity Shares in the respectiive baneficiany acoount.
nan-réceaipt of refund orders or non-receipl of fends by eleclronic moda. For all Dffer-ralated
quenes and forredressal of complaints, investors may also write o the BRLMs,

Services Limiled, Jobanputra Fiscal Services Pyt Ltd., Kantilal Chhaganlal Securities Pyt Lid., Keynole Capitals Limited, KJMG Capital Market Services Limited, Kotak Securilies
Limited, LKF Sacurities Limiled, Motilal Oswal Financial Services Limited, Muvama Wealth and Investment Limited (Edelweiss Brokeng Limited), Prabhudas Likadher P, Lid., Pravin
Ratilai Share and Stock Brokars Lid., RR Equity Brokers PyL Ltd., Sharekhan Limited, SMC Global Securities Limited and YES SECURITIES (IND1A) Limited.
ESCROW COLLECTION BANKIS): Axis Bank Limited.
REFUND BANKI(S): Axis Bank Limited
PUBLIC OFFER ACCOUNT BANK: HDFC Bank Limitad,
SPONSOR BANKS: Axis Bank Limited and HOFC Bank Limited
UPIL: UPI Bidders can also Bid through LIP| Mechanism
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.
For CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED
On behalf of the Board of Directors
Sl
Abhishek Mundhra

sompany Secratzry and Compliance Cficer

Place: Ranchi, Jharkhand
Date: March 13, 2026

CENTRAL MINE PLANNING & DESIGN INSTITUTE LIMITED is proposing, subject to receipt of requisite approvals, markel conditions and ather considerations, 1o make aninial public Offer of its Equity Shares and has filed a red herring prospecius dated March 12, 20026 with the RoC, The RHP is made available on the website of the SEBI at www.sebi.gov.in as well as
on the website ofthe BRLMsi_e., IDBI Capital Markets & Securities Limitad al www.idbicapital.com and SBI Capital Markets Limited at www.sbicaps.com. the website of tha NSE at www.nseindia.com and the website of the BSE at www bseindia_com and the website of the Company at www.cmpdi.co.in_Any potentiat investor should nota that investmant in equity sharas
mwolves a high degree of nsk and for details relating fo such nsks, please see the section "Risk Faciors " beginning on pege 38 of the RHP. Potential mvestors should not rely cn the DRHP for making any investment decision tut shousd only rely on the mformatson included in the BHP filed by the Company with the RolC, the SEB! and the Siock Exchanges.

The Equity Shares offered in the Offer have nol been and will not be registered under the LS, Securities Act of 1933, as amended ("U.5, Securities Act”), or any state sacuribes laws in the United States, and unless so reqisterad may not be offered ar sold withn the Uinited States, excepl pursuant to an exemplion from, orin a transaction not subjact to, the registration
raquiremanis of the L.5_ Securitins Act and applicable state sacurities laws: Accordingty, such Equity Sharas ane baing offared and sold {i) outside of tha Unitad States in offshora transactiong in reliance on Regulation 5 under the U5, Securities Act and the applicable Baws of the jurisdiction whera those offers and sales occur; and (if) within the United States to “qualified

instilubional buyers” {as defined in Fude 1445 underthe U5, Securities Act), pursuani io the privale placement exemplion setoutin Section 4{z) of the LS. Securities Act

COWCEPT

NOTICE i h
Balmer Lawriez= Co Ltd. .
GLAXOSMITHKLINE PHARMACEUTICALS LTD I = (A SGovermnmeaenl of India Enterprise)
Registared Office: GSX HOUSE, DE. ANKIE BESANT ROAD WORLI, = \\
. , TR . Ftegd. Office : 21, Metajl Subhas Road, Kolkala - 700001,
NOTICE is hereby given that the cerificatefs] for the under mentioned securities of the CIN : L15497WE1974G 004815 1
A : o7 Inmman
Company hasfhave been lostimisplaced and the holder(s] of tha said securities | 1 =
applicantis] has'have appéied to the Company to issue duphicate certiicatels] ExprE55|Dn of Interest (ED[} 5 J'{' ‘:‘l';l'l‘:";"
Any person who has.a claim m respactof the said securities should lodge such claim with Offfine EO is invited from experienced service providers for empanelment
e Company at its Registered Cffice within 15 days from this date, else the Company will with Balmer Lawrie & Co, Ltd,, SBU - Cold Chain, for providing Operation
procesd o ssus duplicale certincate]s] without further intimation B Maintenance Services of Temperature Controlled Vehicles (Reefer
o Vehicles) across India.
Mame|s] of older]s] s:'"d_:_'f Mo of coio | Cartifiatte Distinctive EQI No. BL/CC/EQI/25-26/002 dated 16.03.2026 due on 06,04.2026.
[and -'J-:“ml'l"]- m‘;rar Sacirities Na Ne numbser{s] Any amendment f corrfgendum, as and when reqguired, will be uplaaded anly on
oy vl the website of the Company www.balmerlawrle.com and interested bidders
0 I]I'.'IEEEH Hiﬁ“"ﬁﬂﬁ % | 6237165 should regularly wisit this website for any update.
Contact Person - Mr. Rajesh Patil
15 0099522 | 88536 | 10206469 | 10206495 L Tel No. +91 B983370959; email: patil.br&balmeriawrie.com .|
PRI 15 0099522 | 138434 | 13796980 | 13796994
J
Equity 30 0099522 | 241548 | 14874443 | 14874472
S "C|Rs.10/-|_20 | 0099522 | 414532 | 27988468 | 27988487 FORM A
110 | 0099522 | 744134 - | 34449676 | 34449785 o PUELI. ANNOUNCEMEN ¥
[Unider Regulabion 6 of the Insotvency and Bankmuptoy Board of India
Tdd4134 (Imsedvency Basalubion Process lor Gorparabe Persons Regulations, 2016]
220 0023522 | 1280211 [1TI4E3727 (1714683046 FOR THE ATTENTION OF THE CREDITORS OF
(Names] of Applicant[s]] OMEGA PREMISES PRIVATE LIMITED
{Place] - PUNE MIRANJAN PRAKASH KAMAT RELEVANT PARTICULARS
[Dada] - 163/2026 ABHISHEK PRAKASH KAMAT | [ 1 [ name of Corperate Dabiar (GO OMEGA PREMISES PRIVATE LIMITED
2, | Data of mcorporaton of Carporate Debtor | 24/081905
FORM A 3, | Awilharity unier which Camperala Deblor 5 | Registrar of Companies - Pune
PUBLIC ANNOUNCEMENT roarporsied { registersd
{Under Regulation & of the Inselvency and Bankruptcy Board of India &, | Gorporate identity Mo, of Comporate Deblor | UTOID3PNIS26PTCOB4912
fineitvency Roncinion Procoas et Cerporats Parsoks) Ropulations, Sid6) Aeldress of the ragistered ofice and Regd Address: 929, F. C. Road, Mann Housa,
FOR THE ATTENTION OF THE CREDITORS OF pnncpal office {if any) of corporate destor | 27 Foor Fnlr'.e. Mararashire, incia, 417004
M/s. NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED aataeblA
fi, | nsolvancy commencament date in 13/03/2026
Relevant Particulars resnach of Corporata Debiar
L | Mama of comorses debior [/ NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED 7. | Essmated dale of closwre of msalvancy 08/09/2026
7 | Daleof I"'"I'.‘-I'.l'|.l.'| TR Of CONpNOrAE | P e ] resobilion process

| datrior
3| Aufiodiny rndes wliich oomorsts
e I1‘._:-r 5 :-.'.rr.-l:rm:-l:l I rr.y_r_:e_.r-'""
A, | Corporate identity Mo, / Umiad | U4B200TN202TFTC1A56GT
Lishiity kienlificaton Mo of g,
I:l:-'l:-:l'TﬂB dofior
%, | Address of the repEemd aiiicg | 194, 52 Parveily Aopartrment Baczar Road
i principad affice (if aryl of Mopnppair East, Channa, Tl Machy, India, G00CET
ol L A IS, 10
& | Irsaheny corrmeresmen dals

4. | Mame and Registratian Humbsar of e
insalvancy professioral acting as infanm
resafition professional

Mame; Mr, Preshant Jain

Ragistration No.

IBBLIPA-D011P-PO 368, 2018- 201921 31
Regd. Add: A0, Shanli Heighls,

Plat Me. 33,5840, Sectar 11, Kopaekbanineg,
Thang, Mes Mumbeai- 400700,

Email id; ipprashantjainiBgmail.com
Add: Office Mo, Gami Terma, Fiot ha: 45-51,
aechar 6, Sanpac, Mav Marmai - 4007005

| Registrar of Companes - Chenral

GAPITAL
ONE CAN

fckdress and il of the Inkénm
Resalution Prafessional, &5 reglatered with
ihe Board

fddress and a-mal 1o be used for

[ 108h Wowch 2006 (Order of NCLT CRIBG| 136,/ CHE, 20225, camespandance with the intarim resalution

ir-espect of comporate daboor Crvision Bench-i, Crennal recaned thiough mad on professional Emadl: omegapremises.cirpi@gmail.com
| L30Eonos -
» | Extimatod dote of dosur of 06th Septreriber S00E 1_1. L.asl date for submissan of claims 2E/032026
IrEoency resOlLEn process 12| Classesof crditors, f any, under chise (B) it KA
& | Mo ann egeation number of | SyYRNPALEYAM VENFATESAN ARLEY subi-saciien (hR) of sechion 21 asceriained by
thie mscivency professional actng. | Re i o e ibare ezoluhon grolssenal
| e e reselution poofessional | IBRLIPAD0PPOAOTE, 204718,/ 11783 13| Names of Insovency Prolessionals idantified fo N

#ctas Muthanaed Representatno of coedbers in
3 class (Three pames far sach-tlass)
i) Relewant Foms and

ity Detaiz of autharized apresentatives
arg aadanle @

Modce |s hereby gren bl the Herboe Natsonal Comgany Law Tibunal, Muméal Bench hag ordesed (he
commencement of & Camporate nsclvency Resolison Pracess of Omega Premises Private Limited on
121032028,

The craditors of Gmega Premlses Private Limibed zre hereby callad upon o suomit thesr claims with
prial on of balone JUDRIO2E 1o ke inbanm rescluban pralesond al the address mantoned afrs
eniry Mo 10.

The firaanccial crecktars shall submil thidr claims wilh proof by electronic means only, Al othes crediars may
submit the claims withiprood in parean, by post, ar by elecironic means

Submission of false or mislading procfs of claim shall atiract penalties,

A ARRA SN VEMRATESAN ARLIN Ram's Court,
02, Balajl Magar 15t Ceoss, Adbaiting Achram Roacl.
:Eﬂl-c:n: G500, Fr|_1.e|il T anawLm T 7 el oo 14
Sy ANRAL AN VEMEATESAN ARLIN “Ahshayam”

by Flens, Okt Bio 71, Meaw' Mo 1538, SUgeanedwan
| Sareet, Salerm BIG00A, Taminadu
| Ervsail - recoabencineervicesigmaloom

2032036
[ (CIRP crdar raceived on 13-00-2005 thnouwsh mail)

MR e A e irfonmaton avtabie wih [RP

o ¢ Adess and omal of tha interim
respLticn predessioral. as

| registen] with the Boand
Adoness ared edmal o be used for

| cormespimcanid with the inlenm
resplurion priessiorsl

KNOWLEDGE

hitps:/faww. ibbi govinhome/downloads
A

11 | Lawst chibe Tor submigsicn of claims

12, | Clagsas of I.'r.\lt.!ﬂ-lll.'l"& I[:-ii'lg.:. ureler
| clausa (b} of subsection (GA) of
| Sectaen 2], Eecertained By 1ha
Irserirm resniition prolessional
Mames of Insoivency Professionals
lode bl b Bt A ALl
Rapresanatve of cedics N a
clags [Thiess nemes for each o El‘i"'_l
]4|' @y Reknsant F"\'I'I1I'5 ;ru:l
iy Defals of authorraed
repmEsriA e A e Eahie Al

13 [ Mot Apoicatle
Sdi.

Mr, Prashant 2ain

Registralion No,: 1BBINPA-D0TWP-POA368201 8201912131
Interim Resclufion Professional im the matter of Cmega Preméses Privabte Limited

. “'l"'-"'lbt'imlr- b '::H.II:.II: Lk == [owripads == B8
{schency Resolltion Process for Comporete Persons)
Regubitions, 2006

Motice 5 heraby diven that the MNatienal Company Lew Tnbunal has ordered the

comMmimencensnt of & Corporats |I'|5-EI|'.|'EI'II:'_.I' resplution process of the M/S. NICOD ALLEN

INFRASTRUCTURE PRIVATE LIMITED on 10-03-2028,

The creditors of M/5, NICO ALLEN INFRASTRUCTURE PRIVATE LIMITED, are horaby caliaed

upEn 0 subnit their claims with proof onoor before 24th Mareh 2026 to the interim

I'E'E-Lllurll'.-l.pl plegsional gt the address mantkaned HE.&iI'IE-’. ey Mo 0.

The fenancial Gredimors shall subanit their claims with proof by electronic maans onby, Al ophes

creditors may submit the ciaims with proof in parson, by post or by electronic means

The Proof of Claimsis to be submitted &5 per the following spacified Fams

Farrm B-Far Claims by Operations Creddors

Form G- For Claims by Financial Greditors

Farm D - For Claims by Workman or Emplovess

Formy E - For Ciakme Dy Auhae EE‘%JIE'IJIE"EE'I’I'.B[!I.'E of Warkman o Em "_"-:n_"_fE'E'El

Farrm F - For Claims by Credibess al e than Financiat and Operationsd Creditor

Submession of false or misleading proots of clabm shadl attract ponalties

Date: 16-03-2028 CA. AYYAMPALAYAM VENKATESAN ARLUN
Interim Reselutional Professiomnal

Rog.No,: IBELIPA-O0L/ IP-POLOTS 2017-18/11792

Diate - 1ATNEHE
Place: Mumbal

"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

S FINANCIAL EXPRESS

Read to Lead

Place: Salem

epaper.financiaiexpress.cun‘. . CHENNAI/KOCHI
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BEFORE THE PRINCIPAL
COMMERCIAL COURT AT EGMORE,
CHENNAI
C.0.S. NO: 44 OF 2026

STATE BANK OF INDIA
SME Branch, Rep. by its
Deputy Manager, No.5,
Jawaharlal Nehru Road,
Ekkaduthangal, Chennai-6000432
...Plaintiff
'S
BS Digital
Rep. by its Proprietor, Ashwini
No.48, MTH Road, Villivakkam,
Chennai-600049.
Alternate Address:
73/20, Mettu Street, Villivakkam,
Chennai-600049 Defendant
WHEREAS the State Bank Of India
has instituted a suit against you
under Order XXXVII of the Code
of Civil Procedure, 1908, for Rs.
10,66,856/- (Rupees Ten Laksh
Sixty Six Thousand Eight Hundred
and Fifty Six Only) with interest
compounded with monthly rests
from the date of the Plaint till
the date of realization and costs
came up for hearing on 13.3.2026
and the Hon'ble PRINCIPAL
COMMERCIAL COURT Chennai has
ordered summons through paper
publication. You are hereby given
notice to appear on 07.04.2026
before PRINCIPAL COMMERCIAL
COURT AT EGMORE, CHENNAI either
in person or through your Counsel/
Advocate at 10.15 a.m. Failing
which the matter will be decided in
your absence.
P. Srividhya,
Counsel for Plaintiff
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BEFORE THE PRINCIPAL
COMMERCIAL COURT AT EGMORE,
CHENNAI
C.0.S. NO: 43 OF 2026

STATE BANK OF INDIA
SME Branch, Rep. by its
Deputy Manager, No.5,
Jawaharlal Nehru Road,
Ekkaduthangal, Chennai-6000432
...Plaintiff
VS
1) AR FASHION
Rep. by its Proprietor, M.Saharbanu
No.183, Nelson Manickam Road,
Choolaimedu, Chennai-600094.
Also at:
93/45, Vijayaraghavapuram 5th
Street, Saligramam, Chennai-600078
Defendant
WHEREAS the State Bank Of India
has instituted a suit against you
under Order XXXVII of the Code
of Civil Procedure, 1908, for Rs.
10,49,537/- (Rupees Ten Laksh Forty
Nine Thousand Five Hundred and
Thirty Seven Only) with interest
compounded with monthly rests
from the date of the Plaint till
the date of realization and costs
came up for hearing on 13.3.2026
and the Hon'ble PRINCIPAL
COMMERCIAL COURT Chennai has
ordered summons through paper
publication. You are hereby given
notice to appear on 07.04.2026
before PRINCIPAL COMMERCIAL
COURT AT EGMORE, CHENNAI either
in person or through your Counsel/
Advocate at 10.15 a.m. Failing
which the matter will be decided in
your absence.
P. Srividhya,
Counsel for Plaintiff

CHENNAI

Old Given Name:
PREETHIGA MATHANGI
Old Surname: SWAMY MOHAN
&/6u. Swamy Mohan
Smbs 8se): 02.01.1993
Amhe SLb: Osaaner
audliLb erexr: 14A CCR eflebeor,
Bl@euereaneuy i Cued 3,
s, OFaiamern - 600122,
8afl psHoENE(H
New Given Name:
PREETHIKA MATHANGI S
New Surname: SWAMY MOHAN
a6y SlevipsalL{HCeus.

PREETHIGA MATHANGI
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SWAMY KANNU MOHAN
&/6. &mbdleeugm]
fvbs Csel: 10.06.1954
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SWAMY MOHAN S
erelin OlapipdaiiLipeue.

SWAMY KANNU MOHAN
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M/o. K Zoya Maheen
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Gy weeufl: 33/15
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FOUZIYA ANJUM
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6T60T QyemP &S LILIHGouST.
Fouzia Anjum (usmipw QL)
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SRI SAKTHIVAANI
&/Qu. Sundaravadivel
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SRI SAKTHIVAANI
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Sri Sakthivaani (uenipw Qi)

KRITHIK SUNDARAVADIVEL
SRI SAKTHIVAANI
&/@u. Sundaravadivel
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Sundaravadivel (s )

After Ten days of the publication
of this notice and within
Three  months thereafter |,
GIRIPRAKASH. R S/o: Ramu,
aged 26 years, permanently
residing at No.18/1 Rajabadhar
street, Jothiramalingam Nagar,
Jafferkhanpet, ~ Chennai-600083
intend having my enroliment as
an Advocate moved Before the
Bar Council of Tamilnadu and
Puducherry, Bar Council Building,
High Court Campus, Chennai-600
104. Those who have any valid
objections may notify the same to
the Bar Council within Ten days.
GIRIPRAKASH. R
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OLD SURNAME :
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IN THE COURT OF THE HON’BLE
SPECIAL DISTRICT COURT
TO DEAL WITH MCOP CASES
AT KANCHIPURAM
M.C.0.P.No.293 of 2024
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